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~ LOK SABHA DEBATES

LOK SABHA

A

Thursday, July 14, 1977/Asadha 23,
1899 (Saka)

The Lok Sabha met at Eleven of the
Clock

MR, DEruTY SPEAKER in the Chairl
ORAL ANSWERS TO QUESTIONS

Asian Collective Security

+

*465. DR. HENRY AUSTIN:
SHRI NIHAR LASKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased tn stale:

(a) whether Soviet Union has
spelt out her idea of Asian Collective
Security in clear terms;

(b) if so, whether the Indian Gov-
ernment have examined the same;
and

(¢) if so, their reaction thereto?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (c). The
Soviet Union had, in 1969, put forward
the concept of Asian Colleclive Securi-
ty but concrete propusals have so far
not been made. In nur ew, it is for
the countries of the region to discuss
various ideas on thz subject and to
evolve, after mutual consultation, ways
and means of promoting peace and
stability and strengthening mutually
beneficial cooperation on bilateral and
regional basis.

DR. HENRY AUSTIN: As early as
1969 the Soviet Union had offered cer-
tain proposals for checkmating the then
emerging danger in relatioa to the
security of verious Asian countries.

2

Since then the Helsinki Conference on
Co-operation and Security in Europe
was held in july, 1975 which worked
out a system of security for European
and some other countries. The concept
of detente that had emerged out of
the Conference seems tp he providing
some security to the European and
North-Atlantic Powers, but, an effort
is being now made to confine the bene-
fits of that to the European countries
only. This is the position that I want
to highlight here. This has to be re-
lated to the situation emerging in Asia.
After this Helsinki Conference there
seems to be a free-for.all situation in
Asia and Africa.

MR. DEPUTY-SPEAKER: What is
the question? This is the Question
Hour.

DR. HENRY AUSTIN: So, I want to
know whether the Government are
taking adequate steps Lo mneei the situ-
ation of insecurity in and around our
counrty. The paper reports show..

MR. DEPUTY-SPEAKER: This is the
Question Hour. It is neither Culling
Atlention nor a Bill on which you can
speak at length. You must put a
specific question.

DR. HENRY AUSTIN: May I know
whether Government are aware of the
unrestrained accumulation of lethal
weapons around our vcountry, parti-
cularly in Saudi Arabia, Iran and
Pakistan, and whether any collective
security arrangements are being
thought of with countries interested in
checkmating these d2velopments and
assuring a unclear-free zone in Asia?

SHRI MORARJI DESAI: Without
being involved in  bloc arrangement
for military security, we are doing all
that we can to see that security is pro-
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perly ensured. But that does nol de-
pend only upon us. If it has again
deteriorated into a bloc we are not
interested in it. Russia has not yet
specified what exactly they mean by
what they are saying.

DR. HENRY AUSTIN' In recent
weeks some Moscow papers have been
highlighting what actually they mean
by this Asian Security. But that apart
in view of the menacing situation
around us, whether the Government
will exchange views with countries
in the neighbourhood to take tock
of the situation.

SHRI MORARJI DESAI: We will
exchange views with whosoever -maats
to have exchange of views with us,

SHRI K. LAKKAPPA: Whether the
recent Helsinki deliberationg and the
spirit of detente would be extended to
Asian security Club. Whether our
country is taking any initiative in this
regard.

SHRI MORARJI DESAI: 1 am not
concerned here with Helsinki at all.

ot sirw seTw Ty - srenet WRIy,
AW @€ wwwar @ fr war w6t A
J gg o Fr fF feat W fafedy
g5z g7 sy ¥ garay fawamm g
% 7g ST g 6w gAT Y
zfee ¥ oY mow 74T Ufmga FOw F
for #YE AT FY gEEAT FY g MifE
ot g ® 7 foa 72 € s
g ¥y CEEWIAS FL @ & 7 AV
sfas goanr & faq s ¥ Far w1
FYeAT e g7

st #rreEn I|TE ¢ 7 CFECATEeE
W & W FEEEe T e @y
ar ¥ g7 %% 7

st wenlte fag @ 4T TA ST
wErER Faren f Cfr wefee « Fw-
f&t & A7 a2 AR gt e #1 AR
dwgme & Arw 9X far o@" qw &
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e AT ¥ q@er 3 FY W =@i
w1 foaraa # 7aw X A wfew R
& WYX 4T wTeE wew g Frferw SR
fo afirar & ¥ far qrae’ o oy 7
qAT §F W qg Wifq T AT @A
R ? -

ft ool T ;g fed
WTAT FA HT TGLT AT &, 7 F@AT
gratfaa awr 2 favama @ fr gw fedy
T SYAT GIAT WX FIT STAX T8 2 |

SHRI SHYAMNANDAN MISHRA:
When the Soviet Foreign Minister re-
cently visited us, did he again refer to
this concept? If so, whether that was
the variation on the criginal concept.
Secondly, the Soviet Union also con-
sider itself to be mn Asian country. So,
when the hon. Prime Minister said that
it was for the countries of this region
to consider their security problem, did
he also include Soviat Urion amongsi
those countries?

SHRI MORARJI DESAI: He did not
mention it even by a long fovk.

ft A= wara fag : a1 wrAA T W
Y FaT T FIT FA fF O TN
&Y & foo ofrar R & AwTH W
& faer ¢ Fré aiferdr fraife #r 3
qrem ¥ fow ar afeeg & wrE fm
fafrma @< & wad gefaa @ & fa7
1€ grAar arf & ?

st JE | TAg et
@ ¥ fAgar gardr e 2 €Y WX
T FE QT

SHRI SAMAR GUHA: Now in the
nuclear weaponry, neutron bomb has
been added and laser-power-base
weapons are also there. Whether the
attention of Soviet Russia will be drawn
that real collective security for Asia
can be provided only if the big powers
agree to give up this competition of
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nuclear weaponry and weaponry of
other destructive nature. 1f so, whe-
ther India will take initiative to ralse
the matter in the forum o the United
Nations.

SHRI MORARJI DESAI: Before we
‘take any initiative, we should qualily
ourselves to have the initiative on the
‘basis of our strengih. We have, first
-of all, to have that position of stiength
in the world. In this matter, T have
no doubt in my mind that there can be
no security in Asia or in the world as
long as there are atomic weapons.
‘Therefore, it has beer onr attempt 1o
see that these weapons disappear.

SHRI VASANT SATHE: In view of
the fact that the Soviet Urion has re-
peatedly stated that they have no
bases in the Indian Ocean or in this
part of the world which is une of the
biggest threats to the Asian security
and also, in view of the fact that the
United States iz planning to have Lases
in addition to Diego Garcia even in the
Bay of Bengal, is the Government doing
anything to protest against this atti-
tude of the United States in accelera-
ting the tension in this region which
is a threat to the Asian security?

MR. DEPUTY SPEAKER: This has
nothing to do with the proposal put
forward by the Soviet Union.

SHRI VASANT SATHE: All the ques-
tions of Asian  security includc the
question of basecs also. The bases are
::ot excluded from the coilective sccuri-
Y.

MR. DEPUTY SPEAKER: We are
specifically discussing the proposal of
Asian Collective Security put forward
by Soviet Union.

SHRI VASANT SATHE: The gques-
tion is:

““Whether Soviet Union has spelt
out her idea of Asian Collective
Security...... "

. In that, the question of bases is ®lso
included. If you say it i; not included,
let us know,

ASADHA 23, 1899 (SAKA)
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SHRI MORARJI DESAI: Firstly, the
hon. Member is wrong in stating that
the Soviet Union has no base whatso-
ever. It has its spheres of influence in
the Indian Ocean, That cannot be
denied. It is a race between the two
powerful nations. It is from that that
we have to save Asia. That is what
we are trying to do.

Weeklies and Monthlies Published by
Foreign Embassies in India

»*466. SHRI SAMAR GUHA: Wili the
Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) names of weeklies and month-
lies published by the Embassies of
Soviet Russia, East European coun-
tries and U.S.A. in India and volumes
of their circulations;

(b) whether they are sold or cir-
culated free;

(c) whether similar weeklies and
monthlies are published by the Indian
Embassies in those countries; if so,
their names and volumes of circula-
tion; and

(d) whether Soviet Russia and
other countries, as stated above per-
mit Indian awards for the Russian
readers of the type of Soviet Land
Nehru Awards as prevalent in India;
if so, facts thereabout?

THE PRIME MINISITER (SHRI
MORARJI DESAI): (a) and (b). Rele-
vani information is placed on the Table
of the House. [Placed in Library. Sez
No. LT-695/77].

(c) Yes, Sir.

The Indian Embassy in Washington
brings out a weekly publication entitled
“India News". It is distributed free
on reguest and has 1 eirculation of
over 32,000, The Indian Embassy in
Moscow brings out a gquarterly maga-
zine in Russia “INDIA” with a circula-
tion of 40,000. It is priced at 40
Kopeks (approx. Rs. 4.75).

(d) Yes, Sir.
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A Quiz competition was conducted
by our Embassy ‘n Moscow through
the quarterly journal ‘INDIA' in the
year 1875-76. The first prize was a
two-week trip to India. The, other
prizes were Indian souvenirs, Nehru
coins, long playing records, hound
volumes of past issues of ‘INDIA’
magazine and books on India.

SHRI SAMAR GUHA: Going through
the figures that have been given by the
Government, it is seen that every
month about a million Soviet literature,
Soviet Land and in different names
and in different languages are cir-
culated in India. I also find that about
a lakh of American literature, Span,
etc., are circulated. Then, I find that
most of the publications, periodicals,
monthlies, weeklies, etc., circulated
by the Soviet Union are mainly for
the purpose of dissemination or cir-
culation of their political news and
political information.

I want to know from the hen. Prime
Minister whether our magazines in the
Soviet Union and other communist
countrieg as also in U.S.A. are mainly
dealing with political information re-
garding India or culture., educatio: or
other information also? If it is found
on scrutiny that all these magazines
are mainly dealing with political
matters—magazines printed, distributed
and circulated here by the commu-
nists—(mainly political literature)—I
want to know whethar the Government
@ill consider to contain distribution of
such kind of literature?

SHRI MORARJI DESAI: I have secn
some of them, I don't think I can say
that they contain any propaganda of
their political beliefs. They only make
propaganda of what they are doing in
Russia and show their couatry in good
light. But if they indulge in objection-
able propaganda, we can certainly take
action. That is not #llowed. Similar-
1y we propagate our culture and disse-
minate information in other countries
of our development and progress.

SHRI SAMAR GUHA: In view of the
reply given by the hon. Prime Minister
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for the Minister of External Affairs,
will he kindly agree to apooint a com-
mittee of the Members, of Parliament
to go through all these literatures that
ere pubiished by US. USSR and other
Embassies in India? T also want
to know  whether* they include
the political propaganda or propa-
ganda directed towards friendly
countries one against the other?
Thirdly, I would like to know from
him whether that Committee will
go into the question of printing pres.
ses? This is a very important thing.
It is found—in the Consultative Com-
mittee's meeting, I have raised this
matter more than once—that this
medium of literature publication from
the printing presses is owned by a
particular political party, which means
giving of some kind of aid to a political
party by foreign HZmbassies. I want
to know from the Government—-these
are three points on the basis of which—
whether a review or a scrutiny or some
kind of examination, will be made by
the Government through a Parliamen-
tary Committee?

SHRI MORARJI DESAI: I am sorry,

I do not propose to appoint any such
committee.

SHRI SAMAR GUHA: I want to
know, is it permissible that one politi-
cal party will get all the patronage
from foreign Embassies jn' the shape
of millions of rupees every year?

MR. DEPUTY-SPEAKER:
putting a third question.

SHRI SAMAR GUHA: No, Sir. This
is a very important point. One parti-
cular political party is getting all the
advantage of printing of material of
the communist countries and they are
getting milliong of rupees eveLy Yyear.
I want to know whether it is permis.
sible?

You are

MR. DEPUTY-SPEAKER: You have
put the question.

|
SHRI MORARJI DESAI: Why do you
raise your voice unnecess_arily?
- JEERTE
MR. DEPUTY-SPEAKER: He always
gets excited.
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.. SHR1 MORARJI DESAI: I can hear
you properly. Raising the voice is not
the best way of deciding the point. On
the contrary, it deflects from the value
of the guestion. This is a free country
and anybody who wants to print any-
thing anywhere is free to do so at his
cost and consequences. T cannot say
you print it here or print it there. If
they want to -print only in one print-
ing press, it is not for me.. ..

AN HON. MEMBER:
true also.

This is not

SHRI MORARJI DESAI: Whether it
is true or not, I do not kuow.

SHRI SAMAR GUHA: Tomorrow, I
have a deal. I will show whether it is
true or not.

SHRI MORARJI DSAI: What is
happening now will ke the result even
if 1 appoint a Parlinmentary Comr-mit-
tee. Therefore, this is not the way it
can be carried on.

(Interruptions)

No foreign relation can be sustained
©or maintained by a Parliamentary
Committee. This kind of patronage is
not possible and here if they do so, it
does not give great credit to the party
to which it goes. On the contrary, it
also creates great prejudice in the
minds of the people. Therefore, it
has its own advantages in my view.

st TN W WTET @ T §IER

~ ¥ & TO QET ITAT FT ALE W AT

¢ fr 3o fRvit q@mE™ WO = &

FHTATLTA WHToa FEA & qwrma, Igr

& 3w qal & w2 frafaa & & fasmo

X & ? < wrfar S ot o -

gfer &7 o AT weR frard FT I

T F fog 9 guTR-TEl #T R 1S

T farwraer oY &, w7 o€ AT F FHOAT
m R awmsE AT g ?

ASADHA 28, 1889 (SAKA)

Oral Answers 10

ot sront det @ ETATgE TR
& | A TEErETEeT AT A1, W7 ITHY
qAAT 9T gH & G QAT av

Sre 7l @y

o wmda swmwt » ¥ 7y AT
g R aER S am Hag g fr
faan} FY T g waAT fgET ATy
AT FIAT § W wF agT AT § ?
ot g Tfa 39 a8 v gt 9§
ggl Y Tomfas  wfafafadt o ar
WY ot owTE oY wfcrfarfiral oz @l et
I mreERIAM AL ? WX
TN AT TER T TE
g g ?

st et ¥|TE ;o TAd w1 I
qTHEAT AT &, TAT AH T 1 wa
FTEFATAAFE 1 T AT @
TN FW W, WY IAFT w7 a6

g AT A

st WA WEW ¢ qAF AR T AT
#r =t gk § Fr fadert & qf w7 o
¢ WY agt #Y T § dwar & T
WIS I F v ua fadwi & wrar
¥ S¥ Q&1 oA ITiEQ | FAT 3T FA
T & fr e ¥ At g AT & ?
wrag W aa a8 g fRm & aga
a1 @rfged agi ATaT § W I gEr
RS SEW 9T 97 Srar § 7 Agt
ST E9AT THLST GIAT § IA AT TG Y
oI ® AT AT At ! T ¥
A A AT FT AAFTS F g7
qAL § a1 TAR qFA F o T A
FT I 57 & 7

7Y Wrereont ¥aTk ¢ AR T v
AT FE I TFY AG AT Twdh) Iy
THH 78 T A qwehl Q. THTA
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farelt aesy & @atewr BT AT A& AT
ST | | v

ot FudAw : WTAAIE  JUTSRE oY,
qTeRl, w9 # faRur el @ w1
afirgTE wraTH w7 @l A AT gErge
iR Nt fgowm (@ FT o9
T FCH SATAT § AT FI wr Ay,
AETWTIT HIX FASTHINT F1 o<
FT OAE FF IgA BT g | K
JUTT WAl AY F g ATAAT AvEAT §
e w1 FTHTC OEY saegr FAr 5 N
wa qifged § 397 W A=S Ao@ I
ghit, 37 q@sl & G 7§ g
FIHT WRAIG gATarEl & qTg9 &
fadwt & ga=a faafa s o ?

»ft srereet du  ARE HTAR <
FEi AT, AL G H A W@ | WK
fegear ¥ o FT FATA @ A @i
FTafgm o vl @ 7 g &
afger #1 g SE @ A& )

=Y gwW W wOATT : FqT Ig TG
T8 & &5 aum oA "o arfge
B9AT FT WILT A d291d & ! |7 THA
g fHgT o7 GFaT & 7 #W{y AR
aifeey F1 o fae wrm ¥ ByarT
WA gATaTEl & Arew ¥ fRw
Fza &Y FY% gt g 7 freet awr
¥ oy v fFy, # W ST oWt A
FHER §, JOF Jor@ FQ 3T A1
faeit afgea o fadwi # dzarT £ s
=aEaT ®G 7 )

=it st W 2 gW WIAT \AeT
g A& T FAT AL |

AN gaA fag ST /AT AT A
a1 for g forelY Y TadtaaT & T Ag
ZaF, A ug AT AT AT AT E o

wew  Fr farfedr & wax ¥ gw
@ 7 % | fgge ¥ g dx
"t gat fearr wid & vk fowy §
o F7 Fraa w5 fawd § A gawT
U7 A AE Smar g1 ¥E
FOAT FATTYE AE ATaT § AT T ATAT
& A 7gi 98 2 fagr ST @ | TEEA AR
¥ wEard ¥ o7 T § AT AT o
¢ fF o @< aTFTe AT WY faaT ar
f¥ a8 qur o) w@aT ¢ AR Sar qE
&1 IR FEw ATy St agt fagac I
FT AR GG F1 T qriafer aef wy
GET 2 27 &, @I OFA ¥ #f |eah1
Tl @AY &, TR qRH w9 o
TFET g ?

Mt Wt | \ET 9
& fear mar

Integrated Medical Graduates

*468. SHRI DHARAMSINHBHAI
PATEL: Will the Minister of
HEALTH AND FAMILY WELFARE

be pleased to state:

(a) whether 8th Executive Meeting
of Central Council of Indian Medicine
on the 10th February, 1973 approved
the eligibility of integrated medical
graduates to perform major operations
and decided that a list of such insti-
tutions should be drawn up whose
graduates could enjoy the right; and

(b) if so, the reasons for not draw-
ing up the said list so far?

e Wi qfea seamor Hat
(s ™ awme) : (F) S &)

(@) “gorga fafrer =Tas”
e T WY T TG TS A A F FILT
qg FEr AR AL A AT wWr owifw
WKty W wrafrs fafear oz faa
FT THYHOr St At g § 47, 3 7,
1977 %1 g€ wreara fafcar ¥=ta aferg
i 74f do% § 7g foly fear T @ 6
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wreaty fafeear Y foor deqra e
EATS & qrEEwHT ¥ I8 WIIAT F
& wfretor # quiw sgaear §, ITET
qF gAY T AT A Iy AT N
s & 3 ¥ agx aferg & vt weeal
1 % fa=re oA ¥ fag W so

it dufeg Wi 2w @ g A gAY
dAR FY AT § TR Wi T F
a% ¥ femr smo ?

-

st Tw Aroaer : sy e W
®T 9O AT H q€7 SAfewt g F |
IR agl OF wiety fafeer afweg
g o Iud 82 wey § W< oft fora wwf
ST xod wene § | ag faa @ T
& & | 7€ fraE wrer A 2w H @I
g & fr sad e i gy e ey
= A &1 gEdfer £ =@, A A
oF & fAear F3& I o I W=
qew < | 98 fasg e & A 1920
¥ wE@T AT T | T TCHTL WY REAT
FAT §, F0T T o wHg gEr 97
F1¢ wfafer s w23 faoly % = fmme
Tt Y & | it 7g F T AL g
2 AV AR A= welr ST FT gewfy
AT AT WY WY wewfa @ frorgde
F1 e T@ w7 ¥ wAw BT A, 09F
FE Y AN qVfer Arq@a 79T 8 |
T ¥ RN M F AN FT SATHHTQ
g1 &%, HAdY w7 AT quw A
F  HAT Y ATAFT g &, AFAT
qgfa 1 Wy qEEd SF T ¥ @
AT TR 0y & qg fqan w73,
AT FA § #1E awT W o &
gwT ¢ | forg o & fafewr ardwa
AT 0 Te3% T8 Y qATAT
fFar s&t ag & fafemar g ifq =1 o
swifad fear (cqwew) ... WA
T AT Aga ar ¥d3 wwar g )
T gy § oY & qary & fag A
g
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7% O aga @31 faare w1 faww g0
TS g WY &Y Hee T WaA qfaql & a7
AT FTCR Y ) Arga ¥ wer war fr
T T W WAL F T T AL
& AT WTIRWT FIA BT AT & A
ar afi ? agrar g grae § wrert
F® @i # Fg g e ad & .,
¥® Wri ¥ qeafa g fe & omg e
F qET WA AT FL WO T ¥ Hg Al
F9 ¥ AR TUA & O Fifw S
frarrd sra @ 93 &, wa oF weAfy
6 5w a 2acE o 3Y qoTE g
#Y  ITH! GO FE BT oA
ST | AT HT Ty ag ¢ feag 82 We-
it Y gt wT O IEF TR CF B
qare € v §, IT@ I ¥ WA
qarE 2 | JHaaTE F g At Fan oA
a¢ I qx faare fenremg & TR
T &Y S awdY & | 9 S AT §
g sy Froft T & W gwe e
adt oY w7 ofr T FAT | ST AN
TATEY F 7 W qwdT § 98 WA &
f& wF § TeT F7E oY g I qar
2 fagi oft o & AT FT FT AR
greft ®7 §< A1 FT & oo famr ? A
ST ATEAT § | A8 qEiedr & &
THE TGHT @IS | HTCATT AT THFT
areft § | gafore & wgAr A g
AT w7 fer wowr @ @Eifee
& F1 fq97 I97 9F g, (AR T
qfeamaT gn w1 & o< st oraf ot &t
frags e AT | g W g
T ¢ fr wrgaz &t 9grd waw X
{3ifes w1 7 oF a9 qarg A A€
SETd AEr g |

ot ot fog wf @@= . 7O W
7g § & wrT T AR gfas
fafeear a gfaal w1 qxweor s fvar
s ?
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ot T ArImer - AX 9 & Fg
fear @ o= #f wfalisr o 35 A
ag wi-aa T ax IIAX A wafy aF
WER L1 T F g7 w7 AR
FO ¥ forg e ¢ i Al A g
WE ﬁﬁmgéﬁxqﬂ#mﬁ
qfewrer st g g e qar rAT 2
AY 7 F v aw A afemar g€ g g
TAXE )

Wt zaza wal . Iqreaw wPEw,
TF A AR ag 7 § v afz gn we-
FIFAT F HIY I I $S Afuw wgA
w1 HfIHTT 78 & a1 IaT @ 3av &
WAT A wrar Tifgq 1 ¥ g wigdw w7
TAAEYE ) AT a8 wgr & e @ war
AT 7 AT fir Jw F T & fger
¥ YT OF Oy & fgx F oY oF TFCH
fafrear 7 ifa ¥ s sT3a s sm@w
2 I+ fray faadr fafear qafa &
g3 AT FW I §, W d@ &
faqz fafrear agfa ag sgar @ a7
| T g ?

it T Aremor - & wigat g R oag
fang fafrearagfa a3 ol g7 9a#
afr fanz fafear agfe &

SHRI O. V. ALAGESAN: I would
like to bring to the notice of tha hon.
Minister that his Ministry’s Annual
Report has not yet been circulated to
the Members. If it would have been
circulated, we would have known
more about this subject as also many
other things. Will he kindly now cir-
culate the Report at least today
because otherwise tomorrow the
Finance Bill will be discussed and we
will be handicapped?

MR. DEPUTY SPEAKER: It is a
suggestion, not a question.

N Agwewr qEw : o N Afew

dquz @X § T W UL F A T
g, o qez dquz dade 9y I g |
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saﬁqmmﬁim&ﬁrintga
THET W 6 HEA FY ZfAT ¥ a2 Ay
¥ FTH FIQ § T 7 FA N I axg
¥ fang s fegem ¥ W dar w40
frad a5 e &7 T ¥ qF ?

st Tror ATogy ¢ sEET I Y 2
IFTE | R wHEw & s IerT A anfaa
T A GT I fFT oy §
qgw 3 #g1 & fF wrgds, gArer, gra-
qat g AqOdN wrfe ot T
qgfaai §, = wrey & fr 7 fawfore
g AR a&t ¥ g 7= aEr w9
TAT § AT I9AOT ¥ AT GAH |
wt aF feafa ag @ & f5 gw e
Fr M AW &, foaet dfegs 3 aa

BTl av f @ d,

82 WIHST JTHYOT FAAT TATHT ¥ Jf9q -

W P Ay AT g R oEw
IS WX 95T 3§ AN w9 aw.- A
TR € 1 sEMNe wgas, gaTET € a0
TATC FATAT, AT FY AT, A G4,
qHYdaY, TATY faqrAr, g aray & Y
¥ gAY TATT TATHT FH TA |

ST T TSy FT A TIAT TATT
g, & fagraa waw ¥ §19 ST WK
ATt F gudwY § FgA1 g g F
ITF #ged w1 frAr gwva AEET
T8 &, AraEs T ¥ F ERwEET AN
ITF AgE Y gw Ag froad, A
aw afaa gare &, IAET gIAT FE
YT I ag WY [red fF § wEv gawe
T grF< ¥gTa #r A1 @Y 9, g AT
g aaaf Fraash 1@ ¥ &
ST wEAT AT qR Iefe § fe aErd
qAT FT HEGHT § 1 Foaar gy a7
# mar g, weae dehwad & faem g
F T are o ot gu & fF gw FW|El
# oy Afew arey & fag §arT §, FF
gar fe gardr Y EEdT w1
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wt fawmy gwre sty - fred 30
a1 # wrgAT 9T OF qde WY @i
T AT 1 9 1 TTAT A T TEAIE
4 & qreAw ¥ T F TAEGY 9T §
|« o mar | sgAT FReT & fAwer
gT 99 RIEEY A1 gaddY £ Y dfaew
F@ & TIX ATH F A TAETT M
& 8% wrgdc qamg & W 1 WA
wgITa A vyl § v g wEE wwrn
a1gd € 1 fas™ 10 a1 ¥ ew wfaw
A &y fafaeel # difen & ag a7
gwT & fr wids 1 W ¥ T fod
AER, AN 9 IH §, IA*T yiwar &
FRM ? Ay A ez A 5w @R
g

F1 et ey aarEd o d
wrafaq wx geq fafaeed #  difew
¥ gAfamaey ag @ mar 5 og e
[T T A T TR F RqT FTAATEY FY
o @ ¥ ?

off T AT ;- qegAT AT X S
sw frar @, a3 faeg &% § | smase
YT ZATAY 9T 7Y q&F gATL qoE &1
AN FHETHTE, A X IR |
Faa & s Far g | AR IEd A
T Y @t gut ag W gerddY o I«
|

# YT qur A Y fafraq 7 &
§ s srgds, g WX qEd W
Faferea gafaal ox e faa w0 & wrwa
Tz Y @ fear ¥, IEEY sTATAT
FHEAATRE

” qgré & fam & amaT wrgan g, Afew
g qifeaTREdr wegd weY St A
aaraT § fr wrge g e 9 frenda
&) ST, gWT A & WIEw w1 e

mzmaﬂn,mﬂ#mﬁ?yﬁﬁ
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fowT oY & qar a7 Argav § R gE AN
TF I T4 7F § Wik o % o wroay
¥ TI-AT TaTeq Halt a7 §, §© w@reD
dfaaY #Y 5 & o7 w17 § fs gy @
FT OF gFAST qETAT AT, ) gH OF
FENATIATY T R &, arrE WY 29 THY
AT 1 qA ¥ | IW qEAET H gAY ot
& arewn @fal o Fadew) & @
qar fs T a7 NG 7Y @ T 1 A g
T R, 99 X FVa-F77 g9 #Y qgafa
A LA

TMo wuifag : ag guT<T  AYwTw
i AT WA WA A a9 T@ &
gy ar 7 9 few 1 facwe w7 frm
qT AT 3 | FTAAT F38, 5 aqgET,
AM YT g’ §, I8 AL qa9 faw Q¢
gruws oy ag ¢ f wiesa § &7 forety
agfa 9 aifgw, #ar  I@H FIdyr
o wrEEe grfs F1 FrE afeas,
AW, g1 Trfge AT A | gAY, g A
98 TF gAdifes F1d IaT 911 I AH
AR T }, a8 TAifer FE gy a7
YT 8, TEY ¥ Ter 1w A ¥ ag
esirmeor wgar g f+ war ag @vwres
gaeifee #1d 9= w@r g | § quaAar ar
fFagaemr g, s faaamiaay
FE 931 &, HIT IF Tfeew w37 7
gva & | HeY wgw ag wyee w1 fF @
i A aw @ ar T |

g 3% g f& gwrdr AT w36
Far=mY &1 afFmsror -5 Y waT: Faay
gg fama:"” | ¥fes qaaw afraw
Y W o, Y G ot 7 g1 fE gmrd
AN qrE T S w @ ¥, &
o g ¥ afeafoa @ w9 5 wigas
Faw fafaer wra Tar s, W T
SWTT TEGHY KT Y AT |

st Tror arerer : qGF AT 2o
Fuifag ® 1@ ara ¥ fag g AT
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2 f St a1 it a% wwrw § Y v
oY, Igi gg waa< war foar s H 3§
gETM A AT g | AT ¥ wWr &
@ 7@ @ ge & o= ¥ T wvifay
e HAl AET § | WAYE  Eqreey wAT
g 9919 g9 & 99 @ §, vafa s¥ garer
FT I I=g HYAT AT § A7 *7fgw 91
fe geifes 19 s W@r & a1 AN,
TTo Fuifag A I o< fHar a1 & 1
1977-78 ¥ WX W@ ¥ ST qTaq%FH
AT &) T ], I WAT F UF @€Y
o< & oy aw faar mar @ 1 Ridfes
FId o FUTgg * TaEEw Hfacawrer
¥ & == @} | Wi fafeer &
qftag & wmeawm & g w fobar @ €
ey g g fF oww Rafe w9
"R AEY Z0T

o woifag : Ig 99 WIE AT ALY ?

&t T/ AT ;o gy ar & a9 @
£ | TFE A qTE § | WK IH I F1 967
wTd, @Y wrew e fF ag 9w wr d
AU MY gHA TEIH ST F @
wfagi, e afaal Ak wgag &
giaT fag@i # ot d38 %, w<
fors et & gegerar & w7 afafa a0,
IgIA Faq AR q@ &9 § 7g fa=ne
g%e faar & 6 gdifes /9 +1 7
T AT AR | A9 W IG RO T®
¥ guer @ F forw §gre § 199 9T
T §EA ¥ 91 7Y, WX A=\ @
& faarc g ) et fe #x Fwr @,
gw 29 ardr@ 1 3% qav @ g, foaw
gg fa=< far s fe 59wy
w7 forg a<g ¥ v fovar o ) & ag oY
fraea w1 & f wrc AT 210 wvifag
& qry fazdY 7+ ogd, oY W a7 29
arira #7 3% F /T AT |

)
o guirer aTa< : ¥ Hell AEIRT AT
& o ¥ ag fadz w<=T =g g 5 7o
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Forfag & oA ¥ WY agT_ €N, 1967
¥ g, rRifer R Y g v f o7
war g1, @ ¥ gravw @ AEATIR
& T, WX U WTgaT w1 HE a4 faar
war a1 | feg qE wTyEE ¥ st
# gz T a5 & frarfoai & arcar<
HIYZ T X 1967 & arg fegsaa
g TO-FS TFEANT HT @ TEY I
FI4 HY AT faAqT | Y ATAAT HSH A
1 qarad & 5w f6y, 7@ 99 0@
AFAT F FA AT & §, X "W
o3 9x 99 7 Far wfafrar @i, aw
IH BT FAT FATH IV qTT § 7

ot Tt Arraer - A wET W IF WA
THIAT FI TAT, FIF ETo F97 fag AT 7
& arq foar, & wAAE @EEdT 6T
wrifad AT g fF 20 @ wr v &
T W ATA FTFATFHL | T FeArAT ATAT
Y ®Y 719 AT AT § T o gearfaa
TrFET § AT TAeeq waAT oY 1@ Iwr §
At g7 #y Iofeafa & gu arwifaa g
T FT AT WEl §, q@T TaaAT [ AT
faq & f+ aga & oo afY a5 qui-
=T ¥ AT FT AL A1 IRE | TN
1 g ¥ fAQ 9T a1 I #Y g do%
T W & 1 & arcwfaat six afei
*F @19 ¥5% &1 A1 6T uF ary afa=i
FTIATAT I T AT AT § Iq &
A WY AY FAT ¥ § & HrAT ATRA
a1 37 ®1 Y qATHA ATHIA  gTRA
LAV T WA AT @ F §, To
Fo fag ST %I 2o geiwT ATAT 7,
T &Y oY g9 wrafaa f5a 3w & | zad
wfafaa g7 737 F o1 w47 TI
ITT ¥ O A X T gY 7 A T
WA R FNFL) A g wga g o
A1 W Y OF frremergnr & 97
frare enfeg o & Sl Aruga g
A 1T IG@ FYAFAT |

o Furar AW ¥ ag 17 qa@r
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FE! & 6 WIa a1 A Tog @ Ay
forar, 37 1 1@ Fd F9qF FT AU
feFar a1 a37g ag olaar awa 78 gur |
SATI  FEAT FET § | STo ATAT ATAT
A qrd w5 ag fasga S w0
UST qIFE 7 g mar | ¥ g7 @
AT E | GRIT qgT AT wEUiAT WY
AET HAT T | AT 9T ZEMLT KA HY
T AALTTZAT, FIATH g%, IT gSATAN
# gw Moyt 7 faafagi #1 a6 ¥ oofe
fawrar waT grquitaeg & #¥ W 7€ T
oY S fF gar? gur HH oAy Y
& AT T A & w0 H A5 FT AV
g% A fmerr &Y, gAY oY woAT FEY
T F | wT Y ag v g ag Afafram
& Feada grar A gafag st Fr
Iq AIFAT Y 1T A FAfAQ FAG A
u® wiaftqg @ ¥ faq qra FTAT
grar

Conference on Mines' Safety

+
*469. SHRI SHANKERSINHJI VAG

HELA:
SHRI ANANT DAVE:

Will the Minister of PARLIAMEIS-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether a tripartite conference
on mines’ safety was held in New
Delhi in the month of May, 1977;

(b) the persons who participated
In the conference;

(c) the salient features of the re-
commendations or suggestions made
in the conference; and

(d) whether Government have
examined those recommendations or
suggestions and if so, the decision
taken by Government for implement-
ing them?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
A tripartite meeting was held on the

ASADHA 23, 1899 (SAKA)
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18th May, 1977 to consider various
aspects of safety in mines.

(b) A list is laid on the Tabie of the
House. [Placed in Library. See No.
LT 696/779.

(c) and (d). A statement is laid
on the Table of the House. [Placed in
Library. See No. LT 696/77].

=Y viwTiag A Tuen : Aeqet AT,
@ € @ gdeA” 1w aw ¥ g§
——TEATAT, ETHSTE W FETQ
WX ag yaus §@ & faq foargare &
fagia srqcagr fearg, saa g
HIETT A &1 Qu1 28 TE I3rAT forww
& ag gfafraa g @ fr wiysw & g4t
FHEAT ALY ERIT | AT Y qaT 7EY avFT
¥ 37 gfamifal & faas oY @
& =fed ag faq ar 7 oY 9% ¥ faq
fariae § | & AT 7gRT § SrAAT
wrgar g fF @ gezamHi #§ A1 w1
sty arr swfas &, 99 sfawi #Y soga
AHTTSAT 3 FT F1E TT & Tq WS
s g g A & ? afs g arwd
qrei ®1 erfaqfa £ *1 Jrgar ?

SHRI RAVINDRA VARMA: Sir, the
question was about the Conference on
Mines Safety. 'The hon. Member has
raised the question of the accidents
that take place—the gruesome Lragedy
that took place in Chasnala and other
mines, Unfortunately, perhaps, the hon.
Member was not present during Lhe
debates under the Demands of the
Labour Ministry when, in fact, to ques-
tion, it was stated in this House that
the reports had been laid on the Table
of the House. The Labour Ministry,
the administrative ministry concerned
as well as the ministries of the States
concerned will look into and study (he
report and take appropriate action
under different heads.

ot yiweiag ot a"ew : FAT HAT AT
waTda foF ora g qT 3w A A | W
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7T AT § WY T geEATHl F 418 i<

-gY T 7 QY A Figew A Fawrfor

FY, 17 gIAT F I ¥, 37 fasrieat
q¢ frw fafa a5 =fraw faotg & far
raar ?

SHRI RAVINDRA VARMA.: Sir, the
Conference was convened, particularly,
because the Government was anxious
to see that all rules regarding safety
were enforced. A review was under-
taken at this Conference at which, for
the first time, the representatives
of the Central Trade Union Organisa-
tions were present, other professional
.organisations were present and repre-
sentatives of the management and the
representatives of the ministries were
also present. It was because the Gov-
ernment was anxious to see that all
these rules were adhered to that the
Conference was convened.

At that conference, it was decided
that the review committee should bhe
revived and that review committee
should monitor the progress of the
implementation of the measures con-
cerned with safety.

SHRI ANANT DAVE: Sir, I wani to
know from him whether Government
has decided to introduce compulsory

insurance scheme for the mine workers.
r

SHRI RAVINDRA VARMA: Sir,this
question does not arise out of tne
main question. But, this is a sugges-
tion and that will be considered.

=t g I AT AAE 0 IATEAN
wgrz, dfqer & foar gor & 5w
F gy afRi FYOF GHTR JraT S
YT ot & gura wfgw @ = garg
FETH H/IT 9 gHEATH H o1 A §
IAH CF AT@ WYX 50 gATT qsrfaaw
w1 fagr smar @ AR @M ¥ F19 F@
TR AAZT AL § a1 ITwY &, [T AT
®: AT FT ST W w1 &Y Jrar § 7
& AT TG § q9 dfaura § awy Ay
g1 ARfaFIT § O 73 F I7E, AR |
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A W A A AT A X, AR A
faard g av wgrTro &Y, I Faeay
A FrHT OF 41 7 wret o7 ?

SHRI RAVINDRA VARMA: Sir, 1
appreciate the hon. Member's concern
for equality of the citizens. Govern-
ment certainly believe in the concept
of equality of citizens. The question
of compensation is related to many
factors. But, the sentiment behind the
hon. Member's question or %is sugges
tion will be borne in mind.

it ghokm TR : ATAA G IR
7EIZT, Aq ATEATAT T geear g€ ot
IR GHT TEHTATT AT HAT HY OF qfIeT
FreFree g A fF o o difaw s=F
7EE T A% § § WHL 7S FL | 3N
wfter a2 SRNTYT WIF ZFATATSY, TATLH
ferg afrafadt & sTatae T e10 THo THO
AT ¥ A I AT FT 729 FAFe v
T IgFT gEAWTE Wt w7 fy@r faaw
faax Nd fag ¥ gIT9Esr "qg
&1 qrat fawrasT ag fear @ /%ar
q7 JfFa 3zt F wfysrfat 3 o=y
ZEARTS AgY fFar A a1g 7 Wi I7 779
#1 3% ¥ TIAT F FT qIATH AQH
fear war | |@T AW FAT AT FAET
f& o 2™ wwa # wafy @ gdead
Y THA FY FEATIAT gY gHAT §, FT IF
] F1 A1 g fA7q 07 § TANT FA
FT sqAEGT FT AT qTfF WA FHEATHT
¥ T FT AL § IACYT AT GF 7

SHRI RAVINDRA VARMA: Such
devices contribute to the creation and
maintenance of safety. 'That will be
given high priority as far as this Gov-
ernment is concerned, They will be
thought of not when accidents materia-
lise but before they materialise.

SHRI K. MALLANNA: A tripartite
meeting was held on 18-5-77. May I
know from the hon. Minister how
many from the public sector and how
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many from the private sector and

4 trom the trade wnipons took part and

4

what was the critgrion adopted by
Government in sele¢ting the repre-
sentatives for such participation?

SHRI RAVINDRA VARMA: Sir,
the statement referred to in reply to
the question which has been laid on
the Table of the House contains a list
of invitees as well as the organisa-
tions or departments that are repre-
sented. The hon. Member can calcu-
late that from the number.

st wfTw aErd | SIEATET @i
g T HATLFY qRY aLr &I oA
w7 FY 3747 FFY AT qFAT §
FIEFHAM AT X T q@ AT FE@ &
f& asgdt & am feaar gama o
e g @Y § AW qgt 9T WFT gA
A fou g9 &80 )

# wdl AR ¥ A WTAAT AT@aAT
E——89 ST gHAA F wrAraar faar
7 ¥, AT gH Y afrarz ey ww @
& 1 guA 37 & qg fAaww T SrHATA
|17 & gAqAL & wrq §9 favigar faar
& T gafei & faars gFaa saman
2 ? Fav gt FfAae I FIAN €
ar IFH S A AAT § 7

SHRI RAVINDRA VARMA: Sir,
when this tragedy occurred I was al-
so under imprisonment and I felt the
same way as the hon'ble Member felt
at that time or feels today. Sir, the
reports of the courts of enquiry have
been received and also placed on the
Table of the House. These reports
have to be examined by various au-
thorities, One such appropriate au-
thority is the State Government; an-
other is the Ministry of Labour and
the third is the administrative minis-
try, namely, Ministry of Steel and
Mines. At all these points in the re-
ports are being  considered and. stu-
died,  The, Chasnala. report. has come
to the concluslon .+that four officers
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are guilty. In view of ,the fact ‘that
persans responsible, thrqugh negli--
gence, for tragedy have been ideniti-
fled the government will consider as
to what steps should be tgken at the
level of the Labour Ministry, admin-
istrative Ministry and the Govern-
ment of Bihar.

st s SER GEE - AT AgieT
¥ SraAT Sgat g R @ &€ awt #
foar-odt & arg oY TratazT A,
ATEF AT F1 geargede Adi g 9
R ATENATH NATA T A A7
T@ Fe w1 fgnw & faq--nd ww
FW—-aqd y 71 AW TS FTEANE
7 oY, WifF =7 qawg F7 MY
AT & TTAFET AAH #1 UCA1:2R:2
agrgmrar | & ag WY SAATHAIZAT §-—
fras awy ¥ TAIFET JATH, MHH
9 ®Y Fwg @17 9 g, TEE foo
#Yq |y § ? ow frarE # oF |
49T & fau &0 7 A 1 W
ZTOIT QAT TAT AT AE 9T AT AT TAT
a7, 39 & fq 7ar saaear gf ?

SHRI RAVINDRA VARMA: Sir, as
it is a very specific question on a
particular aspect of the report of the
court of enquiry it needs a long an-
swer. But to be brief I can say that
the report points out to the fact that
certain plans which should have been
made available when the mine was
nationalised were not to be found. In-
spite of the efforts that the court of
enquiry made they could not get.
these plans. They, therefore, came.
to the conclusion that somewhere
something happened as a result of
which plans which were necessary
and essential were not traceable,

It is a fact, Sir, that the post of the .
Director General of Mines Safety has
not been filled for the last three
years. The reasons for not filling this
post are many -and this government
is not answerable for that period..
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However, I can assure the hon’ble
Member that the necessary formula-
tion of the recruitment rules has been
expedited and we hope that in the
near future this post as well as other
posts which have been lying vacant
for quite some time will be filled up.

SHORT NOTICE QUESTION

Grant of dearness allowance to
Central Government employees

+
S.N.Q. 18. SHRI VASANT
SATHE:
SHRI K. LAKKAPPA:
DR. HENRY AUSTIN:

Will the Minister of FINANCE
AND REVENUE AND BANKING
be pleased to state:

(a) whethey il is a fact that the
12-monthly average consumers price
index has crossed 305 mark in May,
1977;

(b) if so, whether the Government
have taken # lecision for a grant of
additional D.A. to the Central Gov-
ernment employees and if not, how
soon the decision is likely to be taken
in the matter, and

(c) indicate the rise in the con-
sumer price index for industrial
workers for the months February,
1977 to the latest month available/
computed?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) The Central Government em-
ployees are at present getting dear-
ness allowance with reference {o the
12-monthly index average of 304.
The question of payment of further
instalment of dearness allowance can
be considered only when there is an
increase in the index average by 8
points beyond 304, that is, when the
index average reaches 312,

(c) The index figures were 310, 312,
313 and 318 respectively during Feb-
ruary, March, April and May, 1977,
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The corresponding 12-monthly aver=
age of the index figures for these
months are 298.83, 301, 303 and 305.33
respectively.

SHRI VASANT SATHE: It seems
that there is some’ confusion in the
information which the hon. Finance
Minister has just now given. Last
year, in October, when the workers
and the Central Government em-
ployees had already become entilled
to a certain D.A., when the 12 month-
ly index average having gone beyond
8-points and because the moving
monthly index average came below
304, their D.A. was reduced. The
point is that they would have been
entitled to a higher D.A. which they
were getting in October last itself
when the index average had exceed-
ed 304. You do not have to wait for
a further rise of 8 points in another
10 months. The question is that the
moving index average having gone
up now bevond 304. will you restore
them the D.A. that they were getting
in last October?

SHRI H. M. PATEL: As I said, the
point is that the dearness allowance
is given in accordance with the 12-
monthly index average and when 8-
points are either up or down, there
is a variation of D.A. It is in accord-
ance with this principle, earlier 8 in-
stalments were given. First one was
given on 1st May, 1973, the second
on 1st August 1973, the third on 1st
October 1973, the fourth on 1st Janu-

‘ary 1974, the fifth on 1st February

1974, the sixth on 1st April
1974, the seventh on 1st June 1974,
the eighth on 1st July 1974 and the
nineth was given on the 1st Septem-
ber 1974 to cover the price rise
upto the index average level of 272.
At that point according to the recom-
mendations of the Third Pay Com-
mission, discussions were held with
the staff ang what was agreed then
was that additional instalments of
D.A. were to be given. These were
given on 1st 'October 1974, on 1st
November 1974, on 1st December
1874 op the“lst February 1875 and on
the 1st March 1873,
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This covered the price rise 12
monthly average price index 312. In
April 1975 the 12 monthly index
[average crossed 320. While discus-
sing the payment of the 5th addi-
tional instalment the staff side con-
tended that the sixth additional ins-
talment should also be paid from Ist
May 1975.. (Interruptions).

MR. DEPUTY-SPEAKER: Let him
complete the answer; do not be im-
patient.

SHRI H. M. PATEL: Because of
financial constraints and the repur-
cussions on the state Governments

who were already complaining of the
liberality of the central Government
in this regard, government did not
find it possible to grant the 6th addi-
tional instalment of the D.A.

AN HON. MEMBER: Which govern-
ment?

SHRI H, M. PATEL: The then go-
vernment., Meanwhile at the end of
January 1976 the 12 monthly index
again averaged helow 320 points and
accordingly the basis for the payment
of the 6th instalment of D.A. no
longer existed as on 1.2.1976. When
however persistent demands were
made for the payment of the 6th ins-
talment of D.A. through parliament
questions and otherwise, the Houses
were informed that the question of
Fayment of the 6th instalment of
D.A. would be considered in the
context of the declining price trend
and that before 5 final decision was
taken in the matter the staff side
would be consulted.

That was the history till then,
The 12 monthly index dropped below
312 points in April 1976 and below
304 points in June 1978 and conse-
quently one instalment of D.A., fifth
instalment alrcady sanctioned, be-
came due for withdrawal from 1-5-
1976 and another instalment from 1st
July 1976 since the index average
had dropped below the level at which
-t.his instalment had been sanctioned.
After discussing the matter with
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JCM the government decided to
withdraw only one instalment of
D.A. from 1st July 1976. The. order
for withdrawal was however issued
in October 1976 and later in the light
of representations received from staft
associations and others it was also
decided as ex-gratia measure to
waive the recovery of excess pay-
ment of DA from Ist July 1976....
(Interruptions). Hon. Members op-
posite should realise that all this his-
tory took place when this govern-
ment was not in power. I take it
that this pgovernment was not in
power on 20 September 18976..(In-
terruptions), Why do you not wait
and listen as to what was behind the
thinking of that government....I am
giving you the whole history,

..AN HON. MEMBER: We do not
want history.

SHRI H. M. PATEL: It is neces=
sary for you to know. It is neces-
sary for the entire House to know
the history of this case. When vou
ask a question, you must be prepar-
ed to hear the full answer.

We did not withdraw the excess
payment made from I1st July, 1976 to
30th of September, 1976. With the
withdrawal of only one instalment of
D.A. from 1st October 1976, instead
of withdrawing two instalments, one
fromr 1st May ang another from Ist
July, as Government were entitled to
do, the Government have, as on st
July 1976, only compensated the om-
ployees for the non-payment of the
sixth instalment of D.A. which was
due for a period of nine months
from 1st May 1975 to 31st January,
1976. Since this benefit of withdraw-
ing only one instead of two continu-
ed right upto the end of May 1977,
as the index average upto that pe-
riod was throughout below 304 points,
the advantage to the employees be-
came ali the greater. The index at
the end of May 1977 was 318 pointa
and the 12-monthly average index
worked out to 305.33 points, as 1
said. Since the employees are al-
ready getting D.A. with reference to
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the index average of 304 points, any
claim for a further instalment of
IXA. can be considered only when
the index average has advanceq by
8 points after 304, i.e., when the In-
dex average reaches 312 points. Till
then, no further instalment of D.A.
can be due. This is my answer.

SHRI VASANT SATHE: Now, I do
not know whether this House is bet-
ter educated and better informed
after this whole narration of history.
My simple question was ang it .wvas
made clear in what factg you have
stated, that the D.A, which had be-
came due on 304, which was reduced
because the average fell below 304 to
297, should have been restored when
You yourself admit that the index
figures have gone to 310, 312, 313 and
318 respectively in February, March,
April and May. When it is a fact
that it has become already due, how
are you denying them? You say, we
haive been charitable enough; we
would have withdrawn two instal-
ments, but we did not do that. Is it
a reply to the question I asked?

SHRI H. M. PATEL: Once again,
I remind you that it is the 12-month-
ly average that matters, (Interrup-
tions). You do not allow me to give

you a reply. Are you giving me a
reply?

SHRI VASANT SATHE: Your in-

formation is not correct and you are
misleading the House.

SHRI H. M. PATEL: Mr. Deputy
Speaker, Sir, the remark that I am
misleading the House is absolutely
wrong and objectionable. I am not
misleading the House. I am giving
all the facts. In fact, you are ob-
jecting to my giving more facts than
you want. Our point is that it is 12-
monthly average that matters. In a
given month, whatever be the index,
you work out the 12-m0nthly aver-
age and that is the figure to be consi-
dered. Each month you go on count-
ing. The result will be this. Thougzh
the index for May alone was 318, the
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-12 monthly average was 30533, It
means that in June, the 12-monthly
average will be more than 305.33
and in July, it will be still
higher so that by about August
or so, if this trerd of increase
in price continues lke this, the 12-
monthly average index will go to 312
when the next instalment will he-
come due. 12 monthly average
means it is a moving average and
this is how it must be arrived at.

SHRYT K. LAKKAPPA: The Fin-
ance Ministry cannot get over the
situation by giving false information
to this House.

MR. DEPUTY-SPEAKER: Be care-
ful in the words you uyse.

SHRI VAYALAR RAVI: He means
misleading information.

SiIR1 K. LAKKAPPA: The instal-
ment of DA was withdrawn. when
the index was at 312, The index at
present has crossed 318. The prices
are soaring for the last three months.
Your compilation of the index is
completely wrong and erroneous and
so, the conclusion drawn by the min-

istry is also erroneous. Why have
the figures for June and July not
been given? We have asked the

figures for the current month also.
May 1 know why this legitimate de-
mand of the employees has been de-
nied? Will you kindly review the
whole method of compilation of the
index in the light of the circumstan-
ces of rising prices and the attitude
of the present government for the
last three or four months?

SHRI H. M. PATEL: I do not know
it the hon. member has corrected bis
statement that I gave any false in-
formation,

SHRI K. LAKKAPPA: I said, the
index  compilation is wrong and the
conclulions based on that are also
erroneous.
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SHRI H. M. PATEL: When you
said ‘false’ perhaps it was a slip of
your tongue. The hon. member
should understand that DA is given
in accordance with the Pay Commis-
glon’s recommendations, It is paid
to Central Government employees to
compensate them for the rise in the
cost of living. The pay structure re-
commended by the third pay com-
mission was linked to the 12 month-
ly average of the All India Consumer
Price Index level of 200 for industrial
workers (1960 is equal to 100). The
12 monthly average is clearly spelt
out there. This is how the previous
government functioned and the pre-
sent government is functioning.

DR. HENRY AUSTIN: Will the
hon. minister explain the new prin-
ciple that is being enunciated now,
viz.,, “moving average”? The index
was 307 in January 77, 312 in Feb-
ruary, 313 in March and it is spiralling
like this every month. The new
principle of moving average frustrat-
es the hopes of the employees to get
their legitimate demand fulfilled, par-
ticularly when the DA was withdrawn
when the index went beow 304. Has
the new principle has been evolved to
frustrate their hopes?

SHRI H. M. PATEL: There is no-
thing to explain. 12 monthly average
means, each month you go back 12
months and work out the average, If
you want, I can give the index figures
month by month. The hon. member
wanted to know how the 12 monthly
average is arrived at. Suppose you
take the month of May. You go back
11 months. May is the 12th month.
You work out the average for the 12
months. That is how you arrive at
the 12 monthly average. In the pre-
vious months the figures were low.
It started rising only from a certain
month, The 12 monthly average will
go on rising and that is why I said
though it is 305.33 in June, it will go
up next month if the rise continues.

SHRI SHYAMNANDAN MISHRA:
The hon. Minister seems to be very
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pessimistic and he does not seem to
reflect any command over economic
forces.

SHRI HH M. PATEL: I am very
glad that the hon. Member tells me
that I am very pessimisticc I am
neither pessimistic nor  optimistic
when I am trying to explain' the basis
on which the dearness allowance is
given. The hon. Members should rea-
lise that it is not the stage at which
I should deal with the economy of the
country. I will, if they so desires,
when I am given an opportunity. This
is mot the right time for me to do
80, . |

DR, SUBRAMANIAM SWAMY:
Mr. Lakkappa, as usual, comes to this
House with ignorance. He does not
know that the Government of India
has appointed a Committee to review
the cost of living index compilation
and he is saying that the cost of liv-
ing index is fraudulant and asking
what the Government is doing about
it. He should come better informed
to the House before attacking the
Minister.

I would like to ask the Minister
that in view of the fact that on the
question of payment of dearness al-
lowance to the employees and also
the question of restoration of what
was taken back from them by the
people sitting there, and in view of
the fact that the question of cost of
living index is also very much under
dispute and also in view of the finan-
cial stringency as he put jt, whether
he would resume the dialogue with
the Central Government employees
specially with some of the key unions,
which was suspended during the
Emergency.

SHRI H. M PATEL: I will cer-
tainly consider that suggestion.

SHRI M. N. GOVINDAN NAIR:
From the statement of the hon. Minis-
ter it is clear that when due to fall
in cost of living index two instalments
had to be reduced, the previous
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Government reduced only one and as
a further concession, withdrawing the
above from the employees was also
stopped. From what he has said, it
seems by his present way of calcula-
tion the concession that was given to
the Central Government employees by
the previous Government is taken
away,

SHRI H M. PATEL: The hon.
Member has just not understood
everything in spite of the fact that he
says that he has understood clearly.
If he wants, I will re-read the whole
thing. There iz no question of our
having taken away anything. We are
acting according to the scheme that
is approved by the Thirq Pay Com-
mission, We are adhering strictly to
the arrangements that have been
made with the staff.

siwet wfgem &t TTawT @ W
W 1 wew § fF awg & fog
STER T g &, ag Wz g
7g ware fooreize s%EY o
2\ & gg s WY § fr o dee
TERAE TeTEid & €Yo Qo F AR
faarz fegr o, O T TR T
T F A @ F @A ar g 1 AR
FE TifaRA @ ¥ Q9T §, A A
WTE qqmT Afeq fe ST amEE =Fw
Fu g1 g O 37 ¥ IR TAOAH ¥ I
& frwrEw gETEE 1 dar oY I wy
¥ ag a@ Fer g7 9 W aw
HT F AFR A I T W & ar
TE P wT oY A FRTE

SHRI H M PATEL:
made no further cuts,

st foora gae wegtan ¢ e N
W9 qT FATT WrAT A7 A Al ARG
¥ g Fg1 o1 fir o deeTwAE T guT
91 WX OF gRME FoAT 91, qG -
T ¥ fear T, wa g} swAT
T FaTT Tgt &2 g & wifw oy &

We have
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(T W2 TTE 9§ ¥ OF FE
w1 S frar ar o g Y o
fear a1 | w2 A qEF AT FT @A
¥q AT § IX X ATC @ g QT
ar 37 FY I F Ay AT A A
ifgg, 3% #Y 1 ¥ gagrr 70 @ w@r
g?

SHRI H. M. PATEL: I am afraid
the hon. Member is wrong. It is not

due yet. When it rises from 304 to
312 points, it will become due.

SHRI VASANT SATHE: At 297,
points, it was reduced. It has already
gone up by 8 points; and it is due. It
has already become due. (Interrup-
tion).

st gt fag TewA o gg G
FH=feal F7 Agwg waT w9 ATew
J FY aIAT A A IT AT I
TAGT T frg W& £ qeee @ ?

SHRI H. M. PATEL: It was not
done by the present government,

st AT AR T FoAT TG,
TR FT FAFAVT TgTw  FEAHET
| FAFAVA F FEITGANA FT AY HaAT
HEITT 7 IIAT CF a1 g IqAFT g A%
W TAAEE qAEH s § AG FEQ
TOFT § WX qga FreArdas ¢, ag &
AT § | ¥ AN § wadne gdew
¥ F19r feqdfeedsmT & ol Im 9fF
TGN ¥ FFA AA A7 G § a7 Tadde
AT TEN A FTHr AT HY Y AT & 4
& welt wgvaw & ST SrEan g 6
o7 & @ A7 Groarda A 7
Bideewa wré § 7 wore wrk & v s
WT I ®Y AT F A7 @ ) AET
] w7y qriady §, awere & qra F7@r
¥ e @ T aife S ¥ aea
ard aefre Wy Wy -
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SHRI H. M. PATEL: There are re-
gular metings with the staff; and I
shall certainly put down whatever
the staff ride says; and the result of
whatever we have discussed.

SHRI KANWAR LAL GUPTA: The
first question is whether he has re-
ceived any representation from the
employees. If the reply is ‘ves’, what
are its details? Will he clarify the
government's position regarding this
issue?

SHRI H. M. PATEL: I said that at
present, as far as I know, I have re-
ceived no representation from the
staff gside. But I have also said that
there are regular meetings with the
staff. As soon as there are any fur-
ther points, we will be willing to
discuss them.

SHRI VAYALAR RAVI: 1f I have
understood correctly what the hon.
Minister said, the previous Govern-
ment reduced two instalments of DA,
because there was a fall below 297,
while the present Government reduc-
ed it by only one. Now it has gone
up to 304. So, naturally, they are en-
titled to one instalment. Is it the
view of the Government that the other
government reduced two instalments,
while you have reduced only one?
Are you computing that one, along
with this, instead of giving one more
DA? Are you sirrply giving an argu-
ment that they have reduced two
instalments and vou have reduced
only one or are you going to give one
instalment, to wikich they are entitl-
ed?

SHRI H M, PATEL: The index
rose to 320, at which point of time
they would have become entitled to
one more instalment of DA. At that
stage Government decided that be-
cause of financial constraints they
would hot do so. They discussed it.
While the discussions were going on,
the prices started coming downm and,
when they came to 312 already, really
speaking there was a reduction of
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one instalment. From 312 to 304 was
the seconq reduction. Government
considered it and decided to give one
instalment. That js the situation,
Now, as soon as the prices rise from
304 and go beyond 312, they will be-
come enltitled to another instalment
of DA. If it falls, there will be a
reduction.

WRITEEN ANSWERS TO QUES-
TIONS

Mandays lost

*467. SHRI D. D. DESAI: Will the
Minister of PARLIAMENTARY AF.
FAIRS AND LABOUR be pleased to
state:

(a) whether the number of man-
days lost due to industrial wunrest
since April, 1977 has been very high
as compared to simMar period in last
three years;

(b) if so, the reasons therefor, and

(c¢) whether any step is contemp-
lated to check the flood tide of indus-
trial unrest?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). Complete rcports in regard to
the number of miandays lost due to
industrial unrest are still awaited
from several State Governments; till
such reports are available, it is not
possible to reach any conclusion.
Government is walching the situation
and wherever ne~essury intervening
in disputes with a view to promoting
settements. Government is also pro-
posing to make change in the law re=
lating to industrial 1elations and for
this purpose is seiting up shortly a
tripartite Committee which is to re-
port in a period twe months. The
report of the Committee will enable
the Government to bring forward the
necessary legislation on the subject.
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Wage Productivity Structure

*471. SHRI D. B. CHANDRE
GOWDA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR tie pleased 1n state:

(a) whether most industrial execu-
tives in the northern region feel that
it is bretter to pay incentive bonus
rather than overtime allowance to
factory workers ang are of the opi-
nion that over payment prevents
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proper utilisation of both manpower
and capital; and

(b) if so0, whether Government
have called for a thorough reconside-
ration of the wpge productivity
structure?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Government have no information in
this regard.

(b) Does not uarse.

Sale of Nuclear Reprocessing Plant
to Pakistan by France

*472. SHRI RAMANAND TIWARY:
SHRI G. Y. KRISHNAN;

Will the Ministar of EXTERNAL
AFFAIRS be pleareg to state:

(a) whether the Government have
seen a report appearing in a loecal
daily about the sale of Nuclear Repro-
cessing Plant to Pakistan by French
Government; ang

(b) if so, the reaction of the Gov-
ernment thereto?

THE PRIME GMINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The Governmwt of India has
consistently stood for the use of nu-
clear energy for puaceful purposes
and is opposed tu ita use for making
nuclear weapous

Assistance from U.S.A. for Health
Development

*473. SHRI PRASANNBHAI
MEHTA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pieared to state:

(a) whether India and U.S. have
agreed or reached an agreement for
co-operation ang help to India in
regard to health;

(b) if so, the nature of assistance
and the help the U.S. Government
will give to India in regard to the
health development;
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(c){whether Government have de-
cided to give g free medical treat-
ment in all the important hospitals
in the country to the patients as was
done previously: and °~

(d) whether at present in all the
big hospitals the patient has to bring
his own medicines for treatment?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN) (a) No, Sir.

(b} Does not arise.

(c) There has been no change from
the practice of giving free medical
treatment in the Government run
hospitals.

(d) No, Sir, Medicines are supplied
to patients free of charge if avail-
able with the hospitals.

Developing Sepsis from Burn Cases

*474. SHRI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether at recent Symposium
held in New Delhi it was disclosed
that in the city hospitals no fewer
than 57 out of 83 burn cases devel-
oped sepsis;

(b) whether it was also disclosed
that in another hospital 40 out of
202 children were infected; and

(c) it so, the facts thereof and
government's reaction thereto?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes, Sir. In one of
the papers presented at the Sympo-
sium on hospital infections held on
31-3-1977 at the ICM.R. Head-
quarters, it was revealed that in the
Burn Unit, Irwin Hospital, New
Delhi, out of 63 burn cases, &7
patients geveloped wound sepsis.

(b) Yes, Sir.
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(c) The Government of India had
appointed a Committee to g> in depth
to determine the prevalence of hospital
induced infection and suggest meas-
ures for its control. This committee
has made certain recommendations
which include: (i) establishment of a
Hospital Infection Committee (ii)
establishment of a Central Sterile
Supply and introduction of approved
techniques and (iii) training of hospi-
tal personne] in handling potentially
infected cases such as burns.

Cooperation between India and
.Canada in Peaceful uses of Nuclear
Sclence and Technology

*475. PROF. P. G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government of India
and Canada have agreed to resume
cooperation in the peaceful uses of
nuclear science and technology; and

(b) it so, broad details thereof?

THE PRIME MINISTER (SHR]
MORARJI DESAI): (a) and (b). No
formal agreement hag been conclud-
ed between India and Canarda to re-
sume nuclear cooperation. However,
during the talks between the Prime
Ministers of India snd Canada at the
time of the Commonwealth Conference
in London in June, they reviewed
the problemg which had come up in
the way of cooperation beiween the
two countries in this area and they
agreed that within the frame work
of their respective national policies
efforts should be made so that benefl-
cial cooperation in the field of peace-
ful uses of nuclear energy could be
resumed.

Reorganisation of D.GM.S,

*476. SHRI SHIV SAMPATI
RAM:. Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether there is a proposal
under the consideration of Governe



43 Written Answers
ment to reorganise the Directorate
General of Mines’ Safety;

(b) if so, the salient features there-
of and by when it is likely to be
implemented;

{¢) the number of senior level and
junior level posts in the DGMS and
tly: number of posts lying vacant at
both the levels and since when; and

(d) the steps being taken to il
them up?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOVR
(SHRT RAVINDRA VARMA). (a) and
(b). Government have sanctioned a
scheme to restructure the Directorate
General of Mines Safety. Under this
scheme, the Directorate will comprise
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mainly of three levels under the
Director General viz, the Deputy
Director General, Director and Deputy
Directors. The level of the Joint
Director will be a'olished. The
number of posts of Assistant Director
of Mines Safety will be reduced from
20 to 14. The posts of Deputy Direc-
tor General of Mines Safety will be
increased from 1 t& 5 and those of
Directors of Mines Safety from 9 to
26. A Selection Grade will be intro-
duced in the grade of Daputy Direclor
of Mines Safety, whose strength will
be increased from 80 to 83 (including
18 posts in the Selection Grade). Steps
are being taken for the speedy. Im-
plementation of the scheme.

(c) and (d). The position is indi-
cated in the Statement attached.

Statement

Vacancy position of the posts in the Directorate General of Mines Safety in Cadres
= covered by the Reorganisation Proposals

{ @y Blectrict  + -
.(€) Mechanical -  ° .

A — t—

Sl No. of No. of Date(s) from
No. Name of the post existing vacant which the Remarks
. sanction- post(s) post(s) is/
cd post(s) are wacant
I 2 3 4 5 6
1 Director General of Mines I* 1 26-8-1974 *Temporarily held in
Safety. ~ abeyance from
- 12-10-76 (AN). Will
be filled up on
revival,
2 Dy. Director General of 1@ Nil @Created in lieu
of the t of Di-
Mines Safety. g;l L R
Mlncs Safety tem-
porarily held in
abeyance.
"""3 Director of Mines Safety. ~_
¢(s) Mining 9 Nil
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Ty a2 3 4 s 6"
jouu Director of Mines
: '.‘“ - Safety.

() Mining . 26 Nil g

(b) Electrical - 2 Do. .

(¢) Mechanical . 1 Do. .

s Deputy Director of Mines

Safery. )

(a) Mining . 61 1s (i) 30-4-71 The post is vacant
owing to the ncm-
availability
SC/ST candldate.
It has once again
been advertised by
the UPSC.

(iii) 28-10-75

%ﬁl) 1-5-76

ivity  10-§-76 | The posts have been
(ix) advertised by the
(x) & 24-7-76 \ ' UPSC.
o)

(xii) 26-7-76

(xii) [

(xiv) 37—12-76

(xv) 17-2-77 7

(b) Electrical - . 14 -3 (i) iI10-5-76 The post is lying/
vacant owingto the
non-availability of a
SC/ST candidate.
The UPSC are
again being request-

. - ed to make recruit-
ment.

(i) 10-5-76 1 Offers of appointment
(1) 24-7-76 [ hwe becn sent to
candidates re-
cumme.nded by the

UPSC.
i i 1 The UPSC have no*

@ _Mechnmcll 2 4 ® 59°75 minated a candidat®

' & case under pro-

" : cess.
ii) 1-3-76 The UPSC are being
El.l.l) 10-5-76 requested to make

recnumcnt
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Indian Counci] of Cultural Relations

*477. DR. KARAN SINGH: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether there is a proposal to
make the Indian Council of Cultural
Relations a major instrument for
spreading goodwill and friendship
throughout the world through the
medium of Indian culture; and

(b) if so, the details thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAD: (a) Yes, Sir. This
in fact is one of the main objectives
of the Indian Council for Cultural
Relations.

(b) Since the transfer of ICCR to the
Ministry of External Affairs in 1970,
its endeavour has been to become an
instrument to promote understanding
of our culture and goodwill towards
our partner nations throughout the
world. An Evaluation Committee
under the Chairmanship of Shri Ashok
Mehta has been appointed recently to
review and evaluate the scope and
functions of the ICCR in particular and
our cultural relations with other coun-
tries in general,

Rate of Interest on Employees
Provident Fung

*478. SHRI VASANT SATHE: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state-

(a) whether Government propose
to increase the rate of Interest om
employees provident fund contribu-
tion: and

(b) if so, the facts thereof?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
Government have enhanced the rate
of interest payable under the Em-
ployees Provident Fund Scheme from
7.5 per cent to 8 per cent per annum
for the year 1077.78,
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Ayurvedic and Homoeopathic facilities
in C.G.H.S, Dispensaries in Delhi

*479. SHRI SUKHDEO PRASAD
VERMA): Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state: «

(a) whether in vlew of the great
demand of Ayurvedic and Homoeopa-
thic system of medicine Government
propose to extend the facility to
each of these dispensaries of C.G.H.S.
in Delhi where not available; and

(b) it so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). At present six
Ayurvedic dispensaries and 4 homoeo-
pathic dispensaries are functioning in
Delhi. It is the objective of the Gov.
ernment to promote indigenous systems
of medicine including homoeopathy.
Although at present there is no pro-
posal to make available the facllities
for Ayurvedic and homoeopathic sys-
tems to C.G.H.S. beneficiaries in all
dispensaries in Delhi, the question of
opening more dispensaries under these
systems is under examination and addi-
tional dispensaries will be opened as
and when necessary facilities for the
establishment of the same become
available,

qreie garaet & wieta Qe
ST

*4180. Sft WiST W wew @ WAT
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(w) =fe g, &Y a1 AR A
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Night Airmaj] Service

*481, SHRI M. RAM GOPAL REDDY:
Will the Minister of COMMUNICA-
TIONS be pleased fo state:

(a) whether Government are con-
sidering to reintroduce night airmail
service; and

(b) it so, the details thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJLAL VERMA):
(a) and (b). The matter is under ex-
amination in consultation with the
Indian Airlines Corporation.
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Electronic Equipment for Telephone
Exchange

*482. SHRI V. M. SUDHEERAN:
SHRI VAYALAR RAVI:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Government made
any proposal for the production of
large electronic equipment for tele=-
phone exchange;

(b) if so, the details thereof; and

(c) whether it will be 5 part of
development and expansion of pro-
duction of electronic equipment at
ITI, Palghat?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJLAL VERMA):
(a) No, Sir.

(b) and (c). Do not arise.

Industrial Relations Bilj

¥483, SHRI C. K. CHANDRAPPAN:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleaseg to state:

(a) whether Government have
taken a decision to introduce a new
Industrial Relationg Bill soom;

(b) if so, the salient features there-
of;

(c) what is the total strength of
thé organised and unorganised labour
force separately in the country at
present; and

(d) how far the new Industrial
Relations Bill will cover them?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). Government has decided to set up
a Tripartite Committee to study, in
depth, all the problems relating to a
Comprehensive Industrial Relations
Law. It would be for the Committee
to recommend a framework of the
proposed law. no§.

(c) Out of a total working popula-
tion of 180.4 million, according to 1971
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cengus, about 20 million are in the or-
ganised and the rest in the unorganised
sector. .

(d) This will depend upon the re.
commendations of the Committee re
ferred to in the reply against parts (a)
and (b).

High Strength Low Alloy Steel at
Bokaro

*484. SHRI K. LAKKAPPA: Wil
the Minister of STEEL. AND MINES
be pleased to state:

(a) whether high strength Iow
“alloy steels are to be manufactured
on a commercial scale at Bokaro;

(b) if so, whether foreign exchange
will be saved on this account; and

(c) if so, the facts thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)

Yes, Sir.
(b) Yes, Sir.

(c). After production stabilises,
Bokaro will be in a position to produce
upto 4,000 tonnes of high strength low
alloy steels per annum. The imported
price of HSLA at present is around
Rs. 4,000 per tonne.

-, Steel Production

3462. SHRI DHARMA VIR VASISHT
‘Will the Minister of STEEL AND
MINES be pleased to state:

(a) the total steel production in the
' country in the first quarter of the
financial year 1877-T8 together with
the corresponding production during
1978-77;

(b) the reasons for the increase or
rdecrease of Steel production;. and

(c). the net saleable quantity?

+'THE MINISTER OF STEEL AND
MINES (SHRI BLJU,PATNAIK): (a)
The total production of ingot steel
from the six integrated steel plants in
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the ouarter, April-June 1977, was 2.036
million tonnes as against the produc-
tion of 1.879 million tonnes in the cor-
responding_quarter of 1976-77 ie. an
increase of 1,57,000 tonnes (8.4 per
cent). s

(b) The incremse in production was
due to higher volume of production
from Bokaro Steel Plant and due to
the improvement in the working of the
other plants.

(c) The total production of saleable
steel in the quarter, April-June 1977,
was 1.681 million tonnes.

Recognised Medical Colleges

3463. SHRI RAMJI LAL SUMAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state the number and location of Gov-
ernment recognised Medical Colleges
in the country?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): The number of medical
colleges recognised by the Medical
Council of India for the purpose of
award of M.B.B.S. degree at present is
94 though the total number of colleges
imparting education to M.B.B.S. stu-
dents is 106. The list of the 94 medical
colleges ig laid on the Table of the
House. [Placed in Library. See No.
LT-697/717.]

Compulsory Retirement of P&T
Employees of Maharashtira

3464. SHRI PUNDALIK HARI
_DANAWE., Will the Minister of COM-
MUNICATIONS be pleased to_state:

(a) how many employees from
Posts & Telegraphs Deptt. of . the
State of Maharashtra have been ask-
ed to retire premature during the
.period of emergency;

(b) whether because of the politi-
cal’ vindictiveness many of them are !

-
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the victims of this compulsory re-
tirement; and

(¢) whether Government inteng to
look into such caseg and do the jus-
tice?

THE MINISTER OF COMMUNICA.-
,TIONS (SHRI BRIJ LAL VERMA):
(a) In Postal, Telecom. Circles and
Telephone Disiricts in Maharashtra,
118 employees were prematurely; retir-
ed during the period of emergency.

(b) and (c). The premature retire-
ment was ordered only after following
the procedure laid down in the rules.
The representations as and when re-
ceived from the concerned persons are
considered on merits by a Review
Committee in the P&T Directorate.
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.Priority to Postal ang Telecommuni-
cations Facility in Orissa

3465. SHRI GIRIDHAR GOMANGO:
Wil] the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of identified back-
-ward districtg in postal and tele-
communications of Orissa given prio-
rity to provide better postal and
telecommunications in the year
1976-77;

(b) the programmes proposed by
‘the Orissa Circle to jmplement in
the year 1877-78; and 1

(¢) the reasons for delay to pro-
vide the communications in these
districts? -

THE MINISTER OF COMMUNICA TIONS (SHRI BRIJ LAL. VERMA):

(i) Seven complete districts and some parts of 3 -

(i) Nine complete districts and some parts of one

Programmes proposed by the Orissa Circle for

(i) Opening of Post Offices in rural areas—89 including 40
Mobile Post Offices on cycles.

(ii) Opening of Post Officcs in urban areas—25.

(iii) Conversion of existing Extra Departmental Branch
Post Offices into Mobile EDBOs to provide counter
facilities to additional villages—435s.

(iv) Installation of additional letter boxes—3000.

(v) Extension of daily delivery facilities to additional
villages—1000.

(a) Postal

districts.
Telecom.

district.
(b) Postal

1977-78 are :
Telecom. . . .

(vi) 70 long distance PCOs and 70 combined (Telegraph)
- offices.

 ..(e) ‘Proposals for extension of Postal
and Telecom. fecilities to very .back
ward districts are examined on priorify

and sanctioned In accordance with the
prescribed norms. Therefore, the ques-
tion of any delay does not arise.
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Construction of Bullding for Post
Office gt Ratnagiri in Maharashtra

3466, SHRI BAPUSAHEB PARULE.
KAR; Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether present Head Post
Office building at Ratnagiri in Maha-
rashtra Postal Circle was construct-
ed some 60 years back;

(b) if so, whether Postal Depart-
ment had acquired a plot of land for
the said post office building in the
heart of town, 20 years back and the
plang ang estimates of the building
were approved some 8 years back;

(c) if so, whether this item of cons-
truction was taken in J.C.M, and it
was included in the priority list and
it was promised to start the work
before the monsoon of 1977 and the
work has not yet been commenced;

(d) whether the amount sanction-
ed for the construction of Ratnagiri
Post Office Building is being diverted
for the construction of Post Office
Building at Kolhapur; and

-'.(e) if not, when the Government
propose to start the construction
of Ratnagiri Post Office Building?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) Yes, more than 60 years ago.

(b) No Sir.

(c) In the Regional J.C.M. meeting
held on 30-3.77 the issue of extension
to the old H.O. building was discussed
and it was stated that this work would
be started before the monscon of 1977.
This work has since been completed.

The issue regarding comstruction of
new Departmental building for Raina-
giri Head Post Office was also dis-
cussed but no promise to start this
work before monsoon of 1977 was
made. This work has been included
in the priority list of works released
in 1976-77 for execution. This work
will commence shortly.
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(d) No Sir.

(e) The work is expected to start
during the current financial year.

Production Cost of Copper at Khetri
Copper « Complex

3467. SHRI S. G. MURUGAIYAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether inventory of copper
hag shown about 30 crores of Rupees
at Khetri Copper Complex;

(b) if so, why this copper is not
being sold; ang

(c) cost per tonne of copper pro-
duced at Khetri Copper Complex?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
No, Sir. The total stock of finished
copper wirebars at Khetri Copper Com-
plex as on 30th June, 1977 was 2,825
tonnes valued approximately at Rs.
5.57 crores (exclusive of excise duty).

(b) Though the stocks of copper are
not excessive, yet copper sales have
been adversely affected in the recent
months due to substantial imports of
copper and brass scrap under Regis-
tered-Exporters Policy as announced
in the Import Policy for 1976-77.

(c) The average cost of production
of copper wirebar at Khetrl Copper
Complex during the year 1976-77 was
Rs. 28,746/- per tonne.

iR & wfen ffe smaer @ faeg
frwmad
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Opening of Post Offices, Sub-Post
Offices during Fifth Five Year Plan
in Madhya Pradesh

3469. SHRI MADHAVRAO SCIN-
DIA. Wil] the Minister of CCMMUNI-
CATIONS be pleased to state:

(a) the number of post offices, sub-
post offices opened in the villages of
Madhya Pradesh during the Fifth
Five Year Plan;

(b) the target fixed during the Plan
perigd:

(c)  whether its achievement is
much behirg the fixeq target; and

(d) if so, the reasong thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) 696 Branch Post Offices have been
opened and 178 Branch Post Ofllces
upgraded into Sub-Post Offices in the
villages of M.P. during the first three
Years of the Fifth Five Year Plan,

(b) Madhya Pradesh Postal Circle
has been assigned a target of opening
750 Branch Post Offices during 1977-
78. Target for 1978-79 will be fixed on
?;lalisation of the Annua] Plan 1978-

’

(c) and (d). Do not arise.
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Radio Sets in the country

3470. DR, RAMJI SINGH: Will the
Minister of COMMUNICATIONS be
pleased to state how many radio sets
are working in the country and how
many of them are licensed and un-
licensed and how much Government

are losing every year?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAI. VERMA):
The licences for working of radio sets
are issued for the calendar year. The
number of radio licences in force as on
31-12-76 was 1,73,59,710 and revenue
collecled was Rs. 23,50,82,179.50.

The number of radio sets which are
being worked without valid licences
and the loss of revenue on this account
is not available,
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Stainless Steel Re-Rolling Units

3474. SHRI TULSIDAS DASAPPA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have in
their policy reserved the stainless
steel rolling and re-rolling industry
for public gsector undertakings only;

(b) if so, whether in past some
officials allowed establishment of
stainless gteel re-rolling unitg in pri-
vate sector; and

(¢) if so, whether the responsibi-
lity is going to be fixed on the offi-
cials and the matter handed over to
C.B.I. for a probe?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). No, Sir. The industry is being
regulated in accordance with the
licensing policy determined from time
to time.

(c) Does not arise.

Indo-British Association

3475. SHRI KANWAR LAL GUPTA:
Will the Minister of EXTERNAL AF-

FAIRS be pleased to state:

(a) is Government aware of the
tact that there ig one Indo-British
Asgociation with head- quarter at
London in UK, .

JULY 14, 1977

Written Answers 60

(b) who gre the members on its
board of trustees and who" is the
chairman;

(c) please give their names and
addresses; .

(d) nameg of the persons' invited
by this Association for U. K. and
who are the main financiers of this
Association;

(e) how Mr. N, K, Singh, IA.S.
was taken gn its board ang how
many times he visitegq foreign coun-
trieg in the last 3 years;

(1) what was the reason for his
foreign visit and who paid the bill
of his staying in five star hotels; and

(g) will government make inquiry
intg the activities of the Association?

THE PRIME MINISTER
MORARJI DESAI): (a) Yes, Sir.

(b) and (c). The Association has no
board of trusteess. The Chaiman is
Mr. Swraj Paul. The Associalion does,
however, have a board of directors
whose membership is as follows:

(SHRI

DIRECTORS
Mr. Swraj Paul Chairman of Natural
(Chairman) Gas Tubes Ltd.
Mr. Elden Griffiths Conservative Mcm-
M.P. (Vice-Chair- ber of Parliament for
man) Bury St. Edmunds.
Mrs. H. Natwar Singh Member All India
National  Congress
Committee.
Mr. Robin O'Neill Head of South Asia
Department at
Foreign & Common-
wealth Office.
Mr. Christoperh Ro-  Assistant Secretary,
berts Department of
Trade.
Mr. Robert Scholey Depu l_y C]mlrmlm &
Executive
Brltnh Steel Cor-
poration.

Prof. F. R. Alichin Reader in Irldlm

FSA ) Studies at
University of Ca:rn-
bridge.

Mr John Grigg Weriter and Journalist.
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Formerly Special
Assistant to  the
Commerce Minister
of India.

® Mr. N.K. Singh
- B

Captain S. Vasudeva Buiness Executive in
) India.

(d) Not known.

(e) and (f). Shri N. K. Singh was
requesied ‘by the Chairman of the Asso-
ciation to become a Director on Board
of Directors of the Association in his
personal capacity for which permission
was granted to him by the former
Government. Information in regard to
varioug countries visited by Shri Singh
during the last 3 years including rea-
sons for these visits is being collected
and will be laid on the Table of the
House in due course,

(g) It will not be possible for the
Government of India to inquire into
the activities of an Association regis-
tered in a foreign country.

Problem of Unemployed Labour of
Sick Industries

3476. SHRI B, C. IIAMBLE: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state the steps Government propose
to take to relieve the distress of the
labour of the sick mills or sick indus-
tries who have to remain unempleyed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): Under the
existing law, workers who have lost
their employment as a result of closure,
retrenchment etc. in sick mills are en-
titled to compensation payable under
the I.D. Act. Government are keen that
as far as possible, through a system of
monitoring and-timely corrective action
units are not allowed to get sick: Gov-
ernment are also considering the
question of setting up a specal cell for

this purpose.
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Memorandum from Central Food
Laboratory Employees’ Association

3477. DR. SARADISH ROY- Will the
Minister of HEALTH & FAMILY:
WELFARE be pleased t) state:

(a) whether Government have re-
ceived any memorandum from the
Central Food Laboratory Employees’
Association;

(b) if so, the salient points raised
in the memorandum; ang

(c) the reaction of the
ment thereto?

Govern=~

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes.

(b) The salient points raised in the’
momorandum are:

1. The Prevention of Food Adultera--
tion Act, 1976 was framed by the pie-
vious congress Government during
emergency for political reasons and in
the interest of dishunest tralers.

2. The amendment of section 4 of the
Act for the setting up of more Central
Food Laboratories has not been sup-
ported by specific reasons.

3. Provison of stringent action against
the traders under section 16 of the
amended Act is not desirable, as most
of the traders are illilerate and
ignorant.

(¢) The position in respect of the
points raised is ag follows:

1. The Prevention of Food Adultera-
tion (Amendment) Bill was introduced
in the Rajya Sabha on 12-8-74.

2, For a country like india, one ap-
pellate Food Laboratory i.e. the Central
Food Laboratory of Calzutta is not
considered adequate for etfective im=-
plementation of the Prevention of Food
Adulteration Act. There is need for
more such appellnte laboratories. In
this context, it is proposed to establish
ihree such laboratories, ¢ne in the
north zone at Ghaziabad, cne in the
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Western zone at Pune and one in the
southern zone at Mysore.

3. Ignorance of law is no excuse. The
traders, who adulterate foodstuffs and
thug jeopardise the health of the in-
nocent people, commmit a social crime
which should be dealt with severely.

Opening of Post ang Telegraph
Office in Shobhapur, Hoshangabad
District, Madhya Pradesh

5480. SHR] HARI VISHNU KAMATH:
Will the Minister of COMMUNICA-
‘TIONS be pleased to state:

(a) whether representations have
been receiveg for opening a post
and telegraph office in Shobhapur,
Hoshangabag gistrict, Madhys Pra-
.desh; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
{a) No, Sir.

There is already an extra depart-
mental Sub Post Office at Shobhapur.
It has a Public Call OfMice and Tele
graph Branch working on phonccom.

(b) Does not arise.

Jobg in Highly Educated Persons In
Delhi

3481. SHRI AHMED M. PATEL:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether highly educated per-
sons who haq qualification of B.Sc.
(Hons.) 1st Class, M. Sc. Ist Class and
B. Ed. etc, could not get a job for
the last two to three years;

(b) if so, the number of such can-
didates registered in employment ex-
change, Arab Ki Sarai, New Delhl
till 3Ist March, 1877; and

(¢) by when Government would

provide jobs to them?
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b), The number of job-seekers
registered with the employment ex-
change Arab-ki-Sarhi, New Delhi for
two years or more as on 31st March,
1977 was as follows:—

(i) B.Sc. (Hons.)

Ist Class — 3
(ii) M. Sec. Ist Class — 5
(iii) B. Ed. - 8,485

(c) Government propose to follow
an employment-oriented strategy
and the Planning Commission have
been asked to formulate the 6th Five
Year Plan with g high employment
content in order 4o tackle the problem
of unemployment both among the
educated as well as uneducated
persons.
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Sanction of Malaria Attack
Unit ty Kerala

Phase

3483. SHRI P. K. KODIYAN: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Kerala Government's
request to sanction one attack phase
unit (Malaria) to cover susceptible
areag in the State consequent on de-
forestation and colonisation has peen
considered by Government; ang

(b) if so, the decision taken there-
on?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes.

(b) From 1st April, 1877, the Gov-
ernment of India have introduced a
modified plan of operations for the
control of malaria in the country.
Under this modified plan, central as-
sistance is provided to states for effi-
cient control of Malaria where the
incidence is two cases or more per
thousand of population commonly
known as two plus Annual Parasitic
Index (API). As the A.PI in Kerala
is below tweg er thousand of popula-
tion central assistance for a separate
Malaria Unit could not be provided.
The Central Government have, how-
ever, allocated to Keralg an outlay
of Rs, 1.66 lakhs during the year
1977-78 to meet the expenditure on
operational cost for the Headquarters
and one Zonal tier. Over and above
the operational cost, the Government
of India is also providing assistance
to Kerala in the form of materia] and
equipment at an estimated cost of Rs.
1.49 lakhs per annum.

Disparity in Pay Scaleg in VISL,
Bhadrevathi and A.S.P. Durgapur

3484. SHRI A. R. BADRI NARAIN:
Will th» Minister of STEEL AND
MINES be pleased to state:

(a) whether there is a disparity in
the pay scales and service condi-

1480 LS8,
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tions amongst officerg of the Visves-
waraiya Iron anq Steel Ltd, Bhad-
ravathi and A. S. P, Durgapur;

(b) the norms that guide the au-
thorities in fixing them; and

(c) steps Government propose to
remove disparities and create healthy
conditions in the interest of the in-
dustries?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (e). It is true that there ig a
difference in the pay scales and
emoluments as well ag the terms and
conditions of services of officers of
VISL and those of the major integrat-
ed steel plants including A.S.P,
Durgapur. The reason for this is that
til 1962 VISL wwas a departmental
undertakin~ of Karnataka State Gov-
ernment and the pay scaleg wera being
determined keeving in view the pay
scales prevailing in other departments
of the State Government, Subsequent-
ly, after VISL became a company under
the Companies Act, 1956 the pay scales
of the officers have been revised from
time to time with a view to narrowing
down the difference between these
scales and the scales of officers in
the integrateq steel plants. Compari-
son with pay scaleg of Alloy Steel
Plant, Durgapur which is a wholly
owned Government of India undertak-
ing would not be quite proper for the
reason that the majority of shares i.e.
60 per cent in VISL are held by the
State Government while 40 per cent
shares are held by SAIL. However,
the Board of the Company is seized of
the matter and iy ccnstituting a panel
for examining all the relevant issues
so that definite recommendalions can
be made for consideration both by the
State Government and the Government
of India for a final decision.

Telephone Calls from Bombay to
Poona

5485. SHRT P. RAJAGOPAL NAIDU;
Will the Minister of COMMUNICA-
TIONS be pleaseq to state whether
telephone calls from Boinbay to Poona
are being considered ars local calls?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI BRI1J LAL ;VERMA):
No, Sir. The calls fram Bombay to
Poona are considered as trunk calls.

Jndo Iran Talks on Rail Link

3486. SHRI G. Y. KRISHNAN: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether there has been talk bet-
ween the Prime Minister of India and
Shah of Iran regarding the rail link
between India and Iran; and

(b) if so, the details regarding the
decision taken thereat?

THE PRIME MINISTER (SHRI
MORARJ] DESAI); (a) and (k). India
and Iran are already cooperating in
the field of railways. The recent .lis-
cussions between the Privne Minister of
India and the Shahanshakl ¢f Iran at
Tehran were wide ranging and cover-
ed expansion in the field of railway
coaperation with a view to ultimaiely
develop and overland route linking the
Indian sub-continent with Iran. The
various aspects of the issue are under
consideration of {he two governments.

Tripartite Conference for Determi-
" ning Allocable Surplus

3487, SHRIMATI PARVATH! KRI-
SHNAN: Will the Minister of PARI.IA-
MENTARY AFFAIRS AND LABOUR
be pleased to state;

(a) whether Government woulgl
soon call for a ftripartite conference
between labour, employers ang Gov=-
ernment to discuss and recommend
amendments in the existing formula
for determining the allocable sur-
plus; and

(b) if so, the facts thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHR1
RAVINDRA VARMA!: (a) and (b).
There {8 no proposal to call a tripartite
conference to giscuss this issue.
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Mini Steel Plants

3488. SHRI M. KALYANA-
SUNDARAM: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether the production in all
mini gteel plantg in Uttar Pradesh
has come to g grinding halt due to
the 100 per cent power cut imposed
by the U, P. State Electricity Board;

(b) if so, the details of the produc-
tion loss incurred by this power cut;
and

(¢) the immediate steps being taken
to restore the power supply?

THE MINISTER OF STEEL AND
MINES (SHRT BIJU PATNAIK): (a)
Yes, Sir.

(b) The production loss in the last
three months was reported 1o be ahout
60,000 tonnes.

(c) The matter had been taken up
with the U.P, State Elcotricity Board
and power is now being supplied to
the mini steel plants from 9.00 P.M.
to 6.00- A.M. with effect fram the night
of the 10th July, 1977.

Extension after retirement given
in Ministry of External Affairs

3490, SHRI YADVENDRA DUTT:
Will the Minister of EXTERNAL
AFFAIRS be pleased to siate:

(a) how many Foreign Service
Ambassadors of India have been
given extension after their retire-
ment by the Government of India
during the last 3 years; and

{b) how many Secretaries, Addi-
tional Secretaries, Joint Secretaries
and Directors in the Ministry of Ex-
ternal Affairs have been granteq ex-
tension after retirement quring the
last 3 years?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Eight Foreign
Service officers who were or are serv-
ing as Heads ¢of Mission abroad were
given such extensions.
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-tb) The position with regard to these
categories is ag follows:—

Secretaries ; 2
Addl, Secretaries; Nil
Joint Secretaries Nil
Directors: 3
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\ oluntary Sterilisation

3492, DR, BAPU KALDATY: Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state the number of voluntarily eifecteq
during April and
"ﬂy 19772
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR1 RAJ
NARAIN): The number of voluntary
sterilizations performed during April
and May 1977, according to the ‘infar-
mation so far -available, i 90,328.
Instructions have been issued on 28th
March 1977 that family planning should
be purely on a voluntary basis and
that there is no place for compulsion or
coercion.

Reduction in Aid to Bangladesh

3483. SHR| R. V. SWAMINATHAN:
SHRI NIHAR LASKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India has reduced
aid to Bangladesh this year;

(b) if so, the amount of aid given
to Bangladesh uptil now;

(c) the reasons for the reduction
in aid; and

(d) whether the reduction in aid
will harm the relation between the
two countries?

THE PRIME MINISTER (SHR1
MORARJI DESAI): (a) tc (c). Since
the emergence of Bangladesh as #n
independent country in December,
1971, India has given goverrment-to-
government assistance in the shape of
grants and credits totalling Rs, 1233.02
crores upto 31st March 19%6. There-
after no fresh government assistance
has been committed to Bangladesh;
therefore there is no question of re-
duction in our aid to that country dure
ing this year. However, goods are
continuing to be supplied to Bangla-
desh against grants/credits committed
earlier.

(d) Does not arise.
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Telephone Exchange in Car Nicobar
i ang Rangat

3494, SHR] MANORANJAN BHA-
“KTA: Will the Minister of COM-
- MUNICATIONS be pleased to state:

(a) whether Telephone Exchange
at Car Nicobar remains out of order
for 3 weeks a month;

(b) if so, the action proposed to
be taken to improve the saig Tele-
Phone Exchange; ang

(c) the position about the Tele-
phone Exchange at Rangat?

THE 1(INISTER OF COMMUNICA-
TIONS (SHRI BRI1J LAL VERMA):
(2) and (b). No, Sir. The telephone ex-
change at Car Nicobar is working
satisfartorily. One technician will be
posted ‘here for prompter attention to
faults.

(¢) A 50-line automatic exchange
hag been opened at Rangat on 51-3-77.
There are ten working connections and
the exchange is working satisfactorily.

-~
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Encouragement to Ayurvedio
Practitioners

3497, SHRI K. MALLANNA; Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state whe-
ther Government have given encour-
agement to the practitioners of Ayur=-
vedic system of medicines in India?



73 Written Answers

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): Yes. Under the Indian
Medicine Centra! Council Act, certain
privileges have been given to registered
Ayurvedic practitioners,

it W fret & il word an
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#r g1 w0 fF ¢

(¥) ¥ & gt |/t § fEaw
sfa® &4 FTWE ;

(@) 7 s@R T 957 @ fF
I¢ qga TF ALy &Y AT § a9 IR
o & Y &l & WA §

(7) ®ar s &1 fa=m A
ary sifrwil & fag sl v TR BT
(4

(w) =fz g, @t =2 aF ; #

(¢) afz =&, @t 7= "y
TFTY 9T AfHFT FY WG F IAAH F
farg aeaTe 7T TEATEY T @ ?

AT w1 waT oW wet (st e
ami) : (F) Juered gEAT F ATAY,
W ¥ 1974 ¥ A A @l A
wYga dffs Qo 25,810 49T 4

() ¥ (&) : 91, 1976 ¥ HrTS
gmt F ot & fog, gaaw wogldy
wfafraw, 1948 & s, frfafea

g ATn Aagd-aL stagfea 1 g 97

wguw  Aafas 5.80 To
sfafer

wg o SfAF 7.25 Fo
afafer

guw fafeera afrs 8.70 To
sfafea

ASADHA 23, 1899 (SAKA)

Written Answers 74 -

I & grql 2w A} vt Fareror
AT ¥ 70 P § | Aovever @i seforet
& fag worgdr a8 afsa v 1 wE
sEaTa g @ )

Targets ang achievements jn sterilisa-
tion operations

3499, SHRI P. V. NARASIMHA RAO -
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased 1o
state:

(a) the figures in regard to the
targets and actual achievements in
sterilisation operations in  1974.75,
1975-76 and 1976-77;

(b) the expected reduction in the
birth rate achieved thereby; and

(c) whether Government exmct
this reduction to be reflected in  the
Census figures of 19817

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN); (a) The required informa-
tion ig given below:

Year Targets Achieve-
ments

1974-75 2,000,000 1,353,859
1975-76* 2,491,800 2,668,754
1976-77* 4,299,000 8,106,639

(b} As a result of the Family Plan-
ning performance upto the end of
1976-77, including methods other than
sterilizations, it is expected that the
birth rate in 1977-78 will be lesg/than
33 per thousand population.

(c) The 1981 census is expected to
reflect the impact not only of what has
been done so far, but also of what
happens upto 1980.

*Provisional figures.



-75 Written Answers

Bonus Beview Committes

3500. SHRIMATI RENUKA DEVI
BARKATAKI. Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether the Bonus Review
Committee had submitted its report
to Government; and

(b) if so, the main features there-
of?

THE MINISTER OF PARLIAMEN-
PARY AFFAIRS AND | LABOUR
(SHRI RAVINDRA VARMA): (a)
The final report of the HLonus Review
Committee was received by Govern-
ment on the 14th October, 1974.

(b) The payment of Bonug (Amend-
ment) Ordir ance, 1975 wag promulgat-
ed On the 25th September, 1975, in the
light of the decisions taken by Gov-
ernment on the recommendations made
in the report. The Ordinance was
later replaced by an Act of Parliament.
The entire question is now again un-
der examination,

-
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Monthly Average of Consumer Price
. Index

3502. SHRI ARJUN SINGH
BHADORIA:
SHRI RAMJI LAL SUMAN:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state the twelve monthly
averages of the All Indlas working
class consumer’s Price Index for the
industrial workers (base 1960=100)
and the monthly figures of the: above
price index for the last three years,
month-wise?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI; RAVINDRA VARMA): A
statement is attached.

Statement

Alt India Average Congsumer Price Index Numbers (General) for Industrial Workers and

twelve monthly moving averages on base : 1960-100.

Monthly Index Numbers ,

Month
]'lnunr-y . . « 264 326 298
Februa\:y . 267 325 299

1974 1975 1976 1977

12 Monthly Moving Average

1974, 197§ 1976 1977
240°50  308'67  318-58 297°17
245'00« 31350  315°67 29883
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;_ __ Monthly -_In.dex Numbers 12 Moothly Mo.ing Average

Mont.h _1974% 1975 1976 1977 1974;' 1975 1976° 1977
March - 275 321 286 312 249.92 317°33 312%75  301°C0
April 283 323 289 313  255'08 32067 309'92 303:00
May . 294 327 290 319 260°5B  323°42  306°83  30§°33’
June - - 301 328 201 266-25 32567  303°74

July i . - 31T 324 297 27192 326°75  301°50°

August 321 321 298 278-08 32675 299°58
September 334 319 302 28525  325'50  298-17

‘October - 335 316 304 292400 323°92 297°17
November 331 315 306 298+00 322+ 58 296712
December * 326 306 306 303° 50 320°92 296+ 42
Reserves 'of Minerals in Orissa:- Bihar (¢) To maximise domestic con-

and M.P.

3503. SHRI K. PRADHANI: Will
the Minister of STEXL AND MINES
be pleased to state:

(a) the estimated reserves of the
different ores and minerals in Orissa,
Bihar and Madhya Pradesh, state-
wise and item-wise;

(b) the ores extratced during the
last three years and extent of their
indigenous utilisation and extent of
export, item-wise and state-wise dur-
ing the gaid period; and'

(c) the steps Government have
taken to maximise indigenous utill-
sation of the oreg and minerals?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) and (b). The information  re-
garding estimated reserves of the
important mineral deposits of Orissa,
Bihar and M.P. and despatches for
internal consumption'and export dur-
ing the last three years are given in
Statements 1 to#*V laid on the Table
of the House. [Placed in Library.

See No. LT-608/TT7].

sumption of minerals, Government
have encouraged the setting up of
mineral based industries and expane
sion of existing capacities,

Creation of Instant Doctors

3504, SHRI P, M. SAYEED: Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have con-
sulted the Indian Medical Association
in launching a 78-crores rupeeg scheme
to'create a band of 580,000 ‘instant
doctors’; and

(b) the effect of these ‘Instant doc-
tors’ on the already unemployed
qualified doctors?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) The draft plan on the
Health Care Services in rural areas
was discussed in the Health Ministers
Conference held on 28th-29th April,
1977. The plan was given a wide
publicity to elicit views of people in
various walks of life, The views of
the Indian Medical Association have
also been received. The ideas under-
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lying the proposed plan of the Gov-
ernment for rendering the health
care services in the rural areas will
be ‘explained to the Indian Medical
Association and efforts to seek their
co-operation will b2 made by con-
vincing them of the correctness of our
plan.

(b) The community health worker
(Jan Swasthya Rakshak), as his
nomenclature indicates, will not be a
doctor. He will br a wnrker select-
ed by the commumty mom within
the community, who after training
in the simple and basic health ser-
vices, will render preventive, promo-
tive and curative services at the level
of the community itself. He vill act
as an agent of inter-action between
the community and the professional
health and medical services.

One of the proposals in the draft
plan is to involve medical graduates
in rural health services for 2 years
on completion of the M.B.B.S. course.
This period will provide them train-
ing and will expose them to fleld
conditions obtaining in the rural
areas and simultaneously make avail-
able their ’ Brvices for rural
areas. This will be in line with what
the Indian Medical Association wants
in terms of making qualified doctors
available in the rural areas.

Production of Marble and Granite

3506. SHR] SATISH AGARWAL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the estinated production of
marble and granite and names of pla-
ces where these are mined broadly;

(b) whether Government have
undertaken a survey to assess their
export potential and names of coun-
tries to which marble and granite are
being exported at present,

(e) whether Government propose
to accept such mineral stones as an
industry ang provide loan to this sec-
tor for a boom in export; and
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(d) number of indigenous wunits,
mechanised and modernised, to pro-
cess and polish these stones and whe-
ther Government propose to provide
them technical know-how for foreign
exchange earnings? «

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) The production of marble and
granite in 1975 was 1,44,858 tonnes
and 16,30,000 tonnes respectively.
Marble is mainly produced in Rajas-
than, Haryana and Gujarat. Granite
production comes mainly from Kar-
nataka, Tamilnadu, Andhra Pradesh
and Rajasthan.

(b) A market survey for granite
is being undertaken by Indian Bureau
of Mines, At present marble is chief-
ly exported to Bangladesh and the
Middle-East, whereas granite finds
export market mainly in Japan and
the United Kingdom. Small quanti-
ties are also being exported to a
number of other countries including
the U.S.A., Italy, Hongkong, the
Federal Republic of Germany, the
G.D.R. and Canada.

(c) There is no such proposal at
present. Some State Financial Cor-
porations and banks have sanctioned
loans for this activity.

(d) Tamil Nadu and Andhra Pra-
desh have about 20 and 35 respec-
tively mechanised units for granite.
Rajasthan has about 275 mechanised
units for marble. Some other States
also have such units. No proposal
for provision of technical know-how
is under consideration.

Price Index and Real Wage

3507, SHRI CHAND RAM: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether the price index for-
mula is defective ang it does not
show upward trend with the increase
in prices;
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(b) whether as a result thereof
'the real wages payable to employees
are on decline compelling them even
to abandon the basic necessities of
life; and

(c) whether in view of the above,
Government propose to revise the in-
dex formula and grant dearness al-
lowance to employees?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR SHRI
RAVINDRA VARMA (a) and (Y). No.
Sir, the Consumer Price Index Numbers
for Industrial workers is compiled by
using the Internationally accepted
Laspeyre's formula under which the
index shows an upword tirend when-
ever there is rise in prices of items in-
cluded in the consumption basket and

" therefore canot cause a fall in the real
wages.

(c) No Sir, there is no proposal to
revise the index formula as such.
However, in view of the demands
from labour organisations, a Commit-
tee has been set up to review wvarious
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aspects of the index and recommend
measures for making improvements
in the method of compilation.

TAATX  aEAfams aqr e
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Take over of Bolani Iron Ore Mines

3509. SHRI GOVINDA MUNDA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware
of the various complaintg made on the
mismanagement of the Bolani Iron
ore mines; and

(b) if' so, action taken thereon and
the steps Government propose to take
to remedy the situation?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). A complaint regarding mis-
management and corruption at the
Bolani Iron Ore Mines and alleging
lack: of attention to machinery and
thefts has been received very re-
cently, This is being scrutimised.

Bolani Ores Limited, has been hav-
ing adverse working results for the
past'few years. The main reasor for
this is that the Company could: not
pProvide adequate financial resources
for thejr expansion programme and
for the replacement of “old machinery.

49.5 per cent of the shares of the
company are presently held by a pri-
vate sector company, Orissa Minerals
Development Company Limited. Thig
company has offered to sell its share-
holding in Bolani Ores Limited to
Stee] Authority of India Limited,
which holds the remaining 50.5 per
cent, on a mutually acceptable bisis.
This is under examination.

It is also proposed to make suit-
able organisationa] changes in the
company. It has already been ceci-
ded to appoint a Managing Director
for the company instead of a General
Manager, as hitherto.

frgem w w sewm fafey,
AR WY FWT W FqT g
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(@) 7aragi & gaas AR fRus
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wiurq wfes fafa & dow goew
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Collection of Cess for Welfare of Bidi
Workers

38515. BHRI G. NARASIMA REDDY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state: ’

(a) the total amount being collect-
ed towards cess for welfare of bidi
waorkers per year;

(b) the plans of Government for
utilising these funds towards the wel-
fare of the workers; and

(c) whether Government are going
to contribute its share to this fund
and if so, how much?

THE MINISTER OF PARLIAMEN -
TARY AFFAIRS AND LABOUR
(BHRI RAVINDRA VARMA): (a)

+ The Beedi Workers Cess Act has come
into force with effect from 15th Feb-

Y
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rurary, 1977. During the period 15th
February to 31st March, 1977 a sum
of approximately Rs. 32 lakhgy was
collected and during 1977-78 it is
expected that Rs. 2 crores will be
collected,

(b) The drafi. Yeedi Workers Wel-
fare Fund Rules have been mnotified
for public comments and replies
received are being examined. After
the Rules have been finalised proto
type welfare schemes would also be
drawn up for implementing in various
places where there js concentrat.on
of Beedi workers. It is proposed tio
give priority to the medical care of
the workers and their dependents.

(c) No.

Transfer of Doctors of C.G.H.S.
Dispensaries

3516. DR, VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be plea-
sed to state:

(a) whether there are any set rules
for the transfers of doctars working
in the C.G.H.S. dispensaries inside
Delhi and at other out-stations in the
country;

(b) if so, the Jetails thereof;

(c) whether g number of doctors
have continued to work in a particu-
lar dispensary for more than the nor-
mal term: of 5 years and they had
political influence; and

(d) if so, what action is propaosed

" in such cases and to regulate the

working conditions of the CGHS doc-
tors to mitigate their grievances on
this account?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). The Medi-
cal Officers working in C.G.H.S. Dis-
pensaries in Delhi and other places
are generally transferred from one
dispensary to another om compietion
of 3—5 years. However, transfors in
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the exigencies of service are made as
- and when required irrespective oi the
xnormal tenure.

(e¢) and (d). There are only 7 me-
dical officers out of 168 in Delhi who
have completed 5 years in their pre-
sent placeg of posting during last 4
months and their cases for transfer
are being processed,

Representation from Federation of
Medical Representatives Association
of India for Removal of
Wage Ceiling

3517. SHRI K. A. RAJAN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government have got
any representation from the Federation
of Medical Representativeg Association
of India for the removal of wage ceil-
ing from the Sales Promotion Emplo-
yees’ Act, 1976; and

(b) if go, the contents thereof and
action taken thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). A representation dated the 20th
June, 1977 from the Federation of
Medical Representatives' Associations
ptIndia has been recelrsd in the Min-
istry of Labour. One ¢! the demands
of the Federation ig the removal of
wage/commission ceiling from the
ﬁales Promotion Employees (Candi-
tions of Service) Act, 1976. The Fe-
deration has already beem informed
that the matter is receiving Govern-
ment’s attention.

2. Arising out of the decisions of
the Tripartite Labour Conference,
hl?ld on the 8th-7th May 1977, a Com-
mittee js being constituted shortly to
study, in depth, all issues concern-
ing the comprehensive Industrial Re-
lations Bill; the question of including
medical and sales representatives
within the definition of ‘workman’
under the Industrial Disputes Act, 1947
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is likely to come up before -the Com-
mittee. Any amendment tg the Sales
Promotion Employees (Conditiong of
Service) Act, 1976 would be consider-
ed in the light of the recommenda-
tions of the Committee.

Social Security Tax

3518. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) whether Government are in-
tending to introduce Social Security
Tax as in other countries; and

(b) if so, when?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
No such proposal ig under considera-
tion at present.

(b) Does not arise.

Shortage of Material in Orissa

3519. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the delay in imple-
mentation of proposed programmes
and projects by the Department of
Telecommunications is due to non-
availability of materials in time par-
ticularly for the distant and back-
ward districts of Orissa; and

(b) if so, the steps taken by Gov-
ernment to provide the materials on
priority basis to speed up the pro-
gress?

THE MINISTER OF {COMMUNI-
CATIONS (SHRI BRIJ LAL
VARMA): (a) No, Sir, Stores re-
quired for development of telecom-
munication facilities, as per plan,
are procured ang distributed to va-
rious units, which includes Orissa
Circle. No specific ghortfalls are anti-
cipated as far as 1977-78 plan for
Orissa Circle is concerned, aad all
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works are expected to be carried out
“a g phased manner.

(b) Does not arise.

Survey of District Koraput, Orissa

3520. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of STEEL. AND
MINES be pleased to state;

(a) whether the Ministry and Gov-
ernment of Orissa fully surveyed the
District Koraput (Orissa) to locate the
m.inerala;

(b) if so, the names of the minerals,
so far found; and

(¢) how many of them exploited
and o be exploited in near future?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
No, Sir. Out of the total 25,510 sq.
km. of the district, approximately
18,035 sq. km. of area have been cuver=
ed by geological mapping till April,
1977,

(b) Minerals so far found in the
-district include Bauxite, Limestone,
Manganese Ore, Asbestos, Graphite,
Quartz and Quartzite, Iron ore and
Red Ochre. Occurrences of Gold and
Tin have also been reported from
-a few areas.

(c) So far only Manganese Ore,
Quartz and Graphite have been ex-
ploited. The explaitation of Bauxite
and Limestone deposits is under active
consideration of the Government.

‘Bonus for Chandmari Copper Project
Workers

3521. SHRI S. G. MURUGIAYAN:
Will the Minister of STEEL AND
‘MINES be pleased to state:

(a) total expenditure on Chandmari
Copper Project up to March, 1977;

(b) whether the Chandmari Copper
Project have earned profit in the fin-
ancial year 1876-77;

{c) if so, the amount of profit; and
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(d) whether the workers are en-
titled for production Bonus?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) The total expenditure at Chand-
mari Copper Project upto March,
1977 was Rs. 624.07 lakhs.

(b) Yes, Sir.

(c) The provisional figure of pro-
fit earned by the project during the
year 1976-77 is Rs. 15.50 lakhs.

(d) There is at present no scheme
for payment of production bonus at
Chandmarj Copper Project.

Bargaining Agency for Workers at
Chanimari Copper Project

3522. SHRI S. G. MURUGIAYAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether any bargaining agency
for workers is functioning at Chand-
mari Copper Project;

(b) if not, the reasons thereof;

(c) whether the management is
thinking of recognising such an agen-
cy in near future; and

{d) if so ,the method and time limit
thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
As of today, there is no recogmsed
union of workers at Chandmari Cop-
per Project.

(b) The Hindustan Copper Maz-
door Sangh has been registered re-
cently at Chandmari Copper Project.
Two other uniong viz. Khetri Temba
Shramik Sangh and Rashtriya Khetri
Tamba Projec: Mazdoor Sangh which
operate at Khetri Copper
also claim to represent
workers. None of these unions is
recognised at present, ag the claims
of the membership are under verifl-
cation.

(¢) and (d). The management has
no objection to recognising a bar-
gaining agency for Chandmari Copper
Project. The recognition of a bar-
gaining agency will be decided im-

Complex |
Chandmari

-
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mediately on completion of verifica-
tion of membership as may be under-
taken by the appropriate agency
under the Ministry of Labour.

Separate Existence of Chandmari
Copper Project from Kherti Copper
Complex

3523. SHRI S. G, MURUGIAYAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the reasons due to which the
Chandmari Copper Project of Hindus-
tan Copper Ltd. has been kept sepa-
rate from Khetri Copper Complex;

(b) whether the Project Manager
of Chandmari Copper Project igs hold-
ing duel posts, one under the Control
of General Manager and the other
under Chairman;

(¢) if so, the reasons thereof; and

(d) whether this duel control of
Project Manager creates administra-
tive problems?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Chandmarj Copper Propect is an open-
cast mine whereas the Khetri Com-
plex has underground Mines. The
technology used in an opencast is
quite different from the techvology
used for the operation of an under-
ground mine. It was for this reason
that the Chandmari Project, which
was started in December, 1972 has
been kept as a separate projeci with
a distinct entity.”

(b) Yes, Sir.

(c) Considering the nature of the
operations and the requirements of
administrative control thereof, and
the management available at Chand-
marj, the Project IManager at Chaud-
marj reports directly to the Chairman
of Hindustan Copper Ltd. for the
Chandmari operations. As Agent for
the Kolihan mines, he is respansible
to the General Manager, Khetri Com-
plex,

e 1
(d) There hag been no administra-
tive problem of any significance due
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to this dual
Manager.

control of Project

Production at Chandmari Copper
Project

8524. SHRI S. G. MURUGIAYAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) production figures month-wise
of Chandmari Copper Project since
the start of production with grade of
ore; Lo 4 o

(b) percentage of production
achieved against the targetted pro-
duction at Chandmari Copper Project:

(c) reasons for not achieving the
targetted production: and

(d) production targets fixed for
Chandmari Copper. Project for the
yvears 1977 to 1980?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Production figures month-wise of
Chandmari Copper Project since the
start of production with grade of
ore are given in Statement-L

(b) For the year 1476-77, the tar-
get of production of ore at Chand-
marj was fixed at 1,00,000 tonnes. The
actual achievement was 1,18,557 ton-
nes i.e. about 118 per cent of the tar-
get.

(c) Does not arise.

(d) Year Production Target
(in tonnes)
1977-78 . 1+50 lakhs
1978-79 150 jakhs
1979-80 - 3'00 lakhs
1980-81 * . ¥yoo lakhs
— e g
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Statement I ;‘f
Month l:;‘)%l;:t;:: 8;.‘?:
a - [
1975-76
Ee;c:n.b-;r 1975 . 1,881 0" 76
January 1976 1,845 0'59
February 1976 5,504 0'74
March 1976 - 7,085 072
1976-77 "
April 1976 ' 5,797 061
May 1976 10,002 067
June 1976 . 19,134 0'86
July 1976 13,011 0'94
August 1976 . 7713 o'87
September 1976 . 11,481 0'77
October 1976 . 12,100 090
November 1976 12,225 015
December 1976 10,262 1°00
January 1977 9:705 1-27
February 1977 . 8,562 1°12
March 1977 ‘ 6,765 o080
April 1977 - . 1,772% 1*18
May 1977 . 1,520* o' 50
fl..lllle 1977 . . 6,395 o~61

‘Emp}usls during these months given
1o overburden removal as per programme,

Paris Conference

3525. SHRI MADHAVRAO SCIN-
DIA* Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a). the out-come of the recent
Paris Conference towards narrowing
down the gulf between the developed
and developing nations; R

(b). whether Government have re-
ceived assurances from any country
to Increase economic aid;

A JUuLy 14, 1917 ¥
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(¢) if so, names of ‘the countries
thereof; and" G -
Lresie B - " il
(d) quantum of assistance expect-
ed to be receivel.’.?

- n m':l LR s

.THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Developed
countries have accepted a commit-
ment to “progressive and subatantial”
increase in their Official Develop-
ment Assistance to developing coun-
tries. This should help in accelerat-
ing the rate of growth in developing
countrieg though the gulf Dbelween
the developed and developing coun-
tries may continue to widen wunless
more radical steps are taken. It is
a matter of regret that even the
modest Official Development Assis-
tance target of 0.7 per cent of G.N.P.
set for the Second Development De-
cade has not yet been accepted by
some of the major industrialised coun-
tries.

(b) to (d). Since the Paris Con-
ference was a multilatera] forum for
a dialogue on relations between the
developed and the developing coun-
tries, the question of any bilateral
assurances to India on the quantum
of economic mid did not arise.

Passport Offices

3526. SHRI MADHAVRAO SCIN-
DIA; Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the names of the places where
the Passport offices are functioning
in the country, with their jurisdic-
tion'i I

20
-1{b) whether existing oﬂlclel are suf-
flcient %0 dispose of the increasing
number of applications; A

" (¢) if not, is there any proposal
under consideration of the Govern-
ment to improve the working and
facilitate the applicants; and

(d) if so, the details thereot"

71

J’.
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THE PRIME MINISTER (SHRI
MORAR!:_II DESAI): (a)
(a) Location of Regio- Jurisdiction
nal Passport O?iﬁf{
1. Ahmedabad . Gujarat and  the
Union Territory of
- Dadra and Nagar
Haveli.
2. Bombay . Maharashtra,
3. Chandigarh Punjeb, Haryana, Hi-

machal Pradesh and
the Unicn Territory
of Chandigarh.

4. Gilcutta , . West Bengal, Bihar,
Orissa, Assam, Me-
ghalaya, Sikkim, Na-
galand, Manipur,
Tripura and the Un-
i~n  Territ ries of
Mizoram and Aru-
nachal Pradesh,

§. Delhi . . Jammu and Kashmir,
Rajasthan and the
Union Territery of
Dclhi.

6. Ernakulam Kerala and the Unicn
Territory cf Lakshe-
dwecp.

7. Hyderabad Andhra Pradesh.

8. Luckncw . Uttar Pridesh and
Madhya Pradesh,

9. Madras . .  Tamil Nadu, Karna-
* taka and Union Ter-

ritory of Pondichery.

As regards Andaman and Nicobar
Islands and the Union Territory of
Goa, Daman & Diu, the Union Terri-
tory Administrations there are em-
Powered to jssue passports.

(b) Yes, Sir. The strength of the
verious offices js currently under re-
View, which will take into acecount
the increase in the rate of inflow of
applications.

(¢) and (d). The Rules made
under the Passports Act, 1867 are
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being reviewed with the objevt of
simplifying the procedures and thus
reduce the time lag between sub-
mission of applications and issue of
passports. Measures are being taken
to standardise office procedures and
improve systems in the offices so that
processing delays in the grant of
passports are alsp minimised.

Transport and accommodation facili-
ties to women telephone operators of
Delhi

3528. SHRI VAYALAR RAVI:
SHRI K. KUNHAMBU ;,

Will the Minisier of COMMUNICA-
TICNS be pleased to state:

(a) whether Government are aware
that women telephone operators of
Delhi are facing problems of transport
and accommodation; and

(b) if so, the steps taken to solve
these problems?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJ LAL
VERMA): (a) nnd (b). The P& T
staff like other Government emplcyees
use the facilities provided by the
Delhi Transport Corporation. These
facilities are adequate. The local
Telephone authorities are in constant
touch with the Delhi Transport Cor-
poration for adjustment of routes and
timings as necessary to the extent
possible to suit the convenience of
the staff.

The problem of accommedation is
not peculiar to the telephone opera-
tors of Delhi but is faced by others
staff in Delhi and all over the coun-
try. The percentage statf satisfaction
of quarters is 6.23 for the whole
country The staff satisfaction in
Delhi Telephone District is 10.80 per
cent for all the staff and 11.4 per cent
in respect of officials eligible for type
Il quarters in which category the
telephone-operators are classified, The
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Department is constructing 266 quar-
ters in Delhi this year. Construction
of more quarters would bc taken up
based on availability of capital re-
sources.

Kudremukh Iron Ore Project

3529. SHR] S. R. DAMANI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether in terms of the agree-
ment entered into with Iran on toe
Kudremukh Iron Ore Project the
work is split up into phases for com:-
pletion in a time-bound schedule;

(b) if so, the facts thereof; and

(¢) how much amount of the loan,
according to the agreement will be-
come payable by Iran on completion
of each phase of the work with full
details thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) to (c). The Financial Agreement
with the Imperial Government of
Iran provides for financing the deve-
lopment of the Kudremukh Iron Ore
Project and the related infrastructu-
ral facilities on the basis of a total
credit not exceeding U.S. $ 630 mil-
lion from Iran. The Apgreement is
linked to the Purchase Contract con-
cluded on 4-11-1975 which provides
for the production and delivery of
approximately 150 million tons of iron
ore concentrate to the National Ira-
nian Steel Industries Company over
a period of about 21 years commenc-
ing from September, 1980. Under the
Agreement an advance of § 100 mil-
lion was received on the 23rd Febru-
ary, 1976. Further .disbursement of
loan under the Financial Agreement is
related to the pace of actual expen-
diture on the project, and not to the
completion of specified phases of work
as such. The next draw-down will be
admissible after the expenditure from
the aforesaid advance of $ 100 million
has exceeded $ 75 million.
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Khetri Copper Smelter Capacity

3530. SHRI S. R. DAMANI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the reasons for under-utilisation
of Khetri copper smelter capacity;

(b) the ore requirement per day
and actual availability thereof; and

(c) the reasons * for not planning
adequate supplies of ore beforehand
and the steps being taken to increase
the supply to the required quantity?

THE MINISTER OF STEEL AND

MINES (SHRI BIJU PATNAIK) :
(a) The main reasons for under-
utilisation of capacity of Rhetri

Smelter are the shortage in the sup-
ply of copper ore, and technolcgical
problems at the Smelter due to which
its operations have not yet stabilised.

(b) The average requirement of
ore per day for full capacity utilisa-
tion of this plant is 9,600 tonnes. The
actual average daily availability of
copper ore during 1976-77 was around
3800 tonnes; this is expected to go up
to 4500 tonnes during 1977-78,

(¢) The rate of production build-up
at the Khetri Copper Complex has
been slower than envisaged primarily
due to the difficulties of hard rock
underground metal mining opera-
tions, The Hindustan Copper Ltd. have
taken a number of steps for speedjng
up mining operations. These include

104
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construction: of independent mine en-

try systems, introduction of trackles:
mining operationg ,training of Com-
pany's Mining
mining operations abroad and train-
ing of miners and operators at the
mines with the help of expatriate
specialists under CIDA Miner Train-
ing Programme, The Hindustan Cop-
per Ltd. have also engaged a well
known firm of Mining Consultants t0
help them in bringing about improve-
ments in their Mining plans and fory’
increasing the present rate of pro-
duction of ore at the project. As 2
result of the steps taken, the ore pro-
duction at Khetri Copper Project has

Engineers in similar
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increased steadily over the last four
syears as will be seen from the follow-

ing flgures :

o Tonnes

1973-74— . . . . 3,22,671

1974-75— . . . 6,13,539

1975-76— . . . 7:75:393

1976-77— . . 10,51,569

1977-78— . ; . 12,00,000
(Turget) = e

The Company has also developed
the Chandmari Copper Project which
is adjacent to the Khetri Copper Pro-
ject for the production of 1,50,000
tonnes of ore per annum. The capaci-
ty of this mine is being expanded to
3,00,000 tonnes per annum, In addi-
tion, the copper concentrates being
produced at Dariba Copper Project
which has a capacity of 100 tonnes
per day of ore miiling, are also being
fed to the Khetri Smelter, Full capa-
city production at the Khetri Smelter
is however, expected to be achieved
only when the Malanjkhand Copper
Mine and concentrator plant goes inlo
production, Work on this project has
started during this year and ore pro-
duction of 1 million tonnes per annum
is expected to be reached within
about 4-1|2 years from now,

For overcoming the technological
problems of the Smelter, the company
is arranging to obtain the services of
4 well known firm of foreign metallur-
gical consultants,

Migration of Lepers from Bombay to
’ Gujarat

3531. SHRI AHMED M. PATEL:
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased 10
state:.

() whether most of the beggars
suffering from leprosy have migrated
.':h‘nm BOI'hb&;r to Gu;arat

(b) whether they are being settled;
and
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(c) the steps taken by Government
to protect the citizeng of that State
from the heulth hazard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN) : (a) No, Sir.

(b) and (c). Do not arise,

However, for anti leprosy measures,
8 leprosy control units, 260 Survey
Education and Treatment Centres in
the rural areas, 16 Urban Leprosy
Centres for the urban areas, two Re-
constructive survery Units for cor-
rection of deformities of patients, two
temporary Hospitalisation Wards for
treatment of acutely ill and compli-
cated cases of leprosy and one Lepro-
sy Training Centre for training of
Para-Medical Workers have been
established in the State under the Na-
tional Leprosy Control Programme.
Besides, there are two Government and
3 Voluntary Leprosy Hospitals having
745 beds. Five voluntary organisa-
tions also participate in the leprosy
control work. All the 25,000 estimated
cases of leprosy have been detected
and registered for treatment.

Opening of Post and Telegraph and
Telephone Offices in Rural Areas

3533. SHR] SAMAR GUHA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have
drawn up any programme for setting
up new post office and telegraph and
telephone offices in the rural areas
during the year 1977-78;

(B) if so, facts thereabout; and

(c) state-wise break-up of the
figures of such proposed post, tele-
graph and telephone offices in rural
areas?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJ LAL
VERMA) : (a) Yes, Sir. =

(b) It is proposed to open 3100
post offices in rural areas, ond 2300
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Telegraph Offices and 2000 Long
Distance Public Call Offices in the
country, mostly in the rural areas,
during 1977-78.

(c) State-wise break-up for post
offices and Telegraph'Public Call
Offices is given in Statements ‘A’ and
‘B’ laid on the Table of the House.
[Placed in Library. See No. LT—
705/77]. ek

Screening of Medical Degreea

3534. SHRI DHARAMSINHBHAI
PATEL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state;

(a) whether on 17th April, 1976 the
Jt. Meeting of Central Council of
Health and Family Planning recom-
mended screening of degress includ-
ed in Schedules of Indian Medicine
Central Council Act so that holders of
qua’ifications who have undergone
Institutional training of not less than
4 years’ duration will be recognised
and be eligible for privileges under
the Act and derecognise substandard
Indigenous System of Medicine teach-
ing instlfutions;

(b) whether screening done by
Indian Medicine Central Council is
an eyewash and qualifications given
by All India Ayurved Vidyapeeth
without any regular training are being
recognised; and

(c) the steps Government propose
to take to get these substandard qua-
lification, sold by teaching shops, de-
recognised?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN) : (a) Yes, The Joint
meeting of the Central Councils of
Health and Family Planning in their
meeting held on the 17th April, 1978,
inter-alia adopled a resolution to the
effect that the Government should
direct the Central Council of Indian
Medicine to screaen the degrees ete.
included in the second schedule of the
Indian Medicine Central Council Act,
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1970 so that hereafter only holders of
qualifications who have undergone
institutionalised teaching and training
of not less than four years duration
in Ayurvedic Colleges etc. recognised
by the Centra] Council ¢f Indian
Medicine will be eligible for the
rights and privileges envisaged in the
Act. TS

(b) and (c). The Central Council
of Indian Medicine has notified the
minimum standards of undergradu-
ate education in Indian System of
Medicine to be followed from the aca-
demic year 1977-78. The Institutions
not maintaining the minimum stan-
dards will be de-recognised after
following the procedure prescribed in
the Indian Medicine Central Council
Act, 1970. The Council is already
thoroughly screening the qualifica-
tions at present recognised including
those awarded by All India Ayurveda
Vidyapeeth,

Bedbugs working against Malaria

3535. SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Indian Council of
Medical Research has reported that
bedbugs are working against the suc-
cess of the malaria control program-
me; and

(b) ig¢ so, the steps being taken to
meet this menace? .

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI RAJ
NARAIN) : (a) The Indian Council
of Medical Research have stated that
though bedbugs are not directly re-
lated in any way with the transmis-
sion of malaria, they have assumed &
negative force working against the
success of the malaria control prog-
ramme, because of the refusal of
householders to have DDT sprayed in
their houses under an impression that g
the increase in be:hugs nuisance 13
due to DDT.
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(b) With a view to fighting the
bedbugs nuisance along with mala-
ria, Diazinon is mixed with DDT
before spray. .

Post Offices in Urban and Rural Areas
of the Country

3536. SHRI D. 1. CHANDRE
GOWDA : Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the total number of post offices
working in urban and rural areas
separately in India;

(b) the maximum and minimum
distances of post offices from villages
in rura] areas; and

(c) the maximum and minimum
number of days usually taken by a
letter to reach the post office situated
in rural areas?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJ LAL
VERMA : (a) On 1-4-77, there were
12508 post offices in urban areas and
108491 in rural areas in India.

(b) Generally, post offices are
opened at a distance of 2 to 3 miles
from each other in rural areas. How-
ever, in hilly areas where means of
transport are difficult, post offices are
widely apart. The maximum and
minimum distances of post offices from
villages without post offices in rural
areas are 188 Kilometers and 200
meters respectively. .

(¢) The time taken in normal cases
may vary from 1 to 5 days depend-
ing upon the place of posting and
the place of destination. However, in
case of villages in hilly areas/forests/
desert, it may take longer for letters
to reach their destination depending
on the place of posting and the situ-
ation of the village to which the let-
ter is addressed,
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Recanalisation of Sterilised Persons

3537. SHRI RAMANAND TIWARY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
refer to reply given to U.S.Q. No, 632
on 16th June, 1977 regarding reca-
nalisation in cese of wunsuccessful
vasectomy operations and state the
number of persong recanalised
during the last three months State-
wise?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): The information is being
collected from the State Governments
and will be laid on the Table of the
House when reczived.

Measures for Mines' Safety

3538. SHR1 PRASANNBHAI
MEHTA : Will the Minister of PAR-
LIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether Government are con-
sidering to take immediate steps and
also intensify measures for mines’
safety and rescue operation;

(b) if so, the main proposals con-
sidered by Government this year in
this regard;

(c) whether the compensation due
to the mine explosions has been in-
creased;

(d) whether the Mines Act has not
been so far strictly enforced; and

(e) the steps being taken by Gov-
ernment for mines' safety?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir.

(b) and (e), A statement is atiach-
ed,

(c) Persons employed in any mine
as defined in clause (J) of Section 2
of the Mines Act, 1952, in any mining
operation or in any kind of work,
other than clerical work, incidental to
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or connected with any mining opera-
tion or with mineral obtained, or in
any kind of work whatsoever below
ground and in receipt of wages not
exceeding Rs. 1,000/- per month, are
eligible for compensation under the
Workmen Compensaton Act, 1923 in
case of industrial accident and of cer-
tain occupational disease resulting in
death or disablement. The rates of
compensation under the Act have
been increased with effect from
1-10-1975.

(d) The Mines Act, 1952 is being
enforced as strctly as practicable,

STATEMENT

The following steps have been
taken or are proposed to be taken in
the nationalised coal mines:

1. Formation and effective func-
tioning of Internal Safety Organi-
sations.

4

2. Review of the safety measures
in the coal mines which are water-
logged and|or are having fires,

3. Adoption of measures to reduce
accidents due to fall of ground, in-
cluding—

(a) Purchase of more timber
from State Forest Corporations.

(b) Replacement of timber
support by steel friction|hydrau-
lic props and other forms of ad-
vanced type of supports wherever
possible.

(c) Greater utilisation of coal
cutting machines,

4, Adoption of measures to re-
duce accidents due to Eas, inc!ud-
ing—

(a) Provision of adequa?e
number of methanometers In
Degree 111 and II gassy mines.

(b) Provision of self-rescuers
in Degree III gassy mines,

| (c) Provision of alternate po-
"- wer Bsupply 5 arrangement,- 1N
- YDegree III gassy mines. 7y -+
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(d) Provision of adequate
number of Flame Safety Lamps.

5. Adoption of measures to re-
_duce haulage a.ccidemn, including—

(a) Replacement of lighter sec-
tion rails by heavier selection
rails,

t (b) Proper lighting of haulage
roads with red lightsjhooters|
luminous paiut on tubs to indi-
cate that the haulage is in opera-
tion.

6 Adoption of measures to re-
duce accidents due to waler, in-
cluding—

(a) Installation of automatic
warning systems along the rivers,
nullahs etc. to alert the nearby
coal mines of the rise in water
level beyond the danger mark.

(b) Provision of adequate
number of Burnside Boring Ap-
paratus.

7. Improving safety consciousness
among the employees, including—

(a) Proper {iraining of workers
to make them less accident prone.

(b) Broadcasting of safety in-
structions through tape recorders.

(c) Provision of cap lamps,
helmets and boots to eligible wor-
kers, s

(d) Appointment of “Workers'
Inspectors” with Overman’'s Cer-
tificate. .

(e) Organisation of Pit Safety
Committees.

() Making good the deficiency
in the categories of mining Sir-
dars, Overman and Surveyers

-t through training.

.. (g) Provision of underground

'-93: transport to workers where _long

travel is involved 'y
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(h) Linking of career pros-
pects of officials with the perfor-
mance in the field of safety,

8. Laying increased emphasis on
long wall and opencast mining,

9. Stepping up of stowing.
electronic

10. Introduction of
equipment in mines,

Similarly, measures for the im-
provement of safety conditions in
mines other than coal mines are ex-
pected to have been taken by the
concerned managements in th light of
the discussions at the Conference.

2. In order to keep a watch on the
progress of implementation of such
safety measures, it has been decided
to reconstitute the Committee set up
in pursuance of a recommendation of
the Third Conference on Safety in
Mines. This Committee will not only
review the implementation of the de-
cisions of the various Safety Confe-
rences but also the progress of action
taken on the recommendations of
other Conferences having bearing on
safety in mines and the follow-up
action on the recommendations con=-
tained in the published reports of the
Courts of Inquiry constituted under
Section 24 of the Mines Act, 1952, For
making this Committez morz cffective,
broader representation is given on the
Committee to workers as well as
managements.

3. In regard®to 1escue operations, a
scheme for the modernisation of the
existing rescue stations and opening
of new rescue Stations has been
finalised.

Recognitio, of Bonus as Deferred
Wage
3539, SHRI JYOTIRMOY BOSU:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be

pleased to state:

1. (@) whether Government propose
to consider to recognise bonys as
deferred wage; and
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(b) if so, the gist?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). All aspects of the Bonus
question are under examination and a
decision js expected to be taken soon.

Raising of T, V. Licence Fee

3540. SHRI DURGA CHAND: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the T. V. licence fee
was raised from Rs. 30/- to Rs. 50/-
during emergency;

(b) if so, the reasons therefor; and

(c) whether it is proposed to re-
duce the fee?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) Yes, Sir. The T.V. licence fee wag
increased from Rs, 30 to Rs. 50 with
effect from 1-6-76.

(b) The element of licence fee on a
T.V. set was proportionately legs as
compared to that on a radio set. To
rectify the anomaly, the licence fee
wag increased,

(e) No proposal to reduce the fee
Is under consideration of Government.

Closure of Industrial Establishments

3541. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the number of (1) large, (2)
medium and (3) small industrial
establishments closed down during
the period June 25, 1975 to March,
1977 State-wise;

(b) the total number of workers
laid off/retrenched as a result of these
closures;

(c) factors responsible for these

closures;
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(d) the number of establishments—
small, medium and large, re-
opened up-to-date; and

(e) the steps being takepn to get all
the establishments reopened?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(e). The required information is
being collected and will be placed on
the Table of the Sabha in due course.

Telephone  Advisory
Committee

Ahmedabad

3542, PROF, P, G. MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to gtate:

(a) whether the Telephone Advi-
sory Committee of Ahmedabad is
functioning;

(b) if so, the details thereof, in-
cluding the names of the personnel of
the said Committee;

(c) if not, when will such a Com-
mittee be reconstituted and when will
it resume functioning; and

(d) the reasons for the delay in
this regard?

THE MINISTER OF COMMUNICA.
TIONS (SHRI BRIJ LAL VERMA):
(a) No, Sir.

(b) Does not arise.

() and (d). The term of the Tele-
phone Advisory Committee for Ahme-
dabad expired on 31-5-76. The consti-
tution of Telephone Advisory Com-
mitteeg hag recently been revised and
nomipations have been called for,

Diplomatic Appointments in USA
and UK,

3543. PROF. P, G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government propose
to make very soon the new top
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diplomatic appointments at Washmg-

ton and London; .
'[.‘._

(b) if so, main indications théréto;

(c) whether the present Indian
Ambassador in US.A. and the Indian
High Commissioner in UK. resigned
their posts or were asked to leave;
and

(d) if so, the reasons therefor?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b),
Government weighs various considera-
tions in considering whether incum-
bent Heads of Mission should be
changeq or continued. No final deci-
sion in respect of these appointments
has yet been taken, According to nor-
mal diplomatic practice, if and when
any changeg are proposed, the agree-
ment of the Governments of the coun-
tries concerned is obtained before any
public announcement can be made.

(c) and (d)., The Government has
the right to make changes as and when
it deems necessary.

Charging donations from students by
medical colleges

3544. PROF. P. G. MAVALANKAR:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are aware
that several medical colleges, Gov-
ernment as well as private- in the
country, charge exorbitant amounts
by way of forced funds or donation—
much more than the prescribed “capi-
tation fees— from students seeking
admissions”;

(b) if so, the details thereof;
(c) the steps Government are tak-
ing to curb the said evil practice;

(d) whether the attention of Gov-
ernment are drawn to some private
medical colleges in Karnataka indulg-
ing in such practices; and

(e) if so, the steps taken to control
them?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). The Govern-
ment of India are not aware of any
of the State Government medical col-
leges charging exorbitant amounts by
way of forced funds or donatlons, The
Government medical colleges charge
tuition fees as prescribed by the State
Government concerned. The tuition
fees charged by the private medical
colleges are much higher than the
fees charged by the Government col-
leges. Some of the private medical
colleges are charging capitation fees/
donation for admission to the medical
college and this also varies from col-
lege to college and State to State. The
medical colleges that charge capita-
tion fees from students for admission
are the following:—

1. Kasturba Medical College,
Manipal/Mangalore.

2. J.J. M. Medica] College, Devan-
garee.

3. M. R. Medical College, Gul-
barga.

4. J. N. Medica] College, Belgaum.

The amount of capitation fee charg-
ed in medical colleges in Karnataka
is Rs. 5,000 from the students who be-
long to Karnataka State and Rs.
35,000 from outsiders.

The following medical colleges in
Bihar which had been charging capita-

tion fee have Jeen taken over by Gov-
ernment.

1. C. MG M.
Jamshedpur,

Medical College,

2. Sri Krishna Medical College,
Muzaffarpur.

3. Madadh Medical College, Gaya.

4. Patliputrg Medical College,
Dhanbgd.
5. Nalanda Medical College,
Patna,

(c) The Government of India are
greatly concerneq about the charging
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of high capita;.ion feeg by some of the
private medical colleges and have im-

pressed upon the concerned State
Governments to take over those
medica] colleges.

(d) and (e). The Government of
India are aware that some of the pri-
vate medical colleges in Karnataka are
charging capitation fee. It jg for the
State Government to take over such
medical colleges.

Theft of properties from insured
Parcels

3545, SHRI SHIV SAMPATI RAM:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have exa-
mined the circumstances under which
the thefts of properties from insured
parcels occurred in the Market Road
Post Office, New Delhi in May, 1977;

(b) the number and other parti-
culars of persong arrested in this case
and the value of property recovered;

(c) the total amount paid by Gov-
ernment for claims against theft of
properties from insured parcels dur-
ing last three years, year-wise; and

(d) the steps taken to ensure more
safety of insured parcels and the

action taken against the persons ar-
rested?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) Yes, Sir.

(b) The police have arrested two
o':tsiders:

(i) Shri Om Parkash resident of
wvillage Khera Khurd, Delhi State;
and

(ii) Shri Veq Pal, resident of
village Naya Bans, Delhi State,

Property worth about Rs. 34,000 has

been recovereq from these two per-
sons, "

(c) The amount of compensation
paid by the Government by way of
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claims in respect of insured parcels

in Delhi Postal Circle is given

below: — _
1974-75 Rs. 13,953°00
1975-76 Rs. 33,966 61
1976-77 . . Rs, 52,529-40

-

(d) The number of night chowki-
dars has been increased in Market
Road Post Office. Action has also
been initiated to provide iron grills to
the windows, ventilators and doors of
the entire building to guard against
any mishap in future.

Visit of Vice-President of European
Comm:ssion in Charge of External
relations

3546. PROF. P. G, MAVALANKAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Mr. Wilhelm Hafer-
kamp, Vice President of the European
Commission in charge of external
relations visited India in May this
year at the invitation of the Govern-
ment of India,

(b) if so, broad details thereof;

(c) the names of the persons ac-
companying the distinguished guest;
and

(d) whether any concrete talks
were held and ggreements were reach-
ed between the Government and
the visiting team on one or more
subjects of mutual interest and bene-

fit?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

., (b) Mr. Haferkamp was in India
from May 14—17 and ours was the first
Asian country he visited after taking
ovér ag Vice-President of the Euro-
pean GCommission in charge of Exter-
nal Relations. e 2

(c) Mr, Haferkamp was af:;.'ompa-
nied by Franz Froschmaier, hig Chef
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de Cabinet, Mr, John Hansen, Head of
Division in the Asja Directorate, Mr.
Martin Vasey, Member of the Com-
mission’s Spokesman's Group and Mr
David Reinert, Interpreter

(d) During the course of his wvisit,
Mr. Haferkamp was receiveq by the
Prime Minister ang had discussions
with the Ministers of External Affairs,
Finance, Commerce, Communications
and Steel and Mines. There was a
useful exchange of views on the fur-
ther development of economic co-
operation between India and the EEC,
as also on the North-South dialogue
in Paris. .

Mr. Haferkamp had not come to
India to conclude any agreements, but
rather to meet members of the new
Government and to get a better under-
standing of our approach to matters of
mutual interest to India and the EEC.

Visit by Inspectors of D.G.M.S. for
ensuring safety of Mines

3547. SHR] SHIV SAMPATI RAM:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether it has come to the
notice of Government that one of the
main reasons of the accident in mines
is that the Inspectors of the Directo-
rate General of Mines’ safety do not
pay the required visits to the mines
in the interior; and

(b) if so, the reaction of Govern-
ment thereto and the action being
taken in this matter to ensure more
safety of miners?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA YVERMA): (a)
Inadequacy of inspections has not been
identified as one of the main causes
of accidents.

(b) A statement jndicating the steps
whiclr has been taken or are proposed
to be taken to improve safety of
minmers is attached.
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Statement

The following steps have been taken
or are proposed to be taken in the na-
tionalised coal mines:

(1) Formation and effective func-

tioning of Internal Safety Organisa-
tions.

(2) Review of the safety mea-

sures in coal mines which gre water-
logged and/or are having fires.

(3) Adoption of measures to re-

duce accidentg due to fall of ground,
including—

(a) Purchase of more timber
from State Forest Corporations.

(b) Replacement of timber sup-
port by steel friction/hydraulic
props and other forms of advanced
type of supports wherever possi-
ble.

(c¢) Greater utilisation of coal
cutting machines,

(4) Adoption of measures to re-

duce gaccidents due to gas, includ-
ing—

(a) Provision of adequate num-
ber of methanometers in Degree
III & II gassy mines.

(b) Provision of self-rescuers
in Degree III gassy mines.

(e) Provision of alternate
power supply arrangements in
Degree II"[ gassy mines.

(d) Provision of adequate num-
ber of Flame Safety Lamps.

(5) Adoption of measureg to re-

duce haulage accidents, jncluding—

(a) Replacement of lighter sec-
tion rails by heavier section rails.

(b) Proper lighting of haulage
roads with red lights/hooters/
luminous paint on tubs to indicate
that the haulage is in operation.

(6) Adoption of measures to re-

duce accidents due to water, inelud-
ing—

(a) Installation of automatic
warning systems along the rivers,

nullahg ete, to alert thre nearby
coal] mines of the rise in water
level beyond the danger mark.

(b) Provision of adequate num-
ber of Burnside Boring Appara-
tus.

(7) Improving safety conscious-
ness among the employees, jnclud-
ing—

1a) Proper training of workers
to make them less accident prone.

(b) Broadcasting of safety ins-
tructions through tape recorders.

(c) Provision of cap lamps, hel-
mets and boots to eligible workers,

(d) Appointment of “Workers'
Inspectors” with Overman’s Certi-
ficate.

(e) Organisation of Pit Safety
Committees,

(f) Making good the deficiency
in the categories of Mining Sir-
dars, Overmen and Surveyors
through training.

(g) Provision of underground
transport to workers where long
travel is involved.

(h) Linking of career prospects
of officials with thre performance
in the field of safety.

(8) Laying increased emphasis on
long wall and open cast mining.

(9) Stepping up of stowing.

(10) Introduction of electronic
equipment in mines.

Similarly, measures for the improv-
ment of safety conditions in mines
other than coal mines are expected to
have been taken by the concerned
managements in the light of the dis-
cussions at the conference.

In order to keep a watch on the
progress of implementation of such
safety measures, it hag been decided
to reconstitute the Committee set up
in pursuance of a recommendation of
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14
the Thiry Conference on Safety in
Mines. This Committee will not only
review the implementation of the de-
cisions of the various Safety Confer-
ences but also the progress of action
taken on the recommendations of
other Conferences having bearing on
safety in mines and the follow-up
action on the recommendations con-
taineg in the published reports of the
Courts of Inquiry constituted under
Section 24 of the Mines Act, 1952. For
making this Committee more effective,
broader representation js given on the
committee to workers as well as
managements.

C.G.H.S. Homoeopathic Dispensaries

3548. SHRI SHIV SAMPATI RAM:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the number of Homoeopathic
dispensaries functioning under Cen-
tral Government Health Scheme and
their location;

(b) whether the number of these
Homoeopathic dispensaries is adequate
and if not, the steps taken or pro-
posed to be taken to open more such
dispensaries under CGHS;

(c) whether the Homoeopathic dis-
pensary is an independent unit and
if so, the particular reasons for keep-
ing the Doctors of Homoeopathic dis-
pensaries under the Inchargeship of
the Medical Officer, Allopathic dis-
pensary; and

(d) whether generally there is
shortage of tonic and other medicines
for the treatment of general debility
in Homoeopathic dispensaries and if
so, the steps taken to remove the
shortage of the medicines?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN): (a) to (c), At pre-
sent there are 14 Homoeopathic dispen-
saries/Units functioning under
Central Government Health Scheme,
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(4} dispensarieg at Delhi, one =ach at
Meerut, Allahabad, Kanpur, Nagpur,

Hyderabad, Bangalore, Calcutta,
Madras, Patna and Bombay). The
question of opening additional Ho-
moeopatkic dispensaries in Delhi is

under active consideration. In the
case of other CGHS-covered cities,
the question of opening additional
Homoeopathic  dispensaries will be
decided after taking into account the
average daily attendance during the
period of one year of functioning dis-
pensaries.

In so far as speciality is concerned,
the Homoeopathic physicians are not
under the Inchargeship of the Medi-
cal Officer of Allopathic Dispensaries.
However, administrative control of
the entire Allopathic dispensary and
Homoeopathic Unit is of the Medical
Officer Incharge of the dispensary.

(d). No.

Increase in number of C.G.H.S.
Dispensaries in Delhi

3549. SHRI SUKHDEO PARSHAD
VERMA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether in view of the heavy
rush of patients at each of the
C.G.H.S. Dispensaries working at
present in Delhi, Government are
considering to increase their number;
and

(b) if so, the location of the addi-
tional dispensaries and the time by
which they are likely to function?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN): (a) Yes,

(e The location of the new
dispensaries and the dates of their
opening will depend upon the avail-
ability of suitable accommodation for
opening the new dispensaries.
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Expansion of, Gole Market C.G.H.S.
Dispensary

3550. SHRI SUKHDEQO PARSIIAD
VERMA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether in view of the coming
up of large number of multi-storey
flats in the Gole Market area of new
Delhi; Government propose to ex-
pand the present dispensary of the
area; and

(b) if so, the facts thereof?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN): (a) No.

(b) Does not arise.

Decrease In production of electronic
Exchange in Palghat LTI Industry

3551. SHR]I V. M. SUDHEERAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether production of electro-
nic exchange at Indian Telephone
Industry Palghat has reduced; and

(b) if so, the reasons therefor?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRILJ LAL
VERMA (a) and (%). The Falghat
unit of Indian Telephone Industries
I14d. is being set up to manufacture
electronic type of small telephone
exchanges. As these exchanges are
being designed and developed by ITI
for the first time, their production at
Palghat could be started only during
1876-77. The value of production
during _.}976-77_ was about Rs, 20
lakhs. " According to the Budget
Estimate, the factory is expected to
produce equipment worth Rs. 250
lakhs during the current year, 1. e
1977-78. There is, thus no reduction
In production at Palghat.
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. Iron Ore Deposits

3552. SHRI C. K. CHANDRAFPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

Government have
existing

(a) whether
taken an overall stock of
iron ore deposits;

" (b) if so, the facts thereof state-
wise;

(¢) how many existing iren ore
mines are at present exporting with
quantity thereof, and names of the
countries; and

(d) how much iron ore is used by
our country annually?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) Yes, Sir.

(b) The total reserve of Hematlite
iron ore in the country is currea‘'y
estimated at 10,447 million tonace.
In addition, the total reserve of Mag-
netite iron ore in India is currently
estimated at 2,981 million tonnes.
The State-wise break-up is as follow:

the million tomnes)

S are Hematite
Andhrs Pradesh . 16
Bihar . . . . e f
Goa . . . . . 396
Karnataka . : . : 1448
Madhya Pradesh . . N 2687
Moharashtra . " . . 231
Orissr ., " . . . 2596
Rajasthan . e . . 16




127 - Written Answers

(In million ﬂmnes}

Strare Magnerire
‘, e
Andhrs Pradesh . B . 198
i_Assnm - . . . . 5o
Bihar . i N
Haryana " . y 7
Karnataka . . . . 2132
“Kerala . R . . . 83
-Naggland . . . . 9
Tamil Nadu . . . . 502

(c). Excepting the Goa sector all
private and public sector mines in
India are ai present selling the iron
ore to MMTC who are exporting the
ore to Japan, South Korea, Taiwan in
Asia; Romania, Czechoslovakia,
Poland, German Democratic Repub-
lic, Hungary, Bulgaria and Yugo-
slavia in Eastern Europe; the Federal
Republic of Germany, Netherlands
and Belgium in Western Europe, and
Iraq in the Middle East.

In 1976-77 MMTC exported 11.74
million tonnes of iron ore. 17 pri-
vate sector mines from the Goa sec-
tor have exported 11 million tonnes
of iron ore during the same period.

(d) In 1976-77 approximately 16
million tonnes iron ore have been
consumed by our country.

Copper Mines

3533. SHRI C, K. CHANDRAPPAN:
Will the Minister of STEEL AND
. MINES be pleased to state:

(a) number of copper mines run-
ning on profitg and facts thereof;

(b) whether Government have
taken any decision to expand the pro-
jects which are there at Kbhetri,
Karnataka, Kota; and

( _c) if 80, the salient features thereof?

-
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Based on the financial results (pro-
visional) of 1476-77, the following
copper projects *of Hindustan Copper

Ltd. are likely to make g profit:

(Rs. in lakhs)

— . ——

Name «f Unit Pro\isic-
nal Profit
in
1976-77
(@) Indien Cipper C mplex, .
Singhbhum (Bihar) ¢ f Hi-
ndusten Cc pper Ltd. 1032 59

(1) Dariba Cr pper Prject
(Rajasthan) of Hindustrn
Copper Ltd. . . 53:63

(#i) Chandmari Ccpper Pre-
ject (Rajesthan) « f Hindu-
stan Copper Ltd. . . 1§° S0

(iv) Rakha Copper Preject,
Singhbhum (Bihar) ¢ { Hi-

ndustan Ccpper Ltd. . 1L 45
(v) The Bhatang Mine at Rangpo
of Sikkim Mining Corporation

which also produces copper con-
centrates along with lead and zinc
concentrates made a nominal pro-
fit of Rs. 3,000 during 1976-77.

(b) and (c) (i) Khetri; At Khetri,
there are 2 project, viz. Khetri Cop-
per Complex and Chandmari Copper
Project. There is no proposal to
expand the Khetri Complex. How-
ever, Government had in June, 1976,
decided to expand the Chandmari
Project to raise the ore production
from 500 tonnes per day to 1,000
tonnes per day at an estimated cost
of Rs, 2.70 crores. Work on the ex-
pansion scheme is in progress.

(ii) Karnataka: In  Karnataka,
there are two projects—the Ingaldhal
Copper Project of Chitradurga Cop-
per Company Ltd., which is a State
Gpvt. Undertaakmg of Karnataka,
and  Thinthini . Copper Project of
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Hutti Gold Mineg Company Ltd., which
is also a State Government Company
of Karnataka. There are ro pro-
posals, at present, for the expasion of
these two projects

Explorstory and development work
has been in progress in the Kalyadi
Copper Project of Karnataka Con-
sortium Ltd. a Siate Govt. Under-
taking of Karnataka. Proposals
have been formulated for mining and
concentration of 250 tonnes of ore
per day initially, to be stepped up to
500 tonnes of ore per day later at an
estimated cost of Rs, 370 lakhs., This
is a new project and the State Go-
vernment have approved the same.
Financing institutions have been ap-
proached for assistance in financing
the project.

(ii). No copper mine exists in kota.

Sale of defective products by H.S.L.

35564, SHRI K. LAKKAPPA:
SHRI R. V. SWAMINATHAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether out of the sale of
defective products at the two centres
of the Hindustan Steel Limited a total
losg of Rs. 34 lakhs have been reporied.

(b) if so, the facts thereof;

(¢) whether the Hindustan Steel
Limited is wornied about the jnordi-
nate delay in payment of dues by
Government and public sector units
against supply of steel and iron items
by it; and

(d) if so, steps contemplated in
this regard?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Jind  (b). Presumably the Hon'ble
Members are referring to the report
ahout the sale of steel materiuls at
the two stockyard of HSL at Gauhati
and Tinsukia that appeared in ‘Eco-
nomic Times’' of June 20, 1977, Dur-
ing the last six months, Gauhati and
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Tinsukia stockyards had sold 5741
tonnes of defective, old and slow
moving materials to prevent undue

accumuiation of stocks. The short-
fall in realisation was Rs. 25.7 lakhs,
when compared to the normal stock-
yard prices.

(c) and (d). There is some delay
in recovering dues from Government
Departments and Public Sector units.
Attempls are being made to realise
the outstanding amounts expeditious-
ly.

Restoration of impounded passports

3555. SHRI K. LAKKAFPPA:
SHRI R, V. SWAMINATHAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have
restored the passports impounded by
the previous Government during the
emergency;

(b) if so, how many of them have
been restored and on what conditions;

(c) the total passports impounded
during the year 1975 and 1976; and

(d) the reasons for their passports
being impounded =nd on what
grounds?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b).
Passport facilities have been restored
to 256 persons whose passports were
impounded or were refused passport
facilities during the Emergency.
These passports have been restored
without any conditions.

After the commence-
ment of Emergency, during 1875 and
1976, a total of 2023 persons had their
passports impounded or were denied
passport facilities in the interest of
the general public, under Section
10(3) (e¢) or Section (8) (2) (i) of
Passports Act, 1967.
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Functioning of Post Officey without
Telegraphic and Telephone facilities

3556, SHRI P. K. KODIYAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) how many branch post offices
are functioning in the country with-
out telegraph and telephone facilities;

(b) whether some of these bran-
ches were functioning for years to-
gether;

(¢) whether the question of up-
grading these branch sub-post offices
has been considered: and

(d) if so, how many of these
branches are to be upgraded in the
next two years?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRI1J LAL
VARMA). (a) to (d). The informa-
tion is being collected and will be
placed on the table of the House.

Restrictions on persons seeking
Employment abroad

3557. SHRI VAYALAR RAVIL:
SHRI V. M. SUDHEERAN:

Wil! the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government have
placed any restrictions on the people
to go abroad to accept employment;

(b) if so, what are the reasons for
the same; and

(c) what are the restrictions im-
posed?

THE PRIME MINISTER (SHRI
MORARJI DESAI;: (a) The Emi-
gration Act 1922 seeks to regulate the
emigration of persons belonging to
various categories of skilled and un-
skilled labour. Indian nationals
seeking domestic employment abroad,
sweepers, minor girls/boys are not
permitted to emigrate. Only Go-
vernment apgroved and registered
Indian recruiting agencies are per-
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mitted to do bulk recruitment of la-.
bour for employment with foreign
employers abroad.

Recruitment. of experts e g. doc-
tors, engineers, for service with
foreign bodies is done from a panel
compiled in the Department of per-
sonnel and Administrative Reforms,

(by The intention behind thesz
restrictions is to prevent exploitation
and obtain euqitable employment con-
dilinns abroad.

(z) The restrictions are such as to
ensure that the offers and condicions
of employment are, to the exient
possible verified so that the interests
of reople proceeding abroad are safe-
guarded.

Indians wurking In  Gulf Countries
3558. SHRI VAYALAR RAVI:
SHRI V. M, SUDHXERAN:
SHRI OM PRAKASH
TYAGI:

Wiil the Minister of EXTERWAL
AFFAIRS be pleased to state:

(a) whether the Government have
made any study of the problems of
the Indians working in Gulf states;
and

(b) if so, what are the details and
findings of the study?

THE PRIME MINISTER (SHRI
MORARJ1 DESAI): (a) and (b) It.
is the policy of the Government to -
respond favourably to requests from
friendly developing countries for ¢~
putation of Indian experts and cthe! |
personnel, subject to their availabili-
ty and making provision for our own
requirements, to assist in the task cf
development of the economies ©Of
these countries. In pursuit of this
policy, an increasing number of
Indian experts and other personnel
have, In recent years, been workmﬂ
in Guilf countries. Their problems
are under constant study. Broadly
spcaking, they relate to fair and
equitable terms and conditions ©
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Technical and Economic aid to Afro-
Asian countries

3559. SHRI. P. RAJAGOPAL
NAIDU: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the Government is
giving technical and economic aid to
Afro-Asian countries; and

(b) the names of the countries
getting the above aid?
THE PRIME MINISTER (SHRI

MORARJI DESAI):(a) Yes, Sir.

(b) The Countries to which techni-
cal and/or economic assistance has
been extended during the years 1975
and 1976 are as follows:

(1) Afghanistan
(2) Angola

(3) Burma

(4) Bhutan

(5) Bangladesh
(6) Botswana
(7) Ethiopia
(8) Fiji

(8) Ghana
(10) Guinea
(11) Indonesia
(12) Kenya
(13) Laos

(14) Malawi
«(15) Maldives
(16) Malaysta
(17) Mauritius
(18) Nepal
{19) Nigeria

1{20) Peoples’ Democratic Republic
of Yeme (Aden)

(21) Senegal
(22) Somalio
(23) Sudan
¥24) Sri Lanka
(25) Singapore
(26) Sierraleone
(27) Swaziland
(28) Tanzania
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(29) Tonga

(30) Thailand

(31) Uganda

(32) Upper Volta

(33) Yemen Arab Republic
(34) Zambia

(35) Zimbabwe

(36) Zaire.

Manufacture of Teleprinters

3560. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of COM-
MUNICATIONS be plesed to state:

(a) whether Tele-printers are
manufactured in our country; and

(b) if so, the names of the facto-
ries manufacturing them?

THE MINISTER OF COMMUNICA-
'TIONS (SHRI BRIJ LAL VERMA):
(a) Yes, Sir.

(b) The only factory manufactur-
ing teleprinters is the Hindustan
Teleprinters Ltd., Madras. which is
a Central Government Undertaking.

New Mini Steel Plants

3561. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
STEEL. AND MINES be pleased to
state:

(a) wheéther in view of the propo-
sals of the present Budget how many
new mini steel plants will be set up in
the country;

(b) whether Government are con-
sidering of setting up mini steel
plants at Karnataka, Madhya Pradesh
and Madras; and

(e) if so, the details thereof?

THE MINISTER QF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Considering the "demand, the restric-
ted availability of inputs like power,
etc, and the large capacity lying
unutilised, Government’s policy is not
to encourage setting up of new mini
stee]l plants in the country.

.
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(b) No, Sir.
(¢) Does not arise.

Invitation to Prime Ministep
to visit India

of UK.

3562. SHRI DURGA CHAND: Wwill
the Minister of EXTERNAL AFFAIRS
ke pleased to state:

(a) whether the Prime Minister
has extended invitation to U.X. Prime
Minister to visit India;

(b) if so, when the U.K. Prime
Minister will visit India;

{(c) whether if™s proposed to ex-
tend an invitation for holding the
next Commonwealth Prime Ministers’
Conference in Delhi; and

(d) if so, what are the
thereof?

detafls

THE PRIME MINISTER . (SHRI
MORARJI DESAI): (a) and (b).
When the Prime Minister was in the
U. K. to attend the Commonwealth
Prime Ministers' Conference he ex-
tended an invitation verbally to the
Prime Minister of the U. K. to visit
India. This has been accepted in
principle. The dates of the wvisit will
be settled in due course.

(c) and (d). No, Sir.

wiw & yfaw @ «;amT

3564. st wgw fag wlgm
Fa7 Tareen WYY afcary weamor A

7w s @ ywad e TN

!
(%) 1 e ¥ farq wda
¥ s NN F AT H WA
o1y &6 ¥7 Wy fafras ¥ o
sfafafia #ea & ag=t grer Mfqarfa=z
FY WA FT F THAL AA-AT Y
forerer w2 I7 ¥ TqTA 9T TAT FlAA
A 9 ¥ T A wE qeggA
F@TT T
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(@) afz &, & w1 qTER w7
faare @ wwa & fFw wEcAw
A FT §; WK

(1) 77 SAvr fead  eom Ox
F7&  fe@mr mar g AW FEr aF
qEAAT AT g ?

e Wi ofvare weate wat
(s T mowwr) - (%) s Agh
i§ Aifgge fczmeesr & @zt X
Ig T &7 94 9%g 3@ UF
frafaa  wegga A °r )

(=) widty safasa@ saa
gfraz & #gam & CF wAHUW T
TTHAT FT TYTqAT FT FY TE &

(7) & @ wafaEr 2}
& J¥ATA, 2UATR WIT o UN %
yAar @ fawe ¥z, € foedt 7
frc T g wvt aw swd ofoomw
FIHT A5G gl (6T & |

POLITICAL AMEASSADORS

3565. SHRI YADVENDRA DUTT:
DR. VASANT KUMAR PAN-
DIT:

Wi:] the Minister '+ of EXTERNAL
AFFAIRS be pleased to state:

(a) how many political ahbassadors
were appointed by the previous Govern-
ment and to what countries they were
sent and their names; and

(b) will the Government state its
policy towards appointing political
ambassadors and also its policy with
regard to the continuance of the pre-
sent political ambassadors appointed
by the previous Government?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) A statement
giving the required information °3
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from March, 1971 is placed on the
Table of the House. [Placed in
Library. See No. LT-700/77].

(b) Governmant takes into ac-
count the2 experience and eminence
af the person whomr it appoints from
public life to senior diplomatic as-
signments abroad. Bearing in mind
the need for a proper projection of
India’'s image Govermment will take
suitable st2pg in the national interest
to select appropriate persons whether
from within the foreign service or
outside it to hold such posis. Decisions
taken from time to time reflect Gov-
erament’'s broad policy in this regard.

Opening of Telephone Exchanges In
Andaman ang Nicobar

3566. SHRI MANORANJAN
BHAKTA: Will the Minister of COM-
MUNICATIONS be pleased io stale:

1{a) whether Government are aware
of the fact that the Telephone Ex-
change at Port Blair is without
minimum modern equipment causing
bad service by wrong connection,
dead etc. very frequently causing sub-
scribers much hardship; if so, the
proposals to rectify the defects;

(b) whether Government received
complaints from the Administration
if so, what action has been taken; and

(c) the new exchanges to be open-
ed in Andaman and Nicobar Islands?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL. VERMA):
(a) and (b). Port Blair is a 600-line
MAX-II, The automatic telephone
exchanges of this type are in use !n
large number of places in India.
Earlier on receipt of a complaint
from the loecal administration a
lteam was sent to Port Blair for over-
hauling the equipment. It was de-
cided to replace two equipment racks
(100 line each) by new racks for
further improvement in the service.
These racks are in transit and will
be installed soon after their receipt at.
Port Blair.
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(c) Four new MAX.III type ex-
changes have been planned to he
opened in Andaman and Nicobar
Islands at (1) Nan Cowrie, (2) Cam-

bell Bay, (3) Diglipur and (4) Maya
Bunder,

Infection by Doctors and Nurses in
Hospitals of Gujarat

3567. SHRI K. MALLAl\iNA: will

the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government's atten-

tion is drawn to the news published
in the ‘Indian Express' on the 16th
June, 1977 that a study in a hospital
in Gujarat has revealed that doctors
ang nurses are g major source of
kospital infection and a rumbcs of
doctors and nurses are found a major
source of carrying staphylococel germs
in their nose and finger rails;

(b) if so, whether Government
also realise that the hospital staff,
who are carriers, are responsible for
the spread of the germs jn wards and
operation theatres; and

(c) if so, the reaction of Govern-
ment in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes. The news item
was based on an article published in
th2 Journal of Indian Medical As-
sociation dated June 1, 1977 by Dr.
Saifee-et-Al. The article has analy-
sed the presence of staphylococal
germs in the nose swalis and finger
nails of the staff, but no co-relation
has been established tetween the
spread of infection and the presence
of these organisms.

(b) The Government is fully aware
of the dangers of spread of infection
through carriers in the staff mem-
pers and are taking necessary pre-
cautionary measures in this rqs‘pgct.

(c) 'The practice of wearing masks:
washing of hands and preventing
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unauthorized persons in
Operation  Theatres, Labour Rooms,
Intensive Care Units, Burn Wards
and other sensitlve areas is being
strictly enforced in the Hospitals.

entry of

Admission facilities for Medical
Colleges .

3568. SHRI K. MALLANNA: Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government is taking
steps to ensure adequate admission
facilities for medical students in
various Medical Colleges of Delhi and
in other States for the next academic
gession;

(b) whether lack of adequate ad-
mission facilities for medical students
in various States generate numerious
problems and discontent among the
student community at the beginning
or each academic session; and

() if so, the Government's plans
to meet the situation on long term
basis?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). The medi-
cal colleges in Deihi affiliated to the
Delhi University, namely (1) The
Lady Hardinge Medical College and
Hospital (2) Maulana Azad Medical
College and (3) University College of
Medical Sciences have a combined
admission capacity of 410. Besides
these, the All India Institute of
Medical Sciences also admits fifty
students for MBBS course through
an all-India competitive entrance ex-
amination.

The existing medical colleges in
India have a total admission capacity
of about 12,500. This is adequate to
meet the country's requirements.

(c)- The Fifth Five year Plan does
not visualise.
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Korba Aluminium Plant

3569. SHRI BAPUSAHEB PAR-
ULEKAR: Will the Minister of STEEL
AND MINES be pleased state:

(a) whether Government had en-
trusted to BALCO the responsibility
of planming and constructing alumi-
nium plants at Korba in M.P. and at
Ratnagiri in Maharashtra in 1965 and
while aluminium plant at Korba had
already pgone into production years
back the work of construction of
Ratnagiri plant has not yet commenc-
ed:

(b) whether in the revised estimate
of Ratnagiri plant increase by two
crares of rupees approximately has
been shown by taking the electricity
unit charges at nine paise per unit
while Government of Maharashtra
has promiseq to supply electricity at
seven paise per unit; and

(c) when Government propose to
start the construction of Aluminium
Plant at Ratnagiriy

THE MINISTER OF STEEL AND
MIMES (SHRI BIJU PATNAIK): (a)
The construction of the Korba Alu-
minium Project in M. P. and the
Ratnagiri Aluminium Project in
Maharashtra has been entrusted to
BALCO. The first phase of the Korba
Aluminium Smelter was Commissio-
ned in May, 1975. Owing to financial
constraints, work on the construction
of the Ratnagiri Projcct has not been
taken up.

(b) The capital cost estimate of the
project does not depend on the power
rate. In estimating the working re-
sults, a power rate has been assumed
by BALCO on the hasis of rationaii-
sed power tariff for aluminium smel-
ters introduced as part of the integra-
ted aluminium policy of July, 1975.

(c) The revised cost estimates of
the Ratnagiri Project are under ex-
amination. Construction of the pro-
ject can commence only after the re:
quired financial resources are aval-
lable.
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Gifting of Motor Cycles to Rajasthan
by UNESCO and Worlg Healtp
Organisation

3571. SHRI LALJI BHAI: Wil the
Minister of HEALTH AND FAMILY

WELFARE be pleased to state:

(a) whether UNESCO and World
Health Organisation had recently
gifted 11 motor cycles to Rajasthan
for small pox eradication and whe-
ther only one of those motor cycles i#
being used and nothing is known
about the remaining ones; and

(b) if so, the details in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFAERE (SHRI RAJ NA-
RAIN): (a) and (b}t Under Nauafiopal
Smallpox Eradication Programme the
World Health Organisation supplied
23 motor-cycles /14 Honda and 9 Koyal
Enfield) to Rajasthan State upto 1975.
After achieving smailpex free status
from International Commission, World
Health Organisation have decided 1o
hand-over jeeps, motor-cycles arni
other equipmentg already in use under
the programme 10 lhe respeclive State
Governments to utilise them uvnder
other health programmes.

faeeit It @) ¥ I ew

3572. ot s Fag  welfaan
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Postal facilities in rural and adivasi

areas in Orissa

3576. SHRI K. PRADHANI: Will tne
Minister of COMMUNICATIONS be
pleased to state:

(a) whether posta] facilities in rural
areag especially in the Adivasi areas.
of Orisga are very poor,

(b) if so, the details thereof; and

(c) the steps taken to improve the
services in those greas?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJ LAL VER-
MA): (a) No, Sir.

The postal facilities compare fa-
vourably with the national ave:ags.

(b) and (c). Do not arise.

JULY 14, 1977
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Financial Assistance to Patients of
Chronic Diseases

3577. SHRI K. PRADHANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleised to state:

(a) whether there is any proposal
under consideration of Government
to grant financial assistance to pati-
ents suffering from chronic diseases
such as tuberculosis, leprosy and
mental retardation; and

(b) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ NA-
RAIN): (a) and (b). No. At pig-
sent there is no proposal under consi-
deration of Government to grant fin-
ancial assistance to patientg sulfering
from chronic diseases such as tuber-
culosis, leprosy and menta] retarda-
tion. However, financial assistance
is given to poor and needy chrcnic
patients suffering from these diseases
and to the blind and disabled out of
the Health Minister's discretionary
Grant, as far as possible.

Resultant Improvement in Industry
due to participation of Workers

3578. SHRI G. Y. KRISHNAN:
SHRI K. LAKKAPPA: .
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR: be
pleased to state: (a) whether Govern-
ment have macde some efforts for the
participation of workers in all com-
mercial and service organisations in
the public sector on trial basis; and

(b) if so, the conclysion regarding
the ¥Mnprovements in the industry
concerns?

THE MINISTER OF PARLIAMEN-
TARY AFFATRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). A Scheme for Workers® Par-
ticipation in Management in commer-
cia] and Service organisations having
large scale public dealings was in-
troduced through Government Resc-
lution dated the 4th January, 1077
The Scheme is applicable to Organisa-
tions like hospitals, P&T offices, rail-
way stptions/hooking offices, banks.
road transport undertakings, State
Electricity Boards, public distribution
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system, etc. Copies of the Scheme have
been sent to all Central Ministries/De-
partments, State Governments/Admi-
nistrations and others concerned with
the request to ensure effective imple-
mentation in the units under their
control. Since the Scheme is a re-
cent one, Government is yet Lo assess
its impact. However, arising cut of
the decisions of the Tripartite Labour
Conference, held in May, 1977. Govern-
ment is constituting a Committee
shortly to study, in depth, all issues
concerning the workers' participation
in management and equity.

Indo-Bangladesh Treaty

3579. SHRI SAMAR GUHA: will
the Ministar of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the President of
Bangladesh observed i1.1 a London
press meet during recent Common-
wealth Conference that many people
were opposed to —-Indo-Bangladesh
Treaty;

(b) if so, the fact thereabout; and

(¢) whether the President of
Bangladesh suggested either revision
or abrogation of the Treaty?

L ]

THE PRIME MINISTER (SHRI
MORARJI DESAID): (a) No, Sir.

(b) and (c). Maj Gen. Ziaur Rah-
man, the President (¢ Bangladesh is
reported to have stated in a press
conference in London on June 10 that
the Treaty of Friendship, Cooperation &
Peace between India and Bangladesh
is under review by the Bangladesh
Government. However, we are not
aware of details of such a contem-
Plated review. > .

—
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Meghatuburn Iron Ore Project

3581. SHRI GOVINDA MUNDA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware
that Meghatuburn Iron Ore Project
was closeq on the 18th December,
1976; and

(b) if so, reasons therefor?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Meghatuburn Iron Ore Project was:
not closed on 18th December, 1976.

(b) Doeg not arise.
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Provision of Accommodation to Bolani
Iron Qre Ming Employees

3582. SHRI GOVINDA MUNDA:
Will the Minister of STEEL AND
MINES be pleased to state;

(a) whether all the employees of
the Bolani Iron Ore Mines have been
provided with accommeodation;

(b) if not, reasons therefor; and

(¢) steps Government propose to
“take in this regard?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
‘to (c). Of the total number of 1168
employees of Bolani Ores Lid., 73,
-constituting about 75 per cent, have
been provided with quarters in the
township. This is more than the norm
of 70 per cent prescribed for provi-
sion of housing to employees of public
undertakings. Further, some einplo-
<yees of the Company who live in the
surrounding villages have their own
housing.

Wages to workers of Bolani Iron Ore
Mines

3583. SHRI GOVINDA MUNDA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware
that the wages of the workers of the
Bolani Iron Ore Mineg are pot paid
‘on the first day of every month;

(b) if so, reasong therefor; and

(c) the steps Government propose
to take to disburse the wages on due
date?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
-and (b). Normally, the wages of the
workers of Bolanj’/Bros. Limited are
paid on the lst of every month. How-
ever, owing to the difficult ways &
means position of the company arising
‘out of the fal] in -production and Jdes-
patches, in some months the payment

‘of wages could not be made on this
date.

JULY 14, 1977
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(c) Steps to improve the working
of the company, including some orga-
nisational changes are under consi-
deration of the Government.

Revision of Wage Agreement and pay-
ment of Bonus to0 employees of Bolani
Iron Ore Mines .

3584. SHRI GOVINDA MUNDA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware
that the employees of the Bolani Iron
Ore Mines have pot been paid bonus
for the last two years;

(b) if so, th2 reasons ther.ef.or;

(¢) wheater the term of wage ag-
reement w,th the employees has ex-
pired and is due for revision since
February 1976: and

(d) the cteps Government propose
to take for payment of bonus and re-
vision of wage agreement?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). Bonus at the rate of 4 per
cent was paid for the year ending
September, 1975 as per the rules then
in force. Ng bonus was payable for
the year ending September, 1976 as
there was no allocable surplus.

(¢c) and (d). The term of the last
Wage Agreement was up to the 31st
January, 1976. If a fresh agreement
is not concluded, the old agreement
continues to operate and the waue
scales, dearness allotvance etc., are
continued as per the terms of the old
agreement. There have been a series
of meetings between the representa-
tives of workers and mmanagement on
the issue of wage revision. This issue
is still under discussion.

Amount involved in Provident Fund
Defalcation

3585. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state: L
“(a) the total amount involved in
provident fund defalcation by em-
ployers as on 20-?-77;
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(b) the steps taken by Smt. Indira
Gandhi and her erstwhile Govern-
ment; and

(c) how many prosecutions have
been launched so far till the date?

THE MINISTER OF PARLIAMZN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): The
Employees’ Provident Fund Authori-
ties have intimated ag under:—.

(a) As on the 31st March, 1977. the
total amount of provident fund con-
tributions in arrears by the employers
in unexempted establishments stood
at Rs. 18.27 crores,

(b) Action has been taken by the
Provident Fund Authorities against
the defaulting employers under sec-
tion 8 (recovery of dues as arrears of
land revenue), and sections 14, 14A,
14AA (prosecutions) of the kwmpio-
ye2s’ Provident Funds and Misceila-
neous Provisiong Act, 1952, Addi-
tionally, prosecutions under sections
406/409 of the Indian Penal Code
(breach of trust and criminal mis-
appropriation) are jnstituted by them
where the employers deduct emplo-
yees' share of the provident fund from
the employees’ wages but do not remit
the vame to the Provident Fund. The
Courts are approached under section
110 of the Criminal Procedure Code
for binding the defaulting employers
for good behaviour.

(c) 77,412 prosecution cases have
been launched érom the date the Act
came into force upto the 31st Mareh,
1977 against the employers of covered
establishments. During the same
period, 846 complaints have been filed
under section 406/409 of the Indian
Penal Code against defaulters.

Statement made by President of In-
dian Medical Association..

3586. SHRI P, M. SAYEED. Will
the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state:

(a) whether the Government’s at-
tention has been drawp to the state-
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ment made by Dr. A, P. Shukla, Pre-
sident of the Indiap Medical Associ-
ation; and

(b) if so, the Government's reac-
tion in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes, Sir.

(k) The canceptual changes under-
lying the draft plan on health care
services in rural areas prepared by
the Government of India will have to
be explained to the Indian Medical
Association. Efforts will be made to
obtain their co-operation by coavinc-
ing them of the correctness ol the
plan. . .

e wt & f fadw gra fed o
TAXW T IJTUN
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1975-76 1976—-77
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fassly #Y¥a1  gurA F fa? g7 #74-
agrEr g 7

dare  wat (s ;wrw Fwi)
() frsr & aw & W
(30.6.77) sT=r forraat #r geat
|TWT  1,62,904 & |

(@) ¥ fawrad o A
A3 ( wyiy § IR A FAATAS
T ¥ wE A ) §F qaT, -
W & fasf, warer @rex Afew s
aur wey fafay wEf @ qafua Ot
g1 wiystw wmet § Ifew swdETEy

F € 1 IF FAT AR AT A
qEl @ grafga e freraal
F ATARTATE &

(1) w (7). o 7@ 1 fasen
ZATEIT FOT F ITIFATHT F A FAT
A ar W g IEET FEFEEA
JETEAT T § SAVqga 4T gEEaY
¥ e faroAr Tt oW @
2 ok 3 & st @ fqafes
®7 & geaisq. fearsmar & ) &4
# wrt gRgue @ F A fawm
¥ WHAT  uFRAS] &1 AT qGIM,
FFAT W JgOzw  F, gfEE &
g ' FW FA ¥ fav g @
aY IIEHT A WK IR
&1 fofar  stcaeqmgaTT &1 Fra-
g fAdmor SR ITHR TT A F
F far wita@rgm & & )

Nursing Home of Willingdon Hespital

3590. SHRI SHANKERSINHJI
VAGHELA: Will the  Minister - of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the total number of rooms in
the Nursing Home of Willingdon Hos-
pital and the number out of them
which have air-conditioning facility;
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(b) how many of the rooms in Nur-
sing Home are reserved for VIPs and
how many out of them have air condi-
tioning facility;

(c) how many rooms are reserv-
ed for private persons who are not
Government servants; and

(d) whether a Government servant
who is entitled for a room in Nurs-
ing Home has to complete many form-
alities and he does not get the room
even for weeks together after registra-
tion though several rooms remain va-
cant on the plea that they were re-
served for V.I.Ps, only and what is the
definition of a V.I.P.?

THE MINISTER OF HEALTIi AND
FAMILY WELFARE (SHRL RAJ
NARAIN): (a) Total number of rooms
in the Nursing Home js 48 includinz
four intensive cardiac care beds. OQOut
of these 23 rooms are air-conditioned.

(b) Only one room (Room No. 1)
is kept reserved for admitting any
emergent case of high foreign digni-
tary. Ministers of Cabinet Raunk,
Chief Ministers of States or Justices
of Supreme Court, ete., taking sudden-
ly ill.

(c) 10 per cent of the rooms are
meant for non-Governmeng servants.

(d) No. Regisatration for admis-
sion to the Nursing Home is done on
the reference of the case by Physi-
cian/Surgeon or Specialist in charge
of the case. This is done strictly on
merit, i.e.,, entitlement, seriousness of
the case and availability of rooms.

frgem forw foo, Sqmye & we=T
sire wfewrd

3591, » wrwont wrf ¢ T gEam™
wix @ WAl IE IATY Fi FAT TG
= :

(%) ad 1972 % srafs w1Ro o
THo ¥ WFE JATT HIA I AW
i #1 7§ oY, fggea= fow feto
% firry T WX wfasr @ Wi
I qeT fear § ;
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(&) #a1 wa=TicEl #v S #r
€ o ot afz g, a7 = 6 fwad
waarfai 7 gz N 1 o gaw
a7 &T70 § ; wEAT fivT o HaarfaEy
&1 Fgl AT 717 A T Sy T %
WAT 74T A TEF fow #7 ATALOE
WIATAT 4T 4

(m) == wAET 97 qger feT M@
F1d F1 917 77 fFu 91 @ *, 9@
SqFT AWAT WIT T qqFA HAAT
g #a1 fro o feam ate sty
I GzAT & T17 AT fvw o7 @ fFow
&1 JAATHS faa<or a7 §

(=) a1 feegear fas & a7 5
o=q THT qotT § AT47 IAET qIfA F
fara fRarzo fau ¥ oY afy gf, a1 37
frTrar @A fea @nfi 7Y% 3 ea’ohy
gim waar samarfag

(z) #ar 7% waAT ™ gIT9IA
FA & fA7 go sa=fat £1 ama
AR F1 F=777 § 7 7§ wAT ®£77
w1 faar? & ; #=

(%) ad 1972 |7 @a ax fwaa
wearfrai &y adrafa v af ?

geqa Wi @A Het (s d@t
qzataw) : (%) fergeam faw fqe &
31-3-1972 #1 wfuwrfal w7 Fd-
=ifeai %7 g&ar (Trer GrafaT 2T &
FEarfedi .afga) Fwm: 186 W
4,300 41 | Ig §&4T WA, 1977 F
qeq 7 9T 423 wfgsTh ¥ 6,555
FHATL & A% | ;TSo Hro TAo TET
srfen #22 § 1972 ¥ qF wigwrd
"< 16 FHAA ¥ oY Tq uw F
wfa®mr?r 741 6 FAATI § |

(@) wrfo #ro umo Trar MYATAT
wuvAl grar aifaw srar axfa g a5
Fx ¥ GAcAEq FE GeAr G §w
g1
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AT, 1975 qF AEATAA, FEaT
TETEF, ATAT AT WX ATAT @A &
vt FdarfEl ¥ Faw faw Wi wq-
gfaar aar FET A7 wnarst F
gma ;R Arfo @o THo wWMT ¥
dax f7 @ T | @9 T ¥
aa-fas awqx T AT FW@ F qra;
FfsarE gy 9Y | WA, 1975 ¥ AU
AqTarA q ATAC @I q9r WL Fear
TZ7IT F FAATET & Jaq fa=i aqr
A AT & sfgwrfa & a0 faq
FATY &7 HTH F71 faF=drFw 53 faar
aar W FH FTH 9 AT TTFR &I
grafrga  gTEAl & 99 femn mar g
AT I ZT 10 HATETH T 3 FAA
ga a fagia sodAT difas grgar
feardY @t o1 aF faems sqmas
FT AIFSAT a4aT 47 | AfpT g7 faw=r
AT FT @A 3 T AT ATHATSHTA gfAaA
F a9 gUAYT & AMOA F a9 ¥ A
AT FT WAT Ty AT H ATAL AT FT
TR &I F1 haar frar war
qarfy ITF A qa= &1, fadwg wmA &
®Y ¥ qdaq T@T AT | WA 7 AT AT
077 TH1E4T § g7 931 9% faeafaaa
TH7T & g fagaa w3 faar mar - —

faazar

arfeaai #1 gage  gwrT qF faq o I

T 9ZATH frasa famar mar
1 99 §0wrae QA AEATTAL9F H
"IETT FAT
2 99 Fqem@e qEATAd I A
HITXET FAH
2 AT ST mEgw @l ¥
wgmF
2 IFAFT ggAT AT, IIAYT A
HEIATF qEATHIL

—
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(7) wwed, 1975 F @y WX
T § "o o To w1 9T §T
T faacor—1 & fewr war 1 wrE,
1975 ¥ 93 oY ¥ FgUTY ATATT 9T
wnﬁmqumq*m‘t{mm
9T & AT # FA I AT FT
I Z W/r & |

AWET & 1972 & fFTEr-arAes
& WIETT 9T %o 6,995, - Afawa '
ZT & fzmar fear mar | @ F ast #
fEr & == swre afe g —

(i) 1-3-73& %o 7,740/~

(%o 8,995/ +
%o 745 — ufafaa
8 FTETT A, 10
qiEz e qdr
Zgred ¥ AT -
frea  fefazusdied
¥ faq )

To 8,260/—
(8o 7,740/ 4 %o
520/~ AT |RET
&%)

(jii) 1-9-1975 %o 8,673/—

q (%0 8,260/~ 4.
g0 413/~ fazmar
aagar & 5 wfawa
afg & Frm)

(w) fergeara fas fao & &
FAET TOAT qUA (AT @ g
Y weaT wETaT F (MU 0F-0s ) @8
& | 7 A To 2,73,700 ¥f7 wlta &
faara & qaf wddT & AMEAEE

(¢) 7 @dga mwar wnet @
garaa fafa wrfe do Tdo AWFY &
fas & aar (fawat & favras} & 7%

(ii) w7,
1974 ¥
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%! & fag o argard aifz fagifa
FTE 1T gAY F G197 Y wIEARY
¥ wgw ¥ foq fawritg saafay #
waax faar nar ar few ww fewnim
IFHIZATY & @19 WrEo dYo Yo WWIAT
T IEA FTH FIA qTo1 $AA TF ITHIZATT
Y IIGIT VAT 747 | T ATE F IFHIE-
ari 1 WY w7 fear war | I=raAAE
¢ f& %7 qorar woat & |y & fady
FHATE FY BT TE F1 71X )

(7) Tragrias ster Srafar &3
F 4 AAGET IT9F WS JFT foFE
AT T qAT IAT0 FIA 9T I qIA
T YT & a7 AT AT H qImafa &
qra 1A € | § wa AT 4T F qFrafa
Fqragirg § | wFafa ¥y e
& I99 ¥ foq ggqr-aq7 Fz-qdyT &
FMQAT |

faaza

A oHloUNe WA T FY I W1
gRATHE ST

®—uTed, 1975 8 @

(1) a=aTeg, JEaT 92EF, Aa%
QTAT T4T ATAT GTAT F FHY FEIIAT
& fag @t magfeat @1 wfeat od
g ¥ wafga s afga daq faw
Fare w0

(ii) wwomrzodro~ume ro 4to
faawor, qsg qoeT @mEl, arffes AT
gfaal, o & 9 are & T T g2
Tq ATH q4r ArageEr fraaw g
wo sro #@ro fawgw afza amm
FT TAOAT |

(iii) Fegze & wiarfas wis
dax waar, faeam of@iwamsl &0
gifws fawqo &1 wireafafa &
arer A1 1-\-
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. WA ——qiET §7 8 wE ufa
qTer 9YUTT 9T SHaT ¥ "wfygw IgF
AT |

T—WTE, 1975 & W

(1) g&a@a & wHatfEl aur
ST IRTEE WK ATAC AT & wqfy-
Tl & a7 faq 7 w77 wagfaai
AR &R

(ii) w80 #mro Mo wyo o
dro faawo, §77 9T @ral, afes
AIAFAT AL, TF § A9 99 & e
7 gEIT T ATHTA q91 wrageEr fagan
# fag g o @Yo &Y o fawergor afga amm=
&I TAT |

(iii) wdmfas wiws, faamw
gfraamt &1 mifns fasawo, s
FATQIAAT ¥ G G197 41 J9T WY
gfrel & sdarfal & amfes &,
srAafaET T wife & miws

A § —qAWAET FT IIAEY HAT
T TF T4 HIUTT 9T GIHIA VAT F19,
wrag«r fasgou wife & a3 g @ &
IqAIT T W@r & |

12.30 hrs.
PAPERS LAID ON THE TABLE

DETAILED DEMANDS FOR GRANTS OF THE
MINISTRY oF TouriSm & CIrviL AVia-
TION FOR 1977-78

qqER Wiy Ane fawem sy
(7t gravew wifme) : Saneaw AT,
o araAaT ¥ a9 1977-78 F fag
qded R AT fawraa daEa &
waz@l 1 faega wl (fg=r aar
HAST gEHLr) ¥ oF 9fq qwr =
9T W@ar g |

[Placed in Library. See No. LT-678/
7.1

4

i



165 Matters under ASADHA 28, 1899 (SAKA)

MATTERS UNDER RULE 377

(i) STATEMENT MADE BY THE MINISTER
-OF HOME AFFAIRg ON 13TH JuLy, 1975

SHRI YESHWANTRAO CHAVAN:
(Satara): Sir, I am raising a very
important and serious point. I am
very happy that both the Prime Min-
ister and the Home Minister are pre-
sent here. Yesterday, in the course
of the reply to the Demandg of the
Home Ministry, the Home Minister
has made a very, I would say, tenden-
tious and malicious statement, which
has appeared in the press today. 1
have got the copy of the Tines of
India, which has got a two-column
headline “Plan to Kill top Opposition
Leaders during Emergency”. 1 tried
to go through the proceedings of the
House, and this is what the Home
Minister has gtated:

darfeat g <@ 4t fr 94 fav w72
wefaal #1 e wT femr wd S
I X H e < feay wyr oar)”

(Interruptions) Please listen to. me
now. We have given all the time to
you. You are the ruling party. You
should have some patience to listen.

When my colleague, Dr. Karan
Singh, interrupted the Home Minister
and said: “I am astounded to hear
this thing. If you have any inlorma-
tion, please tell us.”"—then the Home
Minister said there was no such pro-
posal but only “dichar.” I would like
lo ask in al] seriousness, jg thjs the
way statements can be made without
any evidence? Government have stated
that_they have appointed a Commis-
sion to look into the excesses during
emergency and that the Commission
can go only on the basis of evidence.
They have also stated that they want
the Government to be run by tie rule
of law. Is this the way of running
the government by rule of law. or 1s
it merely a Government run by base-
less rumours? This rumour has spread
all over the country that there was a
plan to kill all the leaders of the
opposition. ] would like to ask the

Rule 377 166

Home Minister jf you have any in-
formation, or if you have any evi-
dence, certainly you provide it to the
Commission, or substantiate jt here, or
you withdraw the allegation....(In-
terruptions).

You have appointed a Commission.
I do not ask for anybody’s mercy. I
can certainly say that whatever res-
ponsibility we have, we are not run-
ning away from that responsibility.
Please do not forget that, though we
may be in a minority here, we also
represent the people here. We are not
sitting here because of anybody's
mercy. We are also representinz the
people. And J must say that * such
statements are made only with a view
to bring our party into disrepute. I
would make an appeal to you. (Inter-
ruptions).

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order.

MR. DEPUTY-SPEAKER: Please
take your seat. He has been per-
mitted by the Chair under rule 377
to make a submission and he is mak-
ing it. If the Home Minister has
something to say, he will say it. Let
not the other Members unnecessarily
get excited over this.

THE PRIME MINISTER (SHRI
MORARJI DESAI): May I appeal to
hon. Members on this side and on
that side too that this is not the way
to carry on the discussions here? When
the Leader of the Opposition makes
a statement, it should be heard pro-
perly, and no one should make this
kind of noise. Then the Home Min-
ister will give a reply. I would like
to plead with my hon. friends not to
get into a passion. Why did they not
get into a passion on this side when
this statement was made? Let us not
get into a passion. We should hear
quietly, and let the Home Minister
say what he has to say.

SHRI YESHWANTRAO CHAVAN:
I would make an appeal. I am not
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[Shri Yashwantrao Ckavan]

making any cheap allegation against
anybody, but certainly I would be
failing in my responsibility if I do
not raise this question and allow this
to go unchallenged. If you have got
evidence, certainly make enquiries and
bring to book all those who were res-
ponsible, but the Home Minister of a
country, particularly India, making
such a statement on the floos of the
House and not trying to substantiate
it would certainly expose the credi-
bility of the Government. That is what
I wanted to say. I would, therefore,
like to make ar appeal] to the Prime
Minister and the Home Minister: par-
ticularly on this aspect, if you have
got any evidence, you substantiate it,
or kindly withdraw it.

g War (s = feg) ¢ ooy
wgea, ¥3  ag wgr a1 fF dafan
X aTd Fr g @ AT-HI TE®E T2
qY qz < fear sma, J7 F ded 51—
g HT F9F & | A qUC JE@ 9T av
e 7 faar @, 3w & qafar
@ Af | TgE T fag gedue & EAT
IFFr A 4% | F 7 ST AgT_n g
st &1 Afgs fow faT aedve foar
g7 ? AEaTdl &1 g . L (TANA) . ..
TIT A% AATAHI, TIE ATH Tr=a—
7 gedoe 3 I, a1 amw & =5k f5
wgari # w9 ¥ fawrw §9 T wE
ST GF, AATAY Y B T FL AT X
YT ot sfasr aevve T 4y, wfew
S &1 wfgsre St w4 qevve fear
T, WIS gw qar Agr gur | faana
gafag ff =g uF dardr of f5 @9
FETT T2 &Y greT #r ag & Ffedme
agi fear - a9 o AT AT g
#Y @z 7 ¥ §--FIg NGl q,
ag #% @Y wgr g, fa=re an, fafsw
4}, IEY F1 gg Sard o 1| @ A &
waerw ag 7@t ar fF gfed ®1 wrEst
?fﬂﬂ‘qiﬁ'.mﬁwa”rﬁﬂmmﬂ%
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wufa<r faar mar a1 a7 wgfer & €
e &A1 47 | SR qgel W &
Tz g sz #Q,

every thing
follow—

else, if necessary will

SHRI YESHWANTRAO CHAVAN:
This is merely trying to depend upon
an argument of a lawyer in a court
and trying to say that it was happen-
ing in the administration. These are
two different propositions. I, there-
fore, do not think, he is, in any way,
justified in making that statement.
Unless he subs*antiates it, I request
him to withdraw 1it. X

(Int2rruptions).

SHRI VAYALAR RAVI (Chivav.n-
kil): I am on a point of order. This
is a very serious allegation. Rule 370
clearly states:

“if, in answer to a question or
during debate, a Ministe:r discloses
the advice or opinion given to him
by any officer of Lhe Government or
by any other person or authority,
he shall ordinarily lay the relevant
document or parts of document ccn-
taining that opinion or advice or a
summary thereof on the Table.”

The opinion is thai there j; a think-
ing that somebody may be kiiled in
the jail. He is as good as the Gov-
ernment of Tnlia. He is ‘he Home
Minister of the entirt country. So the
files and docuruents are aczessible to
him. These filrs are the authority.
He must have laid.... (Interruptions)
Such opinion, expressed on tha flzor
of the Houzs from an authority and
that authority is the flles and docu-
ments, must b2 laid on the Table of

the House. Otherwise, he must with-
draw it. (Interr.ptions).
MR, DEPUTY-SPEAKER. The

Home Minister never said.... (Iuter-
ruptions),

SHRI SAMAR GUHA (Contai): I
want to give concrete examples about

168
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the plan of killings. (Interruptions).
Please allow mec.

MR. DEPUTY-SPEAKER: Mr.
Samar Guha, thig is not the way to
behave in this House. You are a
senior Member; you should know how
to behave.

SHRI JYOTIRMOY BOSU: Mr.
Murahari, you were not behind the
bars for 19 months. Why do you hit
in the back? Why do not yuu allow
him ? (Interruptions).

MR. DEPUTY-SPEAKER: Mr.
Jyotirmoy Bosu, this is not the way
to behave in this House. You cannot
blackmail me, M~ Jyotirmoy Bosu. I
know what I am doing as a Presiding
Officer. And forc your information—
you just listen tz rne—for the last so
many months, o3 a presiding officer
I have done mnothing which I am
ashamed of. If at all, I have protect-
ed the rights of the Members, I am
proud of that.

Regarding Mr. Vayalar Ravi's re=-
marks, I must say this that the Home
Minister never made any remark in
which he had said that he had any
documentary proof or {hat he was
giving opinion of any officer. There-
fore, the guestinn nf producing the
document or officer's opinion does not
arise,

SHRI SAMAR GUHA: Kindly allow

me.
»

MR. DEPUTY-SPEAKER: The
matter is closed. You can raise it on
some other occasion,

SHRI SAMAR GUHA: As the mat-
ter has been raised, I want to make
8 submission to you. A serious matter
has been raised. Let me give two
concrete examples.

MR. DEPUTVY-SPEAKER' If you
raise something, something else will
3be raised from thst side, There will

be no end to this.

SHRI SAMAR GUHA: These are
concrete examples.

ASADHA 23, 1899 (SAKA)
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MR. DEPUTY-SPEAKER: You will
have ample opportunities ty say what
you want to say. There are so many
discussions. You can quote all your
instances in so many discussions going
on in the House. Let us gu to the
next item. ’

SHRI SAMAR GUHA: Thig is not
the way. 1 want to make a submis-
sion. A challenge has Leen thrown
not only to the Home Minister but
to al] of us. We were kept as priso-
ners. We were deprived of our free-
dom for so many months. ] want to
give two concrele examples. You
must allow me. I appeal tp you to
permit me to give two concrete exam-
ples.

SHRI MORARJI DESAI: Let no
hon. Member say to the Chair, “You
must allow me.” That js not proper.
This is not the language one should
use, nor is this the way to address
the Chair. You can make whatever
request you want to make,

SHRI SAMAR GUHA: T honestly
say, I did not mean aynthirg.

MR. DEPUTY-SPEAKER: Mr.,
Samar Guha, I am appealing to you,
please do not unnecessarily provoke
other Members. There will be ample
occasions, so many discussions, when
you can give all your examples. You
may not have 1wo, you may have
more examples. Let us go on with
the business of the House.

SHRI SAMAR GUHA: I would like
to make a submission in the most
dispassionate manner. Many hon.
friends in the Opposition do not krow
what ugly thinzs, ghastly things, hap-
pened during the Emergency. They
do not know. For that reason I want
to give at least two concrete exam-
ples.

MR. DEPUTY-SPEAKER: Maay
people do not know many things.
Even I do not “know many things.
I did not know many things.
You cannot be reeling out all those
instanceg in the House now. There is
a Commission of Inquiry appointed.
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[Mr. Deputy Speaker]

They will find out all the facts. They
will come before the public and be-
fore Parliament. If you have any
specific instances, you can send them
to the Home Minister. You can also
mention them on the floor of the
House at some stage or other. There-
fore, let us not unnecessarily go on
with these things now.

it wew Fog ¥R g A wn fR
fMEz &1 ag wmew fF gz zfea
g FT fogr m@r

ot TEr @B (AFET) AT AT
qY TG Fg R LI T AT

(Interruptions),

MR. DEPUTY-SPEAKER: Mr.
Sathe, let him complete; please take
your seat now. (Interruptions). Let
him complete what he has to say.
The Home Minister has a right to say
what he wants to say. If you do not
accept it, it ig for you. You need
not accept it. But the Home Minister
will say what he wants to say. (Inter-
Tuptions).

sft =ow Fag : AT AT an feer
5T AT Aeew & fare o & S
TS @At g g 1 H gumar £ fF
foa<t g==t arq F& SOAr IFAT &
AT ATOS 4 |

ox & qg wg¥ qr w@rar fy A7
ag 78 Far afea =t 37 2 F Y et
AT ¥, waH HE FT ATIAC 9T, I A
Fara § 9w F1E ¥ ag Fa1 5w
fegeam & faely aafeq «Y sy #1
wfus< A & 1 ag S¥e & mfsdw
FT FENRETT F@  gT I
FT | FAL TgaATq AN 9V AY qIAFT FY
avs ¥ ag weafas ard g afge ar
feagmaag 1| . . . (SwEEw)

fagowiae @ § 5 ag a@
L ey ‘f-ﬁﬁfﬂﬁt Ax-wr agt €
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ATH T ANFETCHT W] A 9T,
it ®12 & Tadde &1 fogefer
v I¥ T JAF ATRTAAT § W W
FEAAL .. . (;ANA)

MR. DEPUTY-SPEAKER: I cannot
allow this sort of running commentry
now.

Wt wew fog cg@mdam ot
TEAET 99 W F1E FTH O FW @
I8 & faC oF wAT HTAA qAr {0
1§ Jardr s g ) FAT qATAT @ )
A Frowa A fremr @  Su & fag
stearer fasr &1 @ § 1 wT ot fomd
famr 7@ § ag fFeY 90 FT FWA &
faw &ardr @<t & 1 ar s mrfeRw
T F F FA9Y FT AT fF R IE
g Ay afer Wr o). .. (mwna)

MR. DEPUTY-SPEAKER: Take
your seat now.

(Interruptions,)

SHR]I MORARJI DESAI: We are
unneressarily losing ourselves. It
was the Attorney-General who made
a statement in the Supreme Court
while speaking on behalf of the Gov-
ernment which I read while I was
in detention and I was shocked. He
said that the Ordinance empowers the
‘Government to detain anybody it likes,
to kill him if it likes, to seek to starve
him to death and there will be no
remedy and the court has no right.
right. (Interruptions)

I asked Mr. Niren De as to why he
spoke things like that. He had no
reply. I do not want to go further.
If this is proved to be wrong, 1 will
certainly say, I am sorry. But this
is what he has said in the Supreme
Court, (Interruptions)

SHRI YESHWANTRAO CHAVAN:
I would like to say that I have als0
functioned some years on that sid
of the House. The Attomey—Genel‘g
was making a theoretical interpreta-
tion before the court. (Interruptions)
Does it mean that the Government
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had a plan to kill people. This is
absolutely twisting-the whole thing.
(Interruptions)

-

&1 aciag maw (F=Eten) e

MR. DEPUTY-SPEAKER: Please
take your geat. Nothing will go on
record, when I am on my legs. Please
take Your seat. Now, we have had
enough of this. We go to the next
business. (Interruptions)

SHRI SAMAR GUHA: Again I
submit that I cannot prove to be a
lier. I have said that I have got two
concrete examples. Unless you per-
mit......

MR. DEPUTY-SPEAKER: That
will not go on record. ([nterrup-
tions)

MR. DEPUTY-SPEAKER: Mr.
Samar Guha, I beg of you not to make
unnecessary......

SHRI SAMAR GUHA: Bir, my
reputation is at stake. I do not in-
dulge in political gimmicks. (Inter-
ruptions)

MR. DEPUTY-SPEAKER: Nobody
is making any political gimmick here.
The cases of persons who called some-
thing a political gimmick or a cheap
gimmick have been gent to the Privi-
leges Committee only three days back.
Does the hon. Member not know that?
Nobody is doing any political gimmick
here. Now, let us close that subject
and get on with the business; other-
wise, there will be no end to this. I
have already submitted to you that
there is an inquiry going on and you
will have ample opportunities to say
what you want to say—in some other
discussion or so. Therefore, let us go
on with the business.

SHR; YESHWANTRAO CHAVAN:
As the Government have not substan-
tiated the statement and have merely

Rule 377 174

referred to the irresponsible argu-
ment given by the Attorney-General,
the only thing that we can do is to
walk out of the House.

Some hon. Members then left the
House.

(ii) ALLEGED BANK ACCOUNTS ABROAD
IN THE NAMES OF SHRI SaANJAY
GANDHI AND SHRIMATI MANEKA
G ANDHI.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): The other day [ pro-
duced a photostat copy which alleges
that Bhri Sanjay Gandhi and Smt.
Maneka Gandhi are maintaining bank
accounts abroad. The Finance Minis-
ter has neither confirmed the genuine-
ness of the document nor denied the
same, The real -confirmation or
denial could only be made by the
Swiss Bank concerned. Nothing
short of that could possibly satisfy us.
We have no knowledge whether the
Enforcement Directorate has sum-
moned Shri Sanjay Gandhi and Smt.
Maneka Gandhi to interrogate them
with regard to their alleged benk
accounts abroad.

I have now the fullest details about
these foreign exchange dealings.

The Maruti Heavy Vehicles Private
Ltd., which Shri Sanjay Gandhi vir-
tually owns, in their letter dated 29th
January, 1976, addressed to the Oil
and Natural Gas Commission in the
matter of purchase of eight cranes
from DEMAG stated:

“We desire ‘o compete (with)
our competitors for this order and
as such we have foregone the en-
tire commission in this transaction.”

Accordingly, foreign exchange equi-
valent of Rs. 1.7 crores was released
for payment to DEMAG account in
West Germany for purchase of cranes,
This had happened around January,

*Not recorded.
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1976, and the cranes were actually im-
ported into India between October,
1976 and January, 1977. This was
done presumably after making full
payments to DEMAG in foreign ex-
change.

In the meantime, in March, 1977,
Shri Sanjay Gandhi's mother went
out of power and the new Govern-
ment started enquiring about assets
and bank accounts abroad of Smt.
Indira Gandhi, Shri Sanjay Gandhi
and others. This caused alarm in
them and to hide their misdeeds, they
took recourse to the following method:

On 22nd June, 1977, the Deutche
Bank, A.G. Hamberg, West Germany,
have remitted by telegraphic transfer
an amount of DM 35,69,600/-, equiva-
lent to Rs. 13,62,463.65 to the Central
Bank of India, Bombay, for being
credited to the account of Maruti
Heavy Vehicles Pvt. Ltd., Gurgaon,
and the amount was sent by the Cen-
tral Bank, Bombay, to the Central
Bank Branch in Gurgaon the very
same day.

13.0p0 hrs.

This payment and  particularly its
delay in bringing the money to India
indicate the following:

(a) that the declaration made by
Maruti Heavy Vehicles that
there will be no payment of
commission was totally false
and was done to mislead the
exchange control department
as well"as the Income-tax
Department of India;

(b) That Maruti Heavy Vehicles
received their commission and
other dues from DEMAG (W.
GERMANY) as soon as the
0Oil and Natural Gas Com-
mission obtained a release
order of foreign exchange in
1976.
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(c¢) Although the payment was
made by DEMAG long before
the last year ended, this
commission of Rs. 13,62,463.65
paise (which constituted, I
suspect, only a part of the
commission and other dues)
was being kept in Germany
against our laws,

(d) The above goes to show that
Shri Sanjay Gandhi and his
associates are/were maintain-
ing foreign bank accounts
which is a cognisable offence.

MR. DEPUTY-SPEAKER: You
wanted it to be admitted as a ques-
tion and it is under consideration....

SHRI JYOTIRMOY BOSU: You
are getting emotional, but I have no
intention of offending you.

In this context I want to say that
the Finance Minister and the Home
Minister may kindly take note of this
and come back befor= this House with
information as to whether this amount
of Rs. 13 lakhs and odd was kept in
Germany against the law of the land
and if so, whether prosecution is go-
ing to be launched or not.

st Swaw (Jfaar) - § ag sma
argan g i 3ar ag v @ f wra wowe
¥ feaw wa He § quT 9t fF 79T 25,000
hE AT ITR A &g AEr q
ST FTFT AT F AT 97 7R feaw
Tade ¥ ¥g faar f& gwmt gt @®
FTaeT AEY § % ag aamar wF & foa
frw safsa &1 uFEe gat fow %
A3 | FaT geET feam g BT faw
% FY gg am 9 faaw FE 5 @t
AT FTHT AT F A A ST WAT
TAT 9T AT AF 7 AAL G WIWT AEN @
@t & [ gaem, o s@fag 19;
FY W 7T FT GHYT FI@T1 § F O
TE TH "R #Y Aqiw R )
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SHR] JYOTIRMOY BOSU: This is
a very serious matter that Rs. 13
lakhs, 62 thousand and odd should
have been kept in a foreign bank....

MR. DEPUTY-SPEAKER: Please
take your seat. You cannot keep
getting up like this and raising all
kinds of matters without notice.
Nothing will go on record if you per-
sist.

13.03 hrs.

DEMANDS FOR GRANTS*, 1977-78
—contd.

MINISTRY OF ENERGY

MR. DEPUTY-SPEAKER: The
House will now take up discussion
and voting on Demands Nos. 31 to
33 relating to the Ministry of Energy
for which six hours have been allot-
ted.

SHR] HARI VISHNU KAMATH
(Hoshangabad): Sir, today is a fear-
ful day—the day of the guillotine and
1 am sorry to say that my fears and
forebodings which I had voiced the
day before yesterday have unfortun-
ately come true, A look at the clock
shows only five hours are available
today.

MR. DEPUTY-SPEAKER: The
Members were so excited that they
have taken up more time on other
matters.

SHRI HARI VISHNU KAMATH:
You announced that six hours have
been allotted for the Ministry of
Energy, but even this quantum of
time may not be available today for
discussion on the demands of this
Ministry. You had also said that the
lime allotted for the Minisry of Ener-
Ey might be reg,uced.
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I submit that the Ministry of Infor-
mation and Broadcasting being in my
judgement, in my estimation, far
more important than the Energy Mi-
nistry should not be subjected to a
desultory casual discussion in this
House, because it may get only one
and a half hour or an hour even if
the time allotted for the Ministry of
Energy iz cut. I do not want that. I
would submit, and I am sure, the
House will agree with me, that the
Ministry of Information and Broad-
castinz should have a full-dresg dis-
cussion in this House in this session,
either next week or the week after
the next before the session comes to
a close. On that understanding, I
would let the guillotine descend at
6.00 O’clock.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have writien
to you also and I want to make a
submission in support of Shri Ka-
math’s submission. At the same time,
I would like to point out that when
Shri Advani lays down a White Paper
on his Ministry’s working, which I am
told would be laid in 7-10 days, it is
better that we have a full-fledged dis-
cussion under rule 184 on that White
Paper. I do hope that the Chair and
the House would agree with me in
this regard.

SHRT P. K. DEO (Kalahandi): Mr.
Deputy-Speaker, Sir, the entire busi-
ness of the House is being regulated
by the Business Advisory Committee.
Thev have gone into the priorities of
the Ministries and allocated time,
and wc should stick to it. The Busi-
ness Advisory Committee is repre-
sented by all the parties, Taking into
consideration that we have fully ap-
proved the minutes of the Business
Advisory Committee in this House,
we should stick to the schedule. So
far as the importance of the Minis-
try of Information and Broadcasling
is concerned, I do not want to he-
little it. As suggested by my friend,
Shri Jyotirmoy Bosu, there woulg be

*Moved with the recommendation the Vice-President acting as President,
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a substantive mofion for a discussion
on ike working of the Ministry of In-
formation and Broadcasting under
Rule 184. 1 would submit that there
should not be any time restriction so
far as the discussion on the Ministry
of Energy is concerned.

sft ez s o (faest @) e
IyreRE wEed, § Wi N wifana ag
q w7 ¥ Iq FT gudT FCAT qRAT
Fite AT fa=are & e ar sy s
& 39 W A A8 wrfgg feT o
g3 5T feemna 5@ & Foe A wrfae
zafae f& 20 787 g7 g @ifeat &
fagst gwre ¥ fagar famgs fear
2 g wAiass g gfan § | oF s -
STUAN TATIEY F7T 97T g7 A7 Hifear
*F wfeq @ foar oo € g =mREq €
fe gart faarz AT weEY axg A
g7 =T F|A1 aq ¥ g I F AEA
1A AR | A9 KT OATAH AT, 29
arde FY gu S F A Y gw ¥ et
& g1 5 39 A9 Y gy w7 A
7z s f& R o Ay ofar F1 7
T JT ATTAT ATET A | TT FFTFT AT
w7 firar war | gre 98 997 & fF g
qre FqT §IT § 7 W AWA q I¥ T,
# 37 ¥ Q@7 ATEAT § {99 & qr| 4
Fag oar ? ... (=), .. ..

MR. DEPUTY-SPEAKER: Please
do nct bring other issues.

M a@Te: § afr s
wigar g f& fo@ awg &1 gaie y91%
e ¥ o E&faow & farar war 9w
Fa A g faame AT § @ g7 R
TCHTC F4T  FTAT WTgAl & T dag
¥ g gaTt AR we gafa g feww
o1y qEr= Sy, @ 3 wrw & v
g =

\
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PROF. P. G. MAVALANKAR
(Gandhinagar): Sir, T want to say
something in support of the Point of
Order raised by my esteemed friend,
Shri Kamath. As you know, he has
been raising this particular point for
the last three days consecutively and
you were good enough to assure him,
and through him the House, that some
time at least will be availuble to the
I&B Ministry, two or three hours to-
day. Unfortunately, it so happens
that we will not be able to get even
full time for Energy Ministry. I
suggest that there are two possibili-
ties, if the House agrees, of course,—
and you will ask it, whether it agrees
—we may have only three hours for
Energy Ministry, 1.00 to 4.00, and we
will still have two hours for I & B
Ministry and then we can have fur-
ther lounger discussion on the dncu-
ment which the Minister is going to
lay on the Table of the House some-
time next week. I say this, because
after the lifting of the emergency
and after the restoration of the Rule
of Law and of democracy in this
country, it is only now that we can
discuss freely, and the people in the
country and outside the country will
know what we discuss here, as to
what exactly happened during those
19 dark months of emergency when
freedom of information was com-
pletely curtailed. Therefore, my
submission is this, that this is a very
vital Ministry. I do not know how
and why this Ministry of Informa-
tion and Broadeasting was rated low
in priority. 1 am not a membear of
the Business Advisory Committee.
But i I were there, I would have
certainly stressed the importance of
this Ministry and would have plead-
ed for priority being given to the
Ministry of Information and Broad-
casting in view of what had happen-
ed during the 19 months of emer-
gency. Having not been there, my
submission today in the House is this.
Let us have some time to-day for
giving vent to our views. If that is
not possible, let us have an assur-
ance that during this very gession we
will have a full 8 or 10 hour debate,
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if necessary spread over two days, so
that the entire working of the Minis-
try of Information and Broadcasting
can be lcoked into, both in terms of
med'a, newspapers, Samachar and the
harassment to journalistz and what
not. All those matters may be
brought before this House to a full
extent.

SHRI UGRASEN rose—

Mr. GEPUTY SPEAKER: Please
make your submission from your
/seat,

st IUAT @ JqTEAMT HERT, IH
gy § & 99 & ox fRdza #TET
Frgat § | faum waml #1 36 wAwa
gH 9T 31 agr 9T wq @ fawray 7 qiay
9T F Frar 4 wc I F fow anz
Tt sarzr grar a1 Afsw & wrvar g
g 9T TR T AT g AfFa A=A
sar faggy aga & wgraqer &, & fF
AT AT ATLEAT AT F a9 g A
ga &1 frararq 78 grar =nrfge o

gaqr A qFT qATHT &
weged ¥ A TI0C ¥ S AW IIT4T
2 9 &1 ¥ o ag & qA4T FIO1 §,
T WATAT 9C O ag9 AT g |
AT a1 e & anfgw o &fEF @A
T T FT AT & Sy o zw ¥ fog
aug faaar «fge | 97 s T
TTEA AN H Y, AT F qRFCH a0 &
HIT AHAAT HIZATHT AARTT HIGSAAT
FT aTd gAY F T TS JFATE grar dr
HIT AT T AAGT T2F HY JZT I AAT
&, TS A WIAT T WY AT 93 A @
g% ar gg Sfaa agl gm 1 & JrRar
g TR, fgr swrTe, 3¢ WA,
HASAT FHTAT-ATA amar aT gl g
TgW AT =g |

SHRI SOMNATH CHATTERJEE
(Jadavpur): During the nineteen
months we had only a Ministry of

-
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Misinfermation. That was the posi-
tion. Now that the Ministry of In-
formation and Broadcasting has come
into being again, let us haye a proper
discussion on this Ministry which is
a very vital Ministry. So, we want
a full debate on this.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): I appreciate the

desire of the hon. Member to
discuss the media in a thorough
detail. Ever since this govern-

ment has come into office, it has
been seized of the fact that during
the last 19 months the media has
been abused:~ Therefore, a committee
has heen appointed to investigate the
views of the media and on that, a
White Paper is being presently pre-
pared and it is at the final stages of
preparation and I hope I will be able
to lay that paper on the Table of the
House very soon. If the House so
desires, we can have a full-fledged
debate on that. The Government
has no objection because that would
cover the entire gamut of the Minis-
try of Information and Broadcasting.
That way, even though this House
would niot be able to discuss the De=
mands as such, the working of the
entire Ministry would certainly be
open 1o then.

MR. DEPUTY SPEAKER: I think
it is now the sense of the House that
we have a full discussion on the
basis of the White Paper. There-
fore....

SHRI HARI VISHNU KAMATH:
Mav I have an assurance that the
diccuss’on on the White Paper will
be not only on what is said therein
but on the working of the entire
Ministry?

SHRI L. K. ADVANI: I have al-

ready said that the White Paper
covers the entire gamut of the Minis-

try.

MR. DEPUTY SPEAKER: We now
talta up the Demands for Grants of
the Energy Ministry.
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Mution moved:

“That the respective sums not
cxceeding the amount on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out ¢f the Consolidated Fund of

JULY 14, 1977
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India to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day cf March, 1978, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 31 to 33 relating to
the Ministry of Energy.” -+

Demands for Grants, 1977-78 in respect of the Ministry of Energy submitted 10 the vote of

Lok Sabha.
N~ of Amunt of Demand for Grant Amour' «f Demend for Grert
De- Name cf Demand on account voted by the submitted to the vete < { the

mand House on 30-3-1977 House

1 2 4

Revenue Cepital Revenve C:pitel
Rs. Rs. Rs. Rs.

MINISTRY OF ENERGY

31. MinistrycfEnergy . 22,765,000 .. 45,51,000 .

32. Power Development 17,28,69,c00  48,52,31.cC0  34,57,39,0C0 140,54,62,000

33. C3al and Lignite . 7,57,68,000 113,10,00,000 15,35,35,000 211,20,02,0C0

Mr. DEPUTY-SPEAKER: The Con-
gress Benches are empty....

SIIR1 SOMNATH CHATTERJEE:
Thev will come back after refresh-
ing themselves.

Mr. DEPUTY-SPEAKER: Those who
want to press their cut motions may
send slips to the Table within 15
minutes indicating the cut motions
they want to move.

Yes, Mr. M. Govindan Nair.

SHRI M. N. GOVINDAN NAIR
(Trivandrum): Now after the ques-
tion of political power has been ami-
cably settled among all political par-
ties through the recent elections, we
are discussing the question of electric
power,

I know it is not fair on my part
to blame the present Minister for the

\

shortcomings in the working of the
Ministry of Energy, nor do 1 want to
applaud him or compliment him for
the gains that they have made there-
fore, I would iry to concentrate on
one point—i.e., shortage of electric
power. It is a common knowledge
that there is a great shortage of elec-
tric power in this country excepting
perhaps Kerala and Gujarat. It jg also
a common knowledge that if you want
any economic growth either in the
industrial sector or in the agricultu-
ral sector, electricity is a must. I do
no! want to go into the percentages
of cuis. In Madras it is 30 per cent.
Karnataka is no better, Maharash-
tra is no better. So, it is an admit-
ted fact that there is a great shortage
of energy in this country hampering
our economic growth. Even though
top priority was given to this sector,
the target set up for the completion

of these projects could not be achiev-

~
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ed. If the present Ministry wants to
fulfil the promises that they have
made and the challenges that they
have taken up, then they also should
give top priority for the generation
of electricity in our country.

I have been noticing that with re-
gard to the generation of Hydel
Power the Ministry has a step
motherly attitude. Up to this date, I
am sure, we have yet assesed the po-
tentialities that are there in our coun-
try for generating power from the
hydel resources. I know, if the Cen-
tral Government is interested to find
the necessary amount, something to
the tune of 1,000 megawatts can be
additionzlly produced from Kerala
alone. It is the question of funds
that stands in the way.

Further, a new obstacle has been
now raised by the Ministry of Forests
preventing the working of all Hydel
projects. They are taking great inte-
rest in maintaining forest reserves as
such; I am not against maintaining
the forests. But it should not be at
thie cost of more important national
interests. There is the Silent Valley
Project in Kerala. Planning Commis-
sion approved of it, and even allocat-
ed funds. But unfortunately, some
ecnlogy-minded interests came in the
way. They were very much impress-
ed by the beauty of the place and
ncw there is a general order that if
the Government wants to clear more
than 10 hectares of forest land the
rermission should come from the
Centre. There'is now a Government
at the Centre who claim to respect
Constitution in letter and in spirit,
Forest is not a Central subject. Some-
body wanted to put it in concurrent
list and I do not know whether the
Government now is going to stick on
to it. They are thinking of constitu-
tional changes which would enable
the States to get what they have been
provided for jn the constitution. That
has become a need of the hour. Ex-
cuse me for going back to the gques-
tion of political power. After the re-
cent elections on the political scene
an entirely new picture has emerged.
The intelligent electorate has equit-
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ably dietributed political power in
States to all politica]l parties. At
Kashmir you have the govt. of the
National Conference with Sheikh Ab-
dullah as its leader, In Rajasthan you
have Jan Sangh ministry. Same is
the case with Himachal. In UP you
have the \BLD and in Madhya Pra-
desh, vou have Jan Sangh. Although
they have merged in Janata, they
want to remain as separate compo-
nents. My point is, you have Jan
Sarngh headed Ministry in four pla-
ces, the congress in 3 or 4 places and
even a party like ours, the CPI, has
a rhare in Kerala Ministry. In Tamil
Nadu it is the Anna DMK headed by
Mr. M. G. Ramachandran. What I
want to point out is that an entirely
new situation has emerged.

[SHRI TRIDIB CHAUDHURI in the Chair]

13.25 hrs.

[SHRI TRIDIB CHAUDHURI in the Chair]

Previously, the Central Government
and the State Governments were 21l
controlled by one single party. They
could ignore the Constitution, siteam-
roll anything they wanted.

Now, that situation has wchanged.
The Central Govt. should end this in-
terference in forest matters which is
a State subject. At the same time,
on principle, I am prepared to ac-
cept whatever good advice they give;
they want to maintain beauty of the
forests. All right. That does not
mean that all the hydel projects that
had been taken up by Kerala or any
other State should be sacrificed for
maintaining the beauty.

The I.G. (Forests), Delhi has in-
formed the Government that they are
going to convert silent -valley into a
Inational park. We completely dis-
agree with it. We want that to be
converted into a hydel project where-
by the people of Kerala and the
neighbouring States may benefit. The
eucologists need not worry, We can
do it without disturbing the beauty
of the forests.
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Take for example Idiki. It has
underground tunnel and underground
power house. If Silent Valley is also
built in the same way and if the gov-
ernment decides that there shall be
no habitation or township there, then
these forests can be maintained as
they are. Further the presence of
recarvoir  will not only help tree
growth but also help the animal
growth  True, certain areas will be
covered by the reservoir, but the
overall benefits to the country will
be very much higher than what it is
to-day. I am not here speaking for
Kerala alone. I feel that this gene-
raticn of energy through hydel pro-
ject is to be undertaken all over the
country as there are rivers which
have very big potentialities. I \sould,
therefore, request the Minister con-
cerned to look into this matter and
appuint a high-power Commission
which would make g thorough and
exhaustive study of our hydel poten-
tial,

There is now an agreement against
the hydel project. It is said that more
time will be needed for completing it.
I completely disagree with that argu-
Inerit. There was g time when you
had to depend only on masonry dams.
That took more time for completion
of the project. But, now, concrete
dains—mechanised concrete dams—
can be built up in no time. So, the
hydel projects can compete with the
thermal project as far as time need-
ed for completion of it is concerned
provided, of course, the modern 1ech-
nigues are utilised. I feel that our
resources are immense. The whole
of Meghalaya region and North-East-
ern Region and even Madhya Pradesh
may be a source. I want someone
to make a study; I want a high power
Commission to make a study of it and
ithen take up projects after projects
because, according to me, hydel prc-
jects will give cheapest power pos-
sible. Further, unlike the thermal
plants, once the projects are complet-
ed, there is no problem.

JULY 14, 1977
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Another point I want to make is
about the restructuring of the Elec-
tricity Boards. The Planning Com=
mission and Finance Commission
have been always harping that the
Electricity Boards are not giving
enough returns. The first thing lthat
you have to do is to re-structure it
in a ccientific manner,

Now you claim that the El:ctricity
Board as an autonomous public un-
dertaking. There are other public
sector undertakings in the country.
Compare the Electricity Boards with
them. Do they have one single pie
by way of capital? For every pub-
lic undertaking , fifty per cent is
eguity and fifty per cent is loan. The
entire fund of the Board is based on
lecans. Even the loans that you get
from foreign countries bearing an
interest of 2 per cent or 3 per cent,
when you hand that over to the Elec-
tricity Boards, you exact a higher
perceniage. Not only that other Mi-
nisiries are exploiting the electricity
boards. The State Government wants
to give power at a subsidised rate to
agriculturists. That is a national
need. I agree. My suggestion is
whatever subsidy you want to give to
the agriculturists in the matter of
electricity that should be debited to
the Head of the Agriculture Ministry
and not to the Electricity Boards. So
also with regard to industries, So,
Sir, I would like to make here a sug-
gestion to kindly re-structure all the
electricity boards in such a way that
they arc on a par with other public
undertakings.

Sir, I would like also to say a few
words asbout the electricity workers.
There should be a national wage
policy for the electricity board wor-
kers. Today the position ig that if
some State Government decides to
give an increment to its State elec-
tricity board employees, the electri-
city workers working on other State
electricity boards start agitating. It
results in many problems. There-
fore, I would suggest to the hon'ble
Minister that he, in consultation with
the Labour Minister, should evolve a
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national wage policy for all the elec-
tricity workers so that there may not
be strikes and stoppage of work.

Lastly, 8ir, I would like to say
that the previouys government wanted
everything to be under their contral.
They were of the view that nothing
can be done effectively, promptly and
croperly without Centre’s supervi-
sion. 1 disagree with this view, On
the other hand I would like to sug-
gest that if you want to achieve some
results then you must decentralise.
At present, the Planning Commissiun
makes a lumpsum allocation of funds
to ithe State Governments. The Slate
Governments in turn allocate these
funds under various heads of expen-
diture according to #their priovity.
Thereby the question of national
priority may go. Therefore, when
plan allccations are made and if the
Government of India wants to give
priority to certain sectors, money hss
to be found by the Centre and should
be taken out of the State plan and
when money is allotted to the States,
it shculd be earmarked for the parti-
cular projects. If that is done, I think
you will be able to take many pro-
jects in hand,

Then again the question of trans-
mission is a very important factor.
There is the regional grid and there
is the national grid. You have to
spend for them also. Then only you
will be able to follow a system.

Now, I have t0 revert to two other
points. Even though I have been 'ay-
ihng stress on the potentialities of ihe
hvdel power, unless it is matched
with thermal power, you cannot be
fure of steady supply of power. Even
when I stressed on the need for util-
isation of hydel potentialities, I do
not want you to do it at the risk of
giving up the thermal projects that
are already there, You have to build
them up. There is already a plan to
have a few super-thermal power sta-
tions. Now, people are quarrelling
whether it should be in Andhra Pra-
desh or Karnataka or in Tamil Nadu.
On this silly point we are wasting
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time. What I would suggest is that
steps should be taken immediately to
start them nearest to the coal-pits
and arrapngements for transmission
should be made sg that power can
be supplied to any part of the regiun.
Yesterday, there was a talk about a
power-station which should be pene-
ficial to both North-Bengal and Bibar,
Therefore, as much as you produce
hydel power, there should be an
equal or a little more of the thermal
power generated. Then only will you
be able to have a steady flow of
power.

Now, the third thing is the atomic
power stations. That is another
source of power. I know it is very
costly, but with the growing demand
for power, I would request the hon.
Minister to consider the possibility of
encouraging atomic power  stations
also. In Madras there is one atomic
power station, I do not know at what
stage it iz now, In North-Bengzal al-
so there was an idea of starting one.
1 do not know whether it is still in
ccld storage. Therefore, the Minis-
ter for Energy should have enough
energy to persuade his colleagues,
especially the Finance Minister and
the Prime Minister, that if the plan
for econumic growth and giving em-
ployment to everybody in the coun-
try are to materialise, topmost prio-
rity has to be given for the genera-
tion of power in the country. I may
mildiy remind the hon. Minister that
on the sins of the past Government,
you will not be able to survive long.
It may be possible for this session or
for another session, but unless you
tackle these problems--the economic
problems facing this country—you
will lead us nowhere. If you want
economic growth, the Minister for
energy is the key man and he has to
energise his other friendg &nd get
enough funds for the working of the
schemes,

SHRI P. K. DEO (Kalahandi): " 1
beg to move:

“That the demand under the head
‘Power Development’ be reduced by
Rs. 100.”
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[Desirability of tapping Geo-
thermal energy in the hot springs
of Athmalik, Taptapani of Atari
in Orissa (15)].

“That the demand under the head
‘Power Development’ be reduced h¥
Rs. 100.”

[Urgency of uniform develop-
ment of rural electrification with
priority to backward areas (16)]

“That the gjemand under the head
‘Power Development’ be reduced bY
Rs. 100.”

[Desirability of having a Na-
tional Power Grid (17)]

“That the demand under the head
‘Power Development’ be reduced bY
Rs. 100.”

[Desirability of taking up big
hydro-electric projects by Natio-
nal Hydro-Electric Power Cor-
poration where the resources of
respective States are limited (18)]

“That the demand under the head
‘Power Development’ be reduced by
Rs. 100.”

[Need for expeditious electrifi-

cation of Harijan bastis in Orissa

(19)]

“That the demand under the head
‘Power Development' be reducad by
Rs. 100.”

[Desirability of harnessing
hydro-power in collaboration with
Nepal from rivers like the Kali,
the Rapti, the Gandak, the Kar-
nali, the Baghmati and the Kosi
(20)]

“That the demand under the head
‘Power Development’ be reduced by
Rs. 100.”

[Urgency of taking up the Up-
per Indravati Project Hydro-
Power Station which will gene-
rate 600 MW of electricity (21)]
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“That the demand under the head
‘Power Development' be reduced by (.
Rs. 100.”

[Desirability of tapping solar
energy to meet the country’s
power shortage (22)]

“That the demand under the head
‘Power Development’ be reduced by
Rs. 100.”

[Necessity of developing power
by Magneto Hydro Dynamic pro-
cess wherever possible in the
country (23)]

“That the demand under the head
‘Power Development’ be reduced by
Rs. 100.”

[Desirability of harnessing
cnergy from the tide near the
coast (24)]

“That the demand under the head
‘Power Development’ be reduced by
Rs. 100.”

fDesirability ¢f popularising
Gobar Gas Plant in rural areas
to meet the power shortage in
those areas (25)]

SHRI A. K. ROY (Dhanbad): I beg

to move:

“That the demand under the hcad
‘Coal and Lignite'’ be reduced to
Re. 1"

[Mechanisation of the collieries
with imported machines causing
unemployment amongst miners
and wagon loaders (35)]

“That the demand under the head
‘Coal and Lignite’ be reduced to
Re. 1"

[Elimination of 10000 Harjans
and Adivasis from employment in
BCCL and ECIL within last 3
years (38)]

“That the demand under the head -
‘Coal and Lignite’ be reduced to
RE. lu
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“F [Failure to provide safety ar-
rangement to; the colliery work-
ers increasing latal aceidents
(40)] . o

“That the demand under the head
‘Coal and ngmte' be reduced by
R’ 100" - =

[Failure to return CDS to the
colliery workers (45)]. Y

“That the demand under the head
‘Coal and Lignite’ be reduced by
Rs. 100"

[Failure to announce 8.33 per
cent bonus to the collmry work-
ers (46)]

“That the demand under the head
‘Cenl and Lignite' be reduced by
Rs, 100."

Mmpersonation of 9 Adivasi
workmen by non-adivasis in Ten-
tulmari colliery under B.C.C.L.
(47)] '
“That the demand under the head

‘Coal and Lignite’ be reduced by
Rs, 100."

[Driving out of 85 adivasi wor-
kers from West Mudidih colliery
under B.C.C.L, by the money len-
ders (48)]

“Thal the demand under the head
‘Coal and Lignite’ be reduced by
Rs. 100.”

[Employment ,by the Nirsa Mug-
ma Zone of the E.CI Ltd, (51)]

“That the demand under the head
‘Coal and Lignite’ be reduced by
Rs. 100.”

[Atrocity committed on the
workmen of Ram Kanalj colliery
and their women folk on Tth and
8th July, 1877 (53)]

“That the demand under the head
‘Coal and Lignite’ be reduced by
Rs. 100" -

[Assault of CITU leaders by
the goondas engaged by the Su-
damdih colliery N.C.D.C, on 30-5-
77 (58)]
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“That the demand under the head
‘Coal and Lignite’ be reduced by
Rs. 100.” =

[Dls:_l_'_;issal of union representa-
tives of the C.IT.U, in Amlabad
colliery in B.C.CL, Dhanbad
56)] . -

“That the demand under the head
‘Coal and Lignite’ be reduced by
Rs. 100.”

[Retrenchment of 500 workmen
from Damuda and Kessergarn
colliery during Emergency (57)]

“That the demand under the head
‘Coal and Lignite’ be reduced by
Rs. 100.” -

[Termination of serviece of 200
Adivasi workers from Jogta col-
liery, B.C.C.L. (Dhanbad) in last
33 years (58)]

st awow (Ffegre ) @ awefa
72T, § FAT HATAT FT WM FT

g FX & forg wer gem g

9T g9 FAT AT wufa &7 fagra-
T T E @ qur wmar @ fF
TSI T 9T CF d%¢ q7 gy v §
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FH! TP AEE 1 gW ag O Ay
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qrEaT & W 1 ¥ §9 W &t W
g1 ¥Fq, wgTaOR WK AT Fai
& grasy W @F ¥ Syuvay gufaw e
SR § | WA W 2@y § 6 wAlew
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“The country is rich, but ’people
are poor' _ -
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Tt | gafeg W e 8-
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14.00 hrs.

DR. B. N. SINGH (Hazaribagh): Coal
has been recognised a< the primary
source of energy in India; but I am
afraid that it is far irom establishing
its mark as an altgrnative fuel for
India’s rural population. = Although
there has been a steady growth in the
production of coal from 1973-74 to 1975~
76, i.e. from 78.2 million tonnes to
98,67 million tonmes, the production
in 1966-67 was more or less the same,
as was produced in the previous 'year.
The reasons for this stagnation in
growth is given in the Performance
Budget of the Ministry of Energy. It
reads as follows:

“After meeting the coal require-
ments of all the sectors in the coun-
try in full, the production had to be
regulateq more or less at the ievel
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which obtained in the previous year,
due to this glow growth in demand.”

In chapter 3 of the Report, it has been
claimed that the coal industry today is
in a position to meet the country’s re-
quirements of fuel in {ull. This is not
the correct picture of the demand of
coal in this country. DBoth these tall
assertions are very far from the truth.
I am afraid that this negative satisfac-
tion which the Department has drawn,
is derived from the fact that they have
completely overlooked rather ignored
the demand of tiie rural population.
What to speak of the far-flung rural
areas i.e, far from ihe coal fields, the
people of the villagcs which are in the
periphery of the coal mines in the dis-
trict of Hazaribaeh in the State of
Bihar which is ane of the major coal-
producing districts of India, are starv-
ed of coal. They cdo not get the cual
that they want. A survey was zon-
ducted py the National Council cf Al-
lied Economic HResearch, New Delhi;
and its findings are really revealing.
These findings say:

“Nearly 100 miilion trees are being
cut every year and burnt as fue] in
the rural and semi-urban areas
Taking into account that there are
nearly 580,000 villages in the country
with an average population of 800,
the surveys have worked out the
per capita energy consumption at
0.8 tonne per annum. Based on this,
it has been calculated that the am-
ount of fire-wo8d used as fuel is the
equivalent pf 58 mfllion tonnes of
coal per annum.”

This is more than 50 per cent of ibe
coal produced in India by the Coal
India Ltd. Eve*y one in ihis countrv
has come to realize how verv impor-
tant it is to grow, preserve and protect
our forests from denudation. If “eliing
of the trees for the purpose of keeg-
ing the kitchen fire burning is at the
rate of 100 million trees and more par
year, what will be left of ou: forests?
If we cannot prevent our forests from
this wanton though necessary destruc.
tion--1 deliberately use the words
‘necessary’—since there is no "alterna-
tive fuel which has been supplied to

ASADHA 23, 1889 (SAKA)

D.G., 1977-78 202

the rural popu}aﬁ'm, they have to go
on cutting the timber and cutting the
Torests and thus keep their hearths
and kitchen fires burning If this pro-
cess continues, in nof tno distant a
future our paddy fields anq our agri-
cultural lands will be cunverted into
a big desert. The catrastrophe to-
wards which this heavily populated
agricultural country is preceeding can
very well be imagined,

So, unless the Government provides
alternative fuel to the rural population
in the shape of coal or soft coke, if
needs be even at subsidised rates, it
they do not do this how can they
stop the denudation of forests, how
can they stop the erosion of valuable
top soil, how can they prevent famine
from occurring in our country from
year to year? There is destruction in
another field too. Coal India Limited
does not supply soft coke to the rural
population. There is available in the
country 117 million tonnes of cow
dung, Because they are not supply-
ing soft coke, because they are not
supplying coal to the rural areas,
half of this 117 million tonnes of cow
dung goes for fusl which otherwise
could have gone into agriculture as
very cheap manure for increasing tne
food yield per acre,

Coal India Limited is expected dur-
ing the current financial year, 1977-78,
to produce 104 r.illion tonn2s cf coal
During the Mid-term Appraisal of the
Fifth Plan, the coal production figures
were greatly slasned, and for the vear
1978-79 the Agurz of production has
been reduced from 135 million to 124
million tonnes. The planners have
done so0, because they have not takan
into account tha regu-remerts of coal
in the rural sector. When 80 per cent
of the producawsn of coal goes to feed
the public secior, the private sectnr
and, if I may bay so, the afluent sec-
tor in the urban areaz and 10 per cent
of coal is there as pit-head stock, what
coal is left for supply tn the rural sec-
tor? If we want our precious forests
to be preserved, if we want to utilire
cow dung in our flelds as chsaPp ma-
nure, then Coal India Litrlted must
raise its production. If it eahnot be
stepped up, at least le! us maintain the
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‘production figures at the grigingl levels
before the figures were slashed during
the Mid-Term Apprmal of the Fifth
Plan,

1 find in the curren! year's budget
that the allotment for preduction of
coal, even as compared to the revised
estimates of 1975 7C, has been recduced
by Rs. 15 crores. With thig redudtion,
how does Coal India Limited consider
that it is going to step up ils prcduc-
tion? With tnis background, I fail to
understand the logic, the wisdom, in
closing 54 collieries after nationalisa-
tion. These collieries were being
worked by private owners, I have no
disputes about the scheme :f natiora-
lisation of mines, It has been decided
that they shouid be worked in the pub-
lic sector; very good: I have no dis-
putes to raise. But what I fail to fol-
low is, what was the reason for closing
these collieries after their nationalisa-
tion. At the time when the Govern-
ment took over the management of
these private collieries, 54 of them—47
falling in the State of Bihar, mostly in
the district of Hazaribagh, and 7 in
West Bengal—these collieries collect-
ively were raising 30,000 tonnes of
coal every day, in other words, 10 mil-
lion tonnes of coal roughly in the year,
which used to cater to the needs of
the rural sector. Now, it may be that
Coal India Limited is not interested in
working the gmall collieries.

They might have got used to work-
ing big chunks with massive machin-
ery in collaboration with Russia and
Poland. If the CIL is not interested,
let it be given to another public sector
undertaking, Bihar Mineral Develop-
ment Corporation, which wag started to
look after the mineral wealth of Bihar
and its exploitation. But the CIL is
following a dog in the manger policy,
that neither will it work nor allow
anyone else to work, when there is
growing need of coal, Had they work-
ed these mines, apart from splving the
fuel supply problem or meeting the
requirements of the rural sector to a
greal“~giant, they would have at least
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prevented the escalation of unemploy-
ment which the CIL has created due
to its wrong policies. At the time of
the takeover of these coal mines, they
were employing 1.95 lakh workers in
the categories of managerial, clerical,
skilled semi-skilled and unskilled. It
is the policy of the Janata Government
that in the next ten years they are
going to give employment to all who
are unemployed, but unfortunately by
closing these 54 collieries where 1.75
lakhs people were being employed, the
CIL is creating a new unemployment
problem instead of trying to solve the
existing unemployment problem in gur
country. The worst sufferers due to
the nationalisation and the closure of
these mines have been the labourers.
Their number was 1,50,000, 40 per cent
of themm coming from the District of
Hazaribagh.

Through the closure of these mines,
the Government has suffered a three-
fold loss; loss in production, loss of
employment opportunities and loss of
revenue to both the State and Cen-
tral Exchequers. Through the closure
of these collieries, the Bihar Govern-
ment has lost, by way of royalty, local
cesses and sales tax, more than Rs. §
crores per annum, and the Cendral Go-
vernment has lost nearly Rs 3 crores
annually. I request the hon. Minister
of Energy to get this matter examined
in great depth and, if he finds logic
in my submission, to immediately order
the re-starting of these collieries either
under its own super'vision or through
the Bihar Mineral Development Corpo-
ration.

Coming to safety in mines, appre-
hensions were expressed at the time of
the nationalisation of the coal mines.
Even today in the Question Hour we
were discussing this point. The in-
crease in accidents only shows the
careless manner in which the public
sector Managers are trying to manage
and work these collieries and also the
slackness on the part of the Director-
ate of Mines Safety. All the eminent
Dersons appointed by the Government
to praside over the courts of enquiry
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" to enquire ifito the circumstances that
led to these ma]or accidents have held
that precious”lives have been lost due
to the carelessriess of the managefial
staff. These could have been avoided
through care and caution. Along
with the colliery officef's, the officers
of the Directorate of Mines Safety are
also responsible for not exercising
strict supervision on safety measures.
Before these collieries were nationalis-
ed, the attitude of the Directorate of
Mines Safety was pre-labour gnd anti-
management. They used to enforce
safety measures in the mines with
great firmness., But 1 find that after
nationalisation, the attitude of the offl-
cers of the Directorate is pre-manage-
ment and anti-labour. I would, there-
fore, like the Minister, rather the
Labour Minister, to see that their atti-
tude, if it is not pro-labour, let it be
neutral. Let them see whether all
safety laws are properly observed by
the collieries so that accidents do -rot
occur.

When collieries were being run in
the private sector, for any offence
under the Mines Safety Act, the owner,
the director and the manager of the
colliery used to be prosecuted. Since
the Government took over the mana-
gement of these collieries, for reasons
best known to the bureaucracy, the
Managing Directors of these collieries
and the Chairman of the CIL are not
being prosecuted which is against the
law. The law says that the owner and
the Managing Rirector are to be pro-
secuted. Because of this intentional
omission, you will see that ‘there is a
carefree attitude in the collieries and
officers do not observe safety rules
scrupulously. I would request the
Minister to see that whenever there is
any mining offence or violation of any
safety laws of violation of rules and
regulations under the Mines Act, the
Managing Directors of these collieries,
the Chairman of the CIL and other
managerial staff should be prosecuted.
1f it is done, I am sure the number
of fatal accidents will be reduced. con=
siderably because they will then see
that all the mines safety laws are
properly observed. in the collieries. ™
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There is an urgent need of having
good relations with the labour. The
labourers are-being presecuted for mi-
nor offences vindietively. The officers
are not prepared te sit at the round
table with the labeurers in order to

- negotiate and settle their genuine grie-

vances. If healthy working conditions
are to be introduced and a sense -of
participation ‘inculcated in the minds
of workers, then bossism must end--

The living conditions of the workers
are very pitiable. There is g-18s inude-
quacy of the houses. The CIL einploys
6,45,000 workers and the num.ber of the
houses taken over at the time of na-
tionalisation and hutments constructed
since then and those under construc-
tion, is 1,63,591. This means that the
number of houses is very much below
the number of workmen enrolled by
the'CIL. 75 per cent of the workmen
are still without houses. - I would re-
quest the hon. Minister to have the
construction work speeded up so that
these .labourers, these workmen, can
get a: roof over their heads and are
not to. live in improvised palm-leaf
huts indefinitely.

T nave also to request the Minister
that while taking up new construction
work, he should allow a bit more lof
plinth area. The dhauras that exist
now atre no better than pig sites. They
are so huddled up together that they
are just human stables. There is no
privacy in the houses that have been
allotted to the workmen. So, when
new houses are being constructed, they
should be properly spaced, they should
have a little more of breathing space
and a little more of plinth area of
the comfort of the workmen.

This moves me to the next important
point of pure drinking water. It is a
matter of g pity that even after
30 yearg of dkmocratic socialist rule
of the Congress, we have not been
able to supply pure drinking wateér-to
the workmen. At the time of mation.’
alisation of mines, a population of
1,93,6556 was covered in the pure drink-
ing water scheme. Sinés tationalisa-
tion, an additional coverage of: 6,12,050
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pcrsons has been provided. Assuming
a family of five members to each
worker, the requirement of water is
for 32,25,000 persons. Therefore, 24
iaxh workmen are still drinking the
contaminated pit water, thus falling
o prey to all sorts of water-borne dis-
cases. I would request the Minister
to instal water purification plants.
These are not very expensive. There
18 plenty of water inside the pits which
can be chlorinated, pumped yp and
supplied as pure drinking water to the
labourers of the mines.

Another important point is with re-
gard to the employment policy of the
CIL and its subsidiaries. I am con-
cerned with the collieries which are
working in the two divisions of Chota
Nagpur. Chota Nagpur is considered
o be very rich in mineral deposits.
There are plenty of industries too both
in the public sector and in the private
sector, Ordinarily, anyone would
think, with this background, with the
industrial growth of the area, that the
people of Chota Nagpur are very well
off. Though it may sound paradoxical,
the deduction is not correct. Because
of the inherent simplicity of the peo-
ple of Chota Nagpur, they have been
continuously jgnored, exploited, over-
looked and continuously pushed back
with the result that they continue to
be backward and continue to suffer
utter poverty in their land of plenty.
Even against the vacancies of Class III
and Class IV categories, the people
from outside are recruiteg for the jobs
of clerks, durwans and even sweepers.
The people of Chota Nagpur are not
preferred. The people are brought
from outside. I would request the
Minister of Energy, the Minister of
Industry and the Minister of Labour
to issue strict orders that when' the va-
cancies in Class III and Class IV cate-
gories are to be filled up, the local peo-
ple of Chota Nagpur should only be
eligible for such employment. For
higher jobs where skill and talent are
needed, if the people of Chota Nagpur
can offer matching qualifications, if
they are equal in all other respects, I
would suggest that the people of
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Chota Nagpur should be preferred to
others. If the Government agrees with
this policy and, I do not see why they
should not agree because it is the
policy of the Government to remove
regional imbalances, to uproot back-
wardness, then we can bring forward
those people who have been suffering
for these days. This is also to which
our Party is committed. So, if we
agree, I am sure that in not too a dis-
tant future the people of Chota Nag-
pur will ind a place of honour and
will be respecteq by their more afflu-
ent brothers outside. With these
words I support the Demands of the

Ministry of Energy.

SHRI R, VENKATARAMAN (Ma-
dras South): Mr. Chairman, Sir, this
demand is perhaps the most important
demand in our administration because
without power, without electricity, it
ig not possible to develop any other
branch of economic growth, be it in-
dustry, agriculture, communication,
transport or whatever it is. Therefore,
this is the most important infrastruc-
ture that is required for the economic
growth and I feel that we shoulq give
greater attention to this particular de-
partment of administration.

Actually, the Estimates Committee
mentions that next only to Defence
the Department of Energy must get
the highest priority in allocation of
resources. I am putting a very strong
plea in favour of the Department of
Energy for larger resoyrces and better
consideration because I consider that
unless we develop this particular De-
partment, unless we are able to make
great progress in this field, all other
fields will suffer.

Let me briefly touch a few points
with regard to the achievements in the
last few years. In the last few years,
we have been adding at the rate of
1.62 million kw of energy every year.
Then our ithermal generation effici-
ency has gone up. Actually, we were
producing only 3000 kwh from every
kw of installej capacity and now we
are producing 5000 kwh out of the
same installed capacity. I am glad
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that the Beas Sutlej Project which
is a marvel of engineecring has
been completed. 1 had something to
do with it, and therefore, I know the
difficulties jnvolved in it. There are
two tunnels of about 13 km in length,
an open channel and a very important
dam. All these things have been
completed very successfully.

In rura] electrification, in 1975-786,
1.85 lakh and odd villagés were elec-
trifled. In the next year, practically
two lakh villages have been electri-
fied. As far ag pump sets are concern-
ed, from 27 lgkhs it has jncreased to
nearly 30 lakhg during the last year.
These are gn the credit side.

Now looking at the future, unfor-
tunately, the power generation appears
to give a lot of scope for better deve-
lopment and in fact it causes con-
cern. Over the entire plan period,
we huve always fallen short of the
target we have set. In the First Plan
period, our shortfall was only 15 per
targetted 3.50 million kw, but we
targetted 3.50 million kw, but we
performed only 2.25 million kw re-
sulting in the deficit of 35.7 per cent.
In the Third Plan, we targetted 7.04
million kw, but our achievement was
4.52 million kw resulting in the de-
ficit of 36 per cent and in the Fourth
Plan period, our deficit was neariy
50 per cent. As against the plan iar-
pget of 23 million kw, we ended with
16.6 million kw. In 1974-75, we have
achieved 1.7 million kw and in 1975-76
we have achievel 1.8 million kw,
thus tringing the total to nearly 20
million kw. By adding 1.7 million
kw last year we have reached ro-
ughly 22 million kw of energy.

‘Now, the Fifth Plan target is 33
million kilowatts and the shortfall is
11 million kilowatts. It means that,
in the next two years, in the current
year and in the next year, we will have
to achieve at the rate of five to six
million kilowatts of installed capacity
in a year which is clearly beyond the
realm of possibility. (Interruptions)
The performance has always been
poorer than the promises. People
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come and promise the P]anﬁlng Com-
mission that they will perform many
things and on the basis of their pro-
mises, the Planning Commission allows
certain investments, But unfartunate-
ly the performance has been poorer
than the promises. Not only that, the
costs have been going up. 1 will give
the figures later.

I would draw the attention of the
House to this very important aspect,
namely, at the end of the Fifth Plan
period, we will be left with a daficit
of 11 million kilowatts, and this is
Boing to affect very seriously our de-
velopment in agriculture, industry,
communications and every other aspect.
The chronic shortage ig reflected in the
power cut which has been found
throughout the country. In 1975,
except two States, Gujarat and Kerala,
all the other States suffered power-
cuts. Il is a very regrettable state of
affairs. All the States except Gujarat
and Kerala have suffered a power-cut
and this is likely to continue in the
vears ahead because the shortfall in
the Fifth Plan period is going to be
of the order of 11 million kilowatts.

Now I have a suggestion to make in
this regard. Power planning should
Ye done not on the basis of Five-Year
Plans but on the basis of a long term,
or even longer term than ten years. 1
would suggest that a plan be drawn
up for power position upto the end of
this century, 2,000 A.D,, what will be
the power that will be required at the
end of this century and then work
back on the basis of our requirements
and then say how much will have to be
done in each Plan period. If you do
that, we may be able to organize better
our generating capacity. Now we plan
only for a period of filve years. and as
most of our schemes spill over flve
years. it becomes difficult to organize
our entire production programme OVer
a long period and certain distortions
occur, My suggestion is that the Min-
istry may take up with the Planning
Commission the idea of having a long-
term projection, nearly 20-year projec-
tion, by which they will achieve a
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particular level of generation. In this
connection, it may be, useful to compare
what the other countries have and see
what our target should be, I shall not
quote the United States of America
which is one of the biggest power con-
sumers and where it is 418 million
kilowatts; in the USSR it is 186 million
kilowatts. It would be better for us
to compare ourselves with Yugoslavia
where it is 85 million kilowatts now
and it ig further going up. Japan also
has 85 million kilowatts. My estimate
is that, if you want to have a fairly
comfortable power position at the end
of 20 'years, you will have to plan
for 150 million kilowatts of energy—
at the end of this century. It is only
then we will be able to organise our
power generation during the entire
period and prevent any shortfalls dur-
ing the period. One of the reasons
for the shortfall is the poor estima-
tion of cost as well as the time re-
quired for the project.

I will cite only one or two examples,
The Salal Project which was sanc-
tioned in 1970 was estimated to cost
Rs, 55 croreg and it was estimateg
that we will establish three units of
290 mw; the revised estimate is Rs.
225 crores (i.e., it has gone up by more
than 400 per cent) and the new
generating capacity is 345 mw (i.e.
about 27 per cent). Now, you can
compare the cost: the estimated
cost was Rs. 55 crores but within just
five or six years the revised estimate
became Rs. 222 crores, It ig not only
that: It is sajq that this project will
be commissioned only in 1982 while it
wag sanctioned in 1970. That means
that we want 12 years to complete a
power project. I do not know whether,
if originally th# suggestion had gone
to the Planning Commission that it
would cost Rs, 222 crores and would
take 12 years to be completed, they
would have accepted this scheme or
not. Anyway, this merely shows how
unrealistic gur estimates are and how
very casual we are about the time we
take to complete a project.

the Siul Project. Sanctioned in 1870,
the griginal estimate wag Rs. 20 crores
but the revised estimate is Rs. 92

crores, )

‘I am submitting this only to show
that the norms relating to the capital
cost as well as the time for cammis-
sioning the projects have never been
adhered to. Whether it is* a hydro
project or a thermal project or a
nuclear project, we have never adher-
ed to the time or the cost originally
estimateg for the projects.

I have sat on both sideg of the
Table and 1 can therefore say one Or
two things. The State Governments
always give an under-estimate of the
cost of the projects as well g5 of the
time that would be taken to complete
them. On the other side, the Central
Government has some very theoretical
norms and it will not approve the
schemes unless these theoretical
normsg are satisfied. So, between
these two, they give the Planning
Commission an estimate, both in
regard to time and the cost, which is
totally untrue to their own knowledge
—that is, the knowledge of the persons
who are submitting the schemes and
the knnwledge of the people who are
sanctioning these schemes.

SHRI M. N. GOVINDAN NAIR:
Why do they do it? Ig it only to con-
vince the Planning Commission that
the State Governments and the Centra)
Government do this?*

SHRI R. VENKATARAMAN: It is
really to get the schemes passed: We
are trying to pass g camel through
the eye of a needle! This is how it
has been going on. So, now at least,
let ug start with a clean slate. Let us
make a realistic estimate, both of the
time and the cost, and then sanction
schemes on that basis so that we may
know when the projects will fructify
and when the power will become
available. .

Similarly, we should also know
what the cost woulg be. Take, for
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- jnstance, the Fourth Plan. The amount

sanctioned was Rs, 1250 crores and the
actua] expenditure was Rs, 1550, but
the performance -is . only 50 per cent
which means that, for each kilowatt
of energy generated, the capital cost
has gone up twice and, therefore, the
cost of the electricity supplied to the
people has gone up twice. We are
living in a time when utmost economy
is required, when we want to produce
electricity as cheaply ag possible for
the people; yet we find this kind of
things taking place—that is, the ex-
penditure remains the same but the
performance is only 50 per cea¥,
resulting in doubling the cost of the
projects,

I would therefore submit that the
Government has got to do a great deal
in the matter of thinking about the
projects which are put forward or
approved.

There ijs another reason also. We
have not utilised the indigenous capa-
city in our country. We are always
bitten by the bug of size and scale.
When we could produce 60 megawatt
sets in our country, the Ministry or
whosoever was concerned, insisted on
110 megawatt sets. Whepn the BHEL
developed the capacity to produce 110
megawatt sets, the insistence was on
200 megawatt sets. And now when
we have achieved the capacity to pro-
duce 200 megawatt sets, the talk in
the air is that, we must install 500
megawatt sets. I went to Yugoslavia
when I was the the Minister for Elec-
tricity to see their projects. At one
place, they had a series of 50 megawatt
sets. I asked them, why they lrad a
series of 50 megawatt sets; it would
have been more economical to put jn
100 megawatt or higher capacity sets.
The answer was that this was the
capacity that they had at that time
and they could produce at that time
50 megawatt sets and, therefore, yti-
lised it. Hag we also done similarly
during the earlier period instead of
going in for larger capacity sets on
the plea that there was economy of
Size and scale, we would have done
much better, than what we have done.
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Even now my suggestion to the Gov-
ernment is that they should standar-
dise on the 200 megawatt sets for the
Fifth and Sixth Plan period with in-
terchangeable parts and components.
Let us install at each Thermal Power
station five 200 megawatt sets, instead
two 500 megawatt sets. 500 megawatt
sets are not being manufactured here;
these have to be imported and we will
have to spend foreign exchange for
that. Taking all these thinggs into
consideration, my suggestion is that
we standardise our equipment and we
shoulg see that we use them as we
produce. If the idea of using 200
megawatt gets is adopted, we will be
able to do much much faster and
quicker than we would have done
with 500 megawatt sets to come from
other countries.

I woulq also like to make a sug-
gestion in this regard not because Shri
Ramachandran is my friend, but for
valid reasons. The railway workshops
and the P&T workshops are under
their respective controls. ‘Why not
allow the BHEL to go under the con-
trol of the Energy Ministry? It would
then be possible for the Energy Minis-
try to plan their production, match
their manufacture with the require-
ments and also observe the delivery
schedules, I know on previous occa-
sions, there was such a hiatus between
the Ministry of Industry and the Min-
istry of Power that one would not
buy the products from the other. One
Department of the Government would
not buy a product from another De-
partment of the Government. There-
fore, it is better that you transfer
BHEL and the associateq units at
Bhopal, Hardwar, Ramachandrapuram
and also Tiruchirapalli to the charge
of the Ministry of Energy so that we
may at least have coordination bet-
ween the two.

So far as the location of these super-
thermal power stationg is concerned,
there is a great argument whether
these should be locateq on the pitheaq
or consumption place. It iga question
of economy in each case; there is no
general rule which ~ag be applied. If
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you establish a super-thermal power
_station at the pit-head, you have to use
high tension wires for the purpose ot
carrying power to long distances,
otherwise the line losses will be great,
In our country, we have hardly 230
KV lines, while the development in
the other countries has gone upto 600
angd 800 KV to reduce the transmission
losses.

It is a matter to be calculated in
-each case. There is no genera] rule
that if you have it in the pithead, it
wil] be cheaper. Othey people say
that if you have it in the consumption
areas, jt will be cheaper. In each case
it depends upon the relative position
and the economy of operation and one
has to calculate on the basis of invest-
ment in the transmission and the line
losses which wil]l occur so that you
may be able to arrive at the right con-
clusion. . li_. |

On this occasion I will urge that if
a super-thermal power station is going
to be set up at Neyveli, it cannot be
sustaineq at the present leve] of lignite
production jn the area and a second
mine cut will have to be necessarily
ordered. I think it hag already been
mentioned and I think it is already
within the knowledge of the Govern-
ment and I hope they will immediately
take action. It wil] take a long time
to develop a mine—to remove the
over-burden and then tp mine the
lignite, etc. Unfortunately, in our
country, lignite is in a far deeper
‘place than it is in the other parts of
the world. Therefore we have to EO
nearly 200—300 ft gown. It is . an
OPén cast mine and a second mine will
have to be sanctioned, Otherwise,
there is no use in having a super-ther-
mal station there....

SHR.I M. N. GOVINDAN NAIR:
What is the estimated investment?

SHRI R. VENKATARAMAN: For

_'lhe second mine cut? ....T do not
know,
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SHRI T. A. PAI (Udipi): I think ijt
is Rs, 600 crores.

SHRI R. VENKATARAMAN: Well,
1 will not detract from all these pro-

jects.

Sir, 1 want to make one simple sug-
gestion for increasing power ir a very
quick manner. Of course, I made a
simple suggestion how to control
monopolies. Similarly, I will make
one or two very simple suggestions,

Thermal stations have high capital
investment and high consumption
costs because it consumes coal. Hydel
stations have high capital costs but low
consumption costs because it requires
only water, whereas if you take up
number of “run of the river” schemes,
schemes are cheap, the cost will be
low, the execution will be early and
we will get a lot of power within a
short time. We are always after big
things which are a mirage that we are
chasing. If you do have a number of
small stations, the sum total of benefit
that will accrue out of them will be
far greater than one big project. Here,
1 will suggest that there are a number
of projects which capn be undertaken
on the run of the river. The Energy
Survey Committee has made this cal-
culation and has gaid:

“The unutiliseq hydro-electric
power in the country js of the order
of 20.5 MKW. One-third of this re-
presentg the potentiﬁ] of the run of
the river projects. This does not
require expensive investigationg as
dependable power drafts have been
estimated on the basis of gauged
data available for Himalayan rivers
for fairly lcng periods.”

I am sure these are with the Ministry
and they could take it up immediately
so that within a very short time they
coulg put through 3 number of run
of the river stations whereby they can
avert power shortages,
b

_ While on this gubject, I would also
like to mention that there is a very
good project between Mysore and
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Tamil Nadu op the barder, the Hoge-.
nekal Project which i3 on the riter*
Kaveri. It has been investigated and
it has been almost approved, I should
say, by the then government, but it
did not go through. This is a pro-
ject which will give 800 MW of
power. The cost can be shared bet-
ween the two States and the power
can be shared. Alternatively, the
Cuntre may take it up under the Cen-
tral Jeneration:Scheme and then dis-
tribute it according to the needs of the
region. 1 am not particular whether
it should be inter-State or at the
Centre. My suggestion would be that
this should be taken up immediately
and investigated.

Regarding tidal wave projects I wigph
to say samething. Natural source as
you know, is always cheap. I have
seen the La Rance project in France.
Thig is a tidal wave project. This
works during the high tide, At that
time water riseg and goes into the
river and when jt goes number of tur-
bines are motivated. When the tide
goes down the water flows from the
river into the sea ang then the pro-
cesg is reversed. By thig system they
generate electricity. You have 10
M.W. units and so on. The cost of
generation is very cheap. I don't
know it there is any place where we
could have that king of tidal wave. I
was told that you shoulq have 5 metreg
of tide in height and if that is avail-
able you can give priority to this king
of project. In everyone of the estua-
ries of the big rwer you can try that.
Thig is one of the things whict I want-
ed to say.

The state of the State Electricity
Boards is in utter confusion. They
are running in the red. The Sixth
Finance Commission has stateq that
the arrears of interest from the State
Electricity Boards te State Govern-
ments would be of the order of Rs. 400
crores. Very few State Electricity
Boards are able to earn 6 per cent on
the capital invested. There was a
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committee which went into the work-
ing of the State Electricity Boards,
and that committee recommended that
11 per cent return should be earned.
by each of the Electricity Boards.
That would have been possible if they
followed the two phases which were
suggested. The first phase was that they
should adjust the working expenses,.
the interest charged and the deprecia-
tion and the second was to get 11 per”
cent return including the electricity
duty. It has been suggesteq to the
Committee that so far as the Electricity
Board's loans are concerned they could
be treated part ag equity and part as
loan on the ratio 1: 1. If you can
have half of the advances ag equliy
and half of this as loan you may be
able to improve matters,

While on the subject I wislr to refer
to one of the recommendationg of the
Punblic  Undertakings Committe:-
which shoulg receive the serious coa-
sideration of the Ministry. It said
that the Centre shoulj assume statu-
tory power to direct transfer of sur-
plus power from one State to another,
It can arbitrate on disputes relating to
rates for export of power by Electrl-
city Boards. If this is done, number of
disputes arising all over the country
in this regard could be solved., If this
is done perhaps we will be able to
share the power and the All India
Grid which js coming will enable us
to share whatever power is available
in the country amongst all the States.

*SHRI A. MURUGESAN (Chidam-
baram): Hon, Mr, Chairman, Sir, on
behalf of the All India Anna DMK 1
rise to say g few words on the De-
mands for Grants of the Ministry of
Energy. At the very outset, I would
like to pay my congratulations to the
hon. Minister of Energy who hails
from Tamil Nadu.

Sir, it ig exiomatic that industrial
growth is the essential prerequisite for-
economic development. None can dis-
pute that the primary requirement for

*The original speech was delivered in Tamil.
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industrial grpwth is power. In other
wards, power ig the life-breath of eco-
nomic development. If the power
generation is not cared for, then the
economic 'éleveloprﬁent is neglected.

During the past thirty years, wa
have been able to exploit only 22 per

cent of the hydro electric  power
potential in the country. If to-day
there ig acute shortage of power

throughout the country, it is que
mainly to power projects not having
been implemented vigorously and ex-
peditiously. We have the poteht.lfal
to produce 25257 MW of electric
power, but we have so far produced
.only 6461 MW. This also substan-
tiates my contention that by neglect-
ing the gneration of power we have
hindered the economic progress in the
country.

Sir, the pace of economic develop-
ment is accelerated if the entire rural
area of our country js supplied with
power. Out of 5.75 lakh villages in
the npation, only 1.95 lakh villages
have been ronnected with electric
supply. This also proves the fact of
our callous attitude towards power
generation.

I Tamil Nadu, there is no scope for
any hydel project, and therefore only
thermal plants should be planned. So,
it has become essential to sanction the

-second-mine cut in Neyveli. ‘Then
only we will be able to execute and
run the super Thermal Plant with the
help of lignite produced in the second-
mine cut in Neyveli. The hon. Minis-
ter of Energy should exert his energy
in getting this sanctioned from his
colleague, Shri Biju Patnaik.

In April, 1977 there was 40 per cent
power cut in Tamj] Nadu and it was
raised to 50 per cent in May, 1877. 1If
the recurring paucity of power is to be
‘solved, then the projects taken in
hand must be executed promptly.
‘The hon, Minister of Energy, who
fought the Parliamentary electiong in
alliance with the D.M K., has blamed
the D.MX, Government’s jnefficiency
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in rurining the power projects. There
ig pnother factor also which should be
lookeq intd by him. The machinery
suppliéd by BHEL has proved to be
defective, whith in turn affected the
power generation. Ths kon. Minister
shoylq take up this issue with the
BHfEL 4nd ‘erisure that quality equip-
ment is supplied by the BHEL for
Power ‘projects,

In Tamil Nadu 12000 pumpsets, as
on 1-3-1977, are awalting power con-
nection. Unless the pumpsets are
given power connection agricultural
production cannot be augmented. It
is being mentioned that the first unit
of Tuticorin Thermal Plant, which is
to be completed in 1978-79, may be
delayed further. I would like to know
the reasons for such delays in the
execution of power projects. The
Tamil Nadu Government has submit-
ted to the examinatinn of Central
Electric Authority 330 MW Mettur
Thermal Plant. If at least 50 per cent
of the anticipated power demand in
1983 in Tamil Nadu, i.e. 5022 MW, js
to be met, then this project must be
approved and executed without delay,
on a war footing. Since 1965 we have
been talking about Pandivar-Ponnun.
puzha Power Project. The Planning
Commission gave its approval in 1968.
The Central Electric Acthority has
given fts views only in April, 1977.
I am ‘'sure that the hon. Minister of
Energy will clarify why guch a long
time should have been taken in this
case. ] appear to him that this pro-
ject also must be takvn up for execu-
tion at the earliest.

The first unit of Kalpakkam Atomic
Power Plant shouly have been com-
pleted by 1973-74. 1t js felt autho-
ritatively in the official circleg that
this project may not be completed
even after 4 or 5 years. ] request
that the hon, Minister of Energy hail-
ing fram Tamil Nadu must take per-
sonal interest in completing the pres-
tigidus project. of Tamil Nadu,

_Sir, the coal baseq Thermal Plants
produce 54 per cént power of the to:1l
Power generated in the country. At
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the moment we have 146 lakh tonnes
of coal This is the time for planning,
more coal-based Thermal Plants in
Tamil Nadu so0 that the power problem
of Tamil Nadu can be solved gnce and
for all. Ag on 31-3-1977 there were
6.45 lakh workers in the public sector
coal industry, out of whom only 145
lakh workers have got residential ac-
commodation. The remaining 5 lakh
workers live in filthy environment.
In 1976, the coal workers were com-
pelled to go on strike demanding
minimum basic amenities of life,
which resulted a loss of 1.50 lakh
tonnes of coal production. It the
Government wants to step up coal
production, then the only alternative
is to accord all basic amenities for the
workers whose work is both hazard-
ous and ardouous.

With these word, I conclude my
contd,

15.00 hrs.

STATEMENT RE. DEATHS DUE TO
CONSUMPTION OF POISONOUS
LIQUOR IN DELHI

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGP):
Sir, it a matter of deep regret that
some deaths due to consumption of
poisonous liquor have occurred in
Delhi last night as also this morning
According to information available so
far, 7 persons have died, 3 in Willing-
don Hospital, 1 jn Irwin Hospital and
3 in Karol Bagh area. 3 persons ad-
mitted in the Willingdon Hospita] for
consumption of poisonous liquor are
still under treatment. 7 separate cases
4re being registered by the police u/s
304-A IPC in connection with this
matter. The Crima Brench of the
Delhi Police is being entrusted with
the investigation of thesa cases. The
District Magistrate, Delhi, has also
ordered an enquiry by an ADM re-
garding the cause of deaths and other
related matters. The SHO, Karol
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Bangh, the SI in charge of the area
and the beat constable have been
placed under suspension for their
failure to take preventive action in
regard to distillation/sale of poisonous
liquor in the area. Action is also be-
ing taken by the Excise Commis-
sioner, Delhi, to get the liguor in
various shops chemically analysed.

15.02 hrs.

DEMANDS FOR GRANTS, 1977-78—
contd.

MinisTRY OoF ENERGY—contd.

SHRI A, K. ROY (Dhanbad): Mr.
Deputy Speaker, Sir, at the very out-
set I wish the Minister of Energy would
be more energetic in dealing with the
aflairs in the Ministry of Energy be-
cause it is not only that the things are
stationary but also we have reached
a point where we are feeling that we
have started going back from where
we started.

Mr. Deputy Speaker, Sir, there were
three causes for nationalisation of the
coal industry. First, slaughter mining.
bad mining and wrong mining; Second,
scuttling in préduction and thirdly bad
industrial relations. Sir, coal is the
nucleaus of energy as 57 per cent of
the entire energy in electricity comes
from coal only. In the industrial area
coal has been accepted as the nucleaus
on which the entire citadel of our
energy pattern has been made. 1 want
to know from the hon'ble Minister
whether he hag gone deep into it that
not only the very basic idea on which
we did nationalisation has been lost
sight of but also the fundemental pro-
position, namely, the recommendations
of the Fuel Policy Committee are going
to be reversed. Sir, today when the
world is moving not only from the coal
age but also from the petroleum age
to the nuclear age we still stand in the
fire-wood age where the industrialised
countries were in the beginning of the
19th century.
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Sir, the findings of the Fuel Policy
Committee were that only 12 per cent
of the enmergy used in this country is
being provided by coal By the end
of 20th century or by the beginning of
21st century, we expect that 40 per
cent of our source of energy would
come fram the coal and they have
calculated this on a very very modest
estimate. The world is moving from
coal—it has already moved—to petro-
leum age and it is searching for energy
in other spheres. At that time we
were using only 12 per cent of our
energy source from coal and by 1988-
89 we would be able to get 40 per cent
of our energy from coal. It gives a
very dismal picture. It is understood
that for the last 3 years or so, there
hag not been any increase in the pro-
duction of coal. The target of power
for the Fifth Plan was slashed down
from 135 million tonnes to 124 million
tonnes. Now, it has been openly ad-
mitied that it would be further slash-
ed, that is, by the end of the current
financial year it would be near about
104 million tonnes. I suspect whether
that would be achieved. I think that
we would end the Fifth Five Year Plan
with a very sorry figure. If this thing
takes place, it means that at the end
of the Fifth Plan we would be reaching
104 million tonnes. This would again
mean that the pattern of energy source
to the industries will change. It is
feared that the long term programme
of industrialisation will be hampered.

Secondly, they have decreased the
production of coal They have in-
tentionally decreased the production
of coal It is a suicidal act.
When there is already a decrease
in production, they have start-
ed mechanisation. I' have never
heard of mechanisation in the
history of industrialisation when there
is a decrease {n production. If mecha-
nisation i{s introduced at a time when
there is a decrease in production, the
result would be a large scale unem-
ployment In the coal fleld areas. A
large scale unemployment is already
taking place in those areas. It appears
that the House is not very much
serious about the situation in the coal
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flelds. It is a very explosive gituation.
The mechanisation is taking place in
the coal fields when there is a decreas-
ing production and at the same time
retrenchment has also created an ex-
plosive situation. ] would like to tell
you a very basic thing because at the
time of nationalisation we were jn,the
coal-—flelds. “We know about a basic
idea that has been propagated that is,
that free enterprise meansg more effi-
ciency and public sector undertaking
means socialism, I would like to tell
you that the process of nationalisation
of this industry has proved neither
private sector to be efficient nor that
the public sector undertaking means a
socialism, because there is a limitation
for this which is binding class charac-
ter of the State.

We have seen the performance of
the private sector during the Second
Plan. The target of 60 million tonnes
could not be fulfilled by the private
sector. Not only that, towards the
end of the Fourth Plan when it was
decided to achieve a target of 93.5
million tonnes, in 1973-74 we could
produce—we were trying to produce—
only 77 million tonnes of coal. Coal
industry in the private sector is not
safe and about Rs. 100 crores of invest-
ment would have been required to have
the Fifth Plan target fulfilled. But
that was not expected. The money
was not coming from the private sec-
tor, It wag because of failure on the
part of the private sector that the
public sector was forced to come for-
ward to rush this industry. After their
entering into the field, the production
has increased by 10 million tonnes per
year and after sometime it reached
99 million tonnes target and it remains
there stationary. If the progress of
the public sector, that is 10 million
tonne increase every Yyear, continues,
I can dare say that with this cumula-
tive increase of 10 million tonnes every
year we can very easily accomplish
the target. But production was stop-
ped. That means that the basic idea
of nationalisation itself was defeated.

Secondly, there is, this question of
slaughter mining I ghould like to appeal
to our Minister to have a parliament-



225 D.G., 1977-78

ary committee to probe into the man-
ner in which mining is done. Mines
which would last 25 years will not last
even 15 years under this system. In
that way a lot of mines have been
closed. Even if a layman were to EO
and see Dhanbad, half of Dhanbad is
literally burning, due to faulty mining
by the private sector. They had not
done sand stowing underground; so the
coal got fire. Even in Asansol it is so.
In Dhanbad it is quite serious; nearly
eighty lakh tones of coal are burnt
and we are afraid that it will spread
to other collieries also. That means
that the two objectives with which coal
was nationalised, namely, prevention of
slaughter mining and increasing pro-
duction, had been defeated.

If you go through the report of the
enquiry commissions into the three
major accidents, Chasnala, Kessurgarh
and Sudamdi, you will find that one
thing is common. It is not the techni-
cal failure but the wanton neglect of
the colliery managers that was respon-
sible for the entire mishap. Chasnala
was debated here many times; it was
misreading of the maps. Nowhere in
the world have people heard that water
can rush from nearby closed pit and
drown 375 miners. In Kessurgarh
mishap, the enquiry commission refers
to the elementary thing that was done
even a hundred years ago: in coal
munes pillars are required to give sup-
pori to the roof. That was not given
and so the roof fgll and killed 12 per-
sons. Everybody knows about Sudam-
di; things which should be checked
before a new shift started were not
checked. I shall read out one or two
lines from the report of the enguiry
committee which went into the Kes-
surgarh mishap; Mr. J. P. Singh was
the manager and he is still there; he
was there at the time of the accident;
it happened during the emergency.
The enquiry report has this to say
about him.

“The duty of an officer at this level,
on the other hand, is to ensure that
there is a good reporting system
which would keep him in touch with
what is going on underground in his

1489 L.S.—8.
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charge. It is also his duty to scruti-
nise these reports, pass necessary
orders and to make sure that his
orders are carried out by his sub-
ordinates. This I consider to be the
primary function of a manager, and
in this the manager, Shri J. P. Singh
has failed miserably for reasons
which I mention hereafter.”

Therefore they hold him guilty. They
expresg suspicion that the manager did
not go inside the mines but by pres-
surising people got them to misreport.
The records were wrong records. The
manager was expected to countersign
certain reports but they say: “Not one
of these reports bears the counter-
signature of the Manager.” The Man«
ager cannot, therefore, be acquitted of
the charge of gross negligence. Even
after such observation, that Manager is
still there terrorising workers and do-
ing all soris of malpractices. Mr. J. P
Singh is not the only person doing like
that. It has become quite common.
The report has further commented:

“If the General Manager was merely
trying to defend a 'weak case to defend
his organisation, there would be some-
thing to say for his loyalty, though not
his regard for truth. If on the other
hand, he really meant all that he said,
it would be difficult {0 regard him as
a person fit to hold the responsibilities
of a General Managar.” Such persons
are holding responsibilities everywhere.
Our Energy Minister will have to pre-
side over this type of an Empire.

Regarding Industrial Relations, I
would like to say one thing on feudal
system. I read in Encyclopedia Brita-
nnica, the definition of a feudal sys-
tem. They say “where private rule
takes the place of a public rule, that
is a feudal system™ and if you are to
see a very ideal feudal system, it is
the Coal India Limited. There every
officer says ‘I am the monarch of all I
survey'’. 1 have seen myself. The
Managing Director is not obeying the
orders of the Chairman: the General
Manager is not obeying the orders of
the Managing Director: and nobody
obeys the Minister's orders. At least
that is sure. I would like to say that
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the Energy Minister should be bit
more energetic.

&

Regarding distribution, we used to
hear, as my friend Shri D. N. Singh
has said, ‘carrying coal to new castle’.
That it true in Dhanbad. In Dhanbad
coal field, villagers do not get coal.
There is a scandalousg thing that hap-
pens-in the name of D.O, order. I
would request the Energy Minister that
in India he should carry coal to new
castle. That means to Dhanbad. There
we consulted at the panchayat level
and the district level. 1f mnecessary,
through fair price shops he should try
to distribute coal. Agriculiural waste
has now become our main source of
energy, which can be otherwise used
as manure. That means India is losing
9 lakh tonnes of nitrogen, the produc-
tion capacity of 9 Sindri Plants. This
is the quantum of fertilizer content we
are losing.

Further 1 would request the Energy
Minister to review the entire Industrial
Relations of his department of coal.
During Emergency. nearly 10000 work-
ers have been retrenched from this
Department. OQut of this. 95 persons
were harijans and adhivasis and they
“were Tretrenched on very flimsy
grounds. There has been a general
request to take back all the workers
‘who had been retrenched during emer-
gency, as has been done in Railways.
I would request the Minister to review
these cases. There are Officers who
think themselves to be the monarchs
ruling over every law. They are not
only negotiating with the workmen at
ithe colliery level, at the union level
but they are also not obeying the
awards of the Industrial Labour Tri-
bunal. I hope, this Janata Government
which seems to be a very legal Govern-
ment, law-abiding Government and
law.minding Government, unlike the
previous Government, will persuade
those monarchs to obey the awards of
the Industrial Labour Tribunals.

= A wwx ma (AigE )
AT IUTeas WA, qE FIA AT
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7g 3¢ 4 a1 2§49 gfae w1 aoigET
w19 g WT 49T | ag STERWA
dwes gafafaed § Wit swemise

QT TaAAT Ig A9 J@0E w97
a7 ISy A 97 1 g FTORAT
&7 T 9T afwereg gAfaefed a@
F faoelt FJaw o sk afaeeg
e fegfadt At gamer I ¥ ofag-
fadt a1 & fawelt qaT 91 & F=
WY T o4r )

SHRI R. VENKATARAMAN: But
they do not get any royalty for the
mine,

st @ viwT T I ag -
feFwm faie & sra qT g ar &
W §HaT g | §X g TUTH fwET /i
# fag e dfaw | § &% qayra &7
aTq TGN F@T g | & wEgan § fF ooy
gfrefaeEY g1 1 sEd wwr oE™
W AG FET ATMEE | WIAT WA
YT qATE g q1 9ar AG WG FT
wfez-fedma <a® Fa1 I |
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g 1 ATTA AT FIQIVA I @I 8,
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ST FENT CHTC qaT=T ST g T IG-
¥ yuforar i & few seamad ¥
THEETAT g AR | TH gET & wfe
iR w1 Frer afezfedow, i
93 foq &7 W gFTRg S Fga § 1 gE = ror
Y ATT R UL G @I AT qFAT @
Y §7 a1 ¥ {rger A WX oA
o w fafezai fawt afeq saw
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Iz ffagd | saw w@eeEg A N
wrfgw, Taw @feva =€) T =I1fzd
ag a1 @vg gWT 9rfgd | & e
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§FAT & | HE@ N3AW WL IO GIW #FY
TET T78 TE P75 19 FLHTT AIAT TH
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foaddr &, Swfmdar & €
HFIMA g drouFTofoudo FI AT IHH
foa o faset fawmr 9z g@sFT IW
AAXE 1 T TN AT §, HY 99 IER
wiw¥ g § AfeT Tw gwwA g
T & 9 99 g 71 71 fdaw
TG & 1 @Y IW 9T A FgA S
arfed | I9% Fgr ar aE faaar &
IfFT 9% arg v faoer wgFEw A
qITT T FT qTAT & AT IAET AH
fasat faamr S S agar sATqEAT R )

uF fraza ®R s W@ g,
#r za ¥ oW F ¥ ag faga
FaT #Y uF qa for@r ar fF A 7Y garT
ey A ¢ 3% fag e «n
@ & ? 3 fadza fear a1 fF s
WO qriw d% wew ¥ W &gdA
TaARz & Afaw 9T | g e w2
FYHTT AT &, UF gAT HIGHT F1H FQ
& o< w1 A g1 Y 7 ow F o
wEqqTe # a1F AT AT 4@ gAv E
I & WY 9T HEE qF faerT = rfgd
TEY a<g ¥ AT § GET WA F AW
AT R g A 02 faerx afgd
foa® fad Qg 2w aF N gaear
AT aga redY § | T swEeaT Ay A
®z ¥ g, ¥z & gnir &Y yEwa g,
ST JT § Y ATRTHT AT o

\
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TG iz FAIR IO N2 AT
faw=it fear w<ar ar gwr & 1 Afe
T 9§99 o9 IAT AW WSS A 997 &
AT AIGI AT 7 gEATT FIr & A
sl fasst |7 T w< faar §
FSTT T TN &, WY ATAT A )

ATAER, AT F HEATEREA A
art # Fx F1 JgAr aifgd | F Y
Fear e STohmT w7 =Tfed | &fee
It afew ¥ gfrwfar - afed ,
FE AT T JTfed | ag W o
AE R ITIAIW F AIE FT A@ FA
¥, afeT §fF g0 ofed® dFeT & au
¥ § wufed sa #1§ o w1 §
ar TzT sar g fF o sy ofeww
dwT AN favrga 7 1 s 1 AfEA
TIE] FY FiF=T, IAFT GTE AQTSHET
qT, I9F qUHICHA 9T FET G
F O @A I FAEFAT g, WK
TF AFaeY § €@eC FT A & 49
FEfedoq, ale & gy ¥, afcw
F grag ¥, T ¥ gEew § AT
Tifed | 3zg F graew F gAETGT
TEN J=r Tifgd 1| ;i o= T
TH FErt g ar 3w g @ 1 | @i
g, FT IF 9T AnmE g 39w ¢ fgea
1 agargmEd s mEF T F
1T AT BR-BIT FEET AT HIT IT 97
oY AE em A A 1

. T ot fawer g feemT & SEwT
s faorelt § g Ar€0 @ ag I
TR ALY & TFaT § | RIT @r
fasret & @fq 2 § S FFaw H Av
SFEa § A FT 9T T § W
Freafagar 8 WX § | SO, 9T A
fawreir faedy & 12 w2, wafaua &
3, 4 w2 faerdy &, 9% qE|, qH wE
T wrE fad @ § @ A
TIE T AT ARy b
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JAT WM FT FHAT QAT grEd
AT aa @ 5 o 2 a9 ¥
g qETEr Y ATl § | A9 ATe @)
w© & | Fifs fagre A g wua
@ &, 1@ HoFAroile ¥ T
faer AT wTar ar, e FoHodlo

3

weq w2 | Efwfaz & § | famelt Tay
fefaes & & | oF zfm gav ofm &
Gar 7Y Hiv FHAT @ WX T IwIC A
gwar # | zHfad a¥r Igq  feafa
g arsr

FaT & graeg F ot faw & oF @
FZAT ATZATE | 57 19 "AEHAT & ®WAIT-
IE A UF TH ORI FIF =qE
gFH F 99 @A FT gH "yt A=
gAY It ag F@r fF o et gwTr
FITHIES FT ¥ AEr @I AT vHA &H
e Wiz ot f5 ofews dvec 7w
FCN ATAT § | ATEATET & J7E THT
gAAT g, 9T ¥ ITF Frra faF
10 9TgF &Yz o1 4 | ¥ FY sHFT
feea faaonr s&m, 3@ awg W
7Y & 1 AfF & oy ofr ¥ oy wgar
f& ®ad £ griarEse 97 g fome
TE AT S AT AT X FT AT@ G |

@ =i & §rg ¥ g7 femrea
T @RET F@T g 1

st gt =g (FfreT) @ S9TSEE
wgra, foet o # gafa & foad gast
IgT A& & | TAd qAT 7 gAY AW
FwdY & oYX T witweRT FT F1H &Y
aHaT ¥ | gATR Srafesw qraw N AT
greaye g, A8 fordlt feew w7t ot qea
TH w0 @, IJav faF ol wrawaw
21 fedt off 2w oY gt w1 US
aasf &
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afFa gare qw § wgi & gast
¥ g a8 fefoaw §, @ o ¥ E,
AT AT AT AEAA ¥ §, ITH EF
A ¥ o) gEawTe Ay farar war €0
g 2w Y @ faset ¥ fagrw
&, Tt ¥ fgama & qreree FSqRI G
WET GF FoURoTo MIT FoURTHo
"o &T FATH §, TGT TAA ®T AT
gafa #r wf &, Formsr 1€ fgama 7&
agt Freor § fe s gfar & ag T
qew wad o A gy & |

AT N F gt a% gfamr ok
99TE FT arcq® § g faw=r T
FAFWA 190 Ifaew qT ffger § w0
oAt #rY ot gfear Fawqww , 7T
wfq?rsnﬁzaglaqﬁfgmm
%, forq ®7 & faerm ®7a1 §, 98 47
gfrea & 1 femmwe sqw & fam
fRama, @, sgmw, wagE WX T9
ST &1 WY feewt qoar § 0 afew
fgaras 93w s aF HOT TEAT
g At T AeT § | WAy faoret
' TRzTer FAFE faw 50 Awmare
21 gt a¢ e fafwarer gyeFe oF
/TS & AT THIWT T AT, A SWIRAT
¥ AT 110 dwrare fawdr §41T
gUIT | EHTE M § UF HATAT F AT
2, 91 waw AT #1 ag fafEr §, fe guw
qraz sarar & g, ¥ifs ag fedeas
& w1 99 # FTErgedy gt , o9 fF
gl § AT ag feqzaw A€y & | afFa
# awuwar § fF a8 gare a9a § 1 WX
g% Fur &1, WX Gy Ak 9 w9 |
%Y, AT FET §,.q7 gH T TATA
®T TEEAT TEA W FTEF-FATRE
qraT FT ITH SATET EATA AT ERIT |
15.41 hrs.

[Miss ABHA MAITI in the Chair]
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[ gat 5]
gaTt ¥ ¥ Frawr ¥ frasd aga
FH § | 9gl wHOFT ¥ wwy & foasa
1800 fafaqas z=w AT goumommonTIo
¥ 4100 fafwma == &, F|@r TN
2w ¥ fadwrfass 738 9T g9
dwa & garfas s & fogad Fa=
100 fafaas =z &1 =gy 57 *Y
FAGH T I¥ JE@T, a1 "WEA
T FEd A gH  agA  Ffearsal

FT ATHAT FAT TIT |

ag ot Fg1 o & fr grey -AfRE
qTaY & AAXWA F G947 W ZTIH SqTET
waar g, 99 fF gd= qrav & fAq
FIL@TT TAteTe 7 faar srar  wi
FIGAT AT ¥ A7 F faa=r F7 LA
qEA ST A AT FA@T g 1 AfwT &
gaaar § & ag fafsr naq g 1 o<
TATL M A grEdr-zdfes =va A
¥, TTEW-ATST WUTH X Fyarfaw, g
& T & o7 9w # FAwA I I
8, 7 f& Iw @& #1771 grEN-wAfRw
qrET AT T F IJOF w7

HiA ¥ v § P &
45 fearae fasst *1 oF A%
gEE AT 947 | FAAT FTEAT$ T
qTAFZ A T AT HAAT ¥ I AT /1A
¥ qu vy faar 1 38 Fw wdrEd
F1 TEAMA AGY forar war, afer gra
¥ oA &Y v o, W g5 AW A
Fgr Fiw fvar a1 1w A ad
M F1a FT §, 7 foy o 2wy
# sy ¢ F Ax9raE FE g FY aog
¥ AT ITARH & 907 g ¥ 3T @Y
Tt AR gm e § e gmeg-
TEhRgT arax dadwT w1 et w3 g

\
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& w&r wgrew ®Y FavAr «rgar §
& gaqgs-sara fawr ST &1 gAAASA
3F A A FT IAg ¥ I FT AT ATH
TTEN WX FTEC QAT 45 T4 | ofd
ST ¥ =1 o AT, N WA *
frerad yac-Raee &, xgt A9 AT
TF T ¥ HTH AAT A g AT N IEA
=1 wrar 91 R §E STREE T T
& arer ¥ qar v, e s suTH
&7 T qads ¥ v faar mar § W)
J[ATATAL, AT TAT $HATH qATX Y
ag § | &% gaAar g fF oF a9 § qgr
#1 fawdtat Fatwa g smaww |

& w9 § ag fraga ®3ar T
Z f 3w fafer 1 g agem o3 |
qud ¥ AT fawrsdy qar grar @ ag wgEn
qgdr & 1 1A 20 ¥ 25 ¥ gfAe
qEar & #IX oY gregy oafgw qrax
Fawwa %Y fzwraw wew # @ Q4T
hIg § fom &1 fa% & $8m, I7 &
qre &% gfae =T 1 &% gfae W &l
& fawsy fas aodt & 1 fergea &
arr fagdt &1 sarFr & adr g
FT ghil 7= f ag a=dT Eiy ) WA
wqET I @ FTL@ARIC IATET A
SYTRT SEAATH FL4 AT 48 I8 AAIL
TEHT 4T | qR qa7 § e o faoreht
FIT WA A I A G A TR AT
wT gfesrr ot w93 991 # s1gZ |y
T & IT F AT FY WY JATT FIA
ary & fag da g 9@ & wifs F
dqr g war ®C T § wEfeg gH
7g Wt sara w@ar wfge & faas
et ¥ faa adr § WX T8 TEE-
afegs fawret € &Y @t § 1 welY
CAl|

T a9 7 ¢ fF geg-uete
¥ gW TIUA FY AETT AG griT | W A
qTATAR ghiY | 9g W @IRE T
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AT A S W A fFdaT 9w H
SATET AT &
\
fewrae 93w & ArgqT AT TS
2, 1974 ¥ ag §2X F 919 AT AT |
WIS I A SHITHT WHAT ET T[T & |
g TEENE 170 FIIT &7 47, 91§ &
Tz %7 g gTar & f5 =@ 300 FAT
qAw JAT TAT F | FHT FATAT M
afer s@ F 2 g Jwmare fawelr
AATT ERIT | AT WEITAT FATEC AT
g1 AF F1E TIF AT X ATX FT IIT
TgY d3T T & 1 W T T
¥ qran 93w & gaaa = faw o
SIAFE FTHAT G AFT 8, IT FT F17
Qo A JTAT § AL 35 FTATT qAZT
agr fgw g | ag W oF wEeT W9
FamA g I U RETTag g ¥ awi
AT ZERI-EzFA< a1 guT & fF w7
I F A93F F1E 9 AT T AT
¥ fF w1 X SNaT @, 9€ FAA 6
AT & SIS 97 8, 98 WY "HTETEr
& d=rc @ FryAr | w1E SATAT HEH
g ¥ fag F@ qAvdEY oAy o oagi 9
FI & qAT@) FTT A A FAT §F FqRA
S T8 T WX IF H 500 HATATE
fawsly §amR ZRT 3@ ww W X
:ranqgm-ﬁﬁﬁmmﬁ
A s grfr || dar ¥ ¥ wgr Tw A
U FY TwIT TG TIAT WX T FT
A &t weaTez AEY gRIT 1 Ag
urTaiz #1 Az wOE T 99 §
o< gafar €W ofa ¥ g wmy
N WYTHFRCT FAT & A S&r wEr
TRN-gAfee® &H § IT A aw
QT AT QBT |

forrae 23w & @17 feew F
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FEL-CAfRF ST AT AT qFY
g 1 THF @ wEw-aEEE §,
s difemm geiwew pE AR
qar»‘%_‘iﬁrtsr"ﬁnrﬂrl ag  FFAC
fearas w83 N T 7 @
gIHTL & Q@ W AAT gnir g
W A gy zAfedww w7 oA @,
9 fFar ma1 & WX a8 st &
ATZH! grsEd A 11 § fom &
TETHE a4 IHT & | A7 g a9 T §
T # 110 Fmare faser damc @
grarg I wfsam wH aa & 1 9 ¥
500 #wTaTe fawdT 4T Er wdr @
HIX AAT @ET & 2 AT JqTEATE
fawrat dar< gy a%dr § + & gwAar §
o arg=r =6 o & o § = A,
g Az, 9 Jrare faser dare
g, 9§ ® q91 SuTeT AT g, e
ATH TITFAT SATIT I ATAT & HIT T7
TN H ¢ ATH  STEFT FH
gedl 2 = faoenr suvEr SO
D & 1 Tz fawer aEr @
g zw & w1 wF A zafaw
g% =fge f& wgr g=T gl o Iw
g ogt & %% g fawera &, 99 afe
aTHT F qIHT HT CEAATH HTAT AT(RT |
a9 WTEET F1 3@ Afo0, I8 oF
T FTY § g9, g w5 e
F gt @ G 1€, 36 AT@ CFHE
aft #r ardt faer w1 500 AATAE
fawsy S&@ & darc & wWr &
"R s gfar M &, ag 97 Fagw
¥ TTAT ST, & 99 FT HAfEEr 500
Aarare fasret §a1 F@ # A7 T
sy | 39 faw qgret ¥ qeewer @
7T fgares w3w ¥ a1 & gwwar g
——gqq1 qrErew g f& waT 9w =T
sewTe fear s @t aarw fesgear
Frgafagdt T ava § | 3@ & fodt
Fmwas faz samr g, FHifE gamer
ag qqr =mr f& 3@ fagsy F1 F=
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[# gt =] FX A ¥ PR e g, ww
LM ? faATew wIW ¥ @t ard ¥ daT 7R A A & W) a9 woy

faorely TewTe &Y A @wdr @, A%
fawrsit qorra, gfgmon, Tweam #
TEIATE g GFAT § WIX g G WY
faorst #t it g, 3@t 9 TEHE g
94T § | qEw e amd wid, AfwA
wgr 1 fegd &, =rd §, 6 9¢ /ma
FTd, L ATE AAT oIE FT4A AN
T F1 aqrar gg fawar f& game
W1 =@ ofaary &, § 399 A8 @
gRT WX A gury A9 foawa §,
§ W &AW 7EY & T | o fyw
wawr &, A7 garr fgmraw w3 @, agt
qT OF WIAeE 1A § I S w7 fawa
AT & | T I & FAAT §, AW F1
Tam< faaar § wI g faoey
W Igersy grav § AR faas d7v w9
*T ag TF QAT §I1F &, 91 FH w9Tee
TG T, FAVT IAGT AT § )

# qat AgET Y Afew ¥ oF I @
X ATAT ATEAT § | g9 ag AWAT §
& wraeT &7 5@ W gur @At §, a9
gt faw=r sovar S @, Afew 9=
I ¥ qrY T FHY g1 ATy, 7y fawn
7 a4r & 1 zafAd & A&y off ¥
Fza7 fF A ATIT-ATHE H AT AT FY
¥ T AT @, Fgr Fw AEY FENr
Fgt afwar %1 srgad #7 amw 2, 7@ fA¢
Afeaan AT F1 97 feearst g 99 9%
gz 7 @, afes sy fafaaw
feramf qmEY &1 21, IF F FWETT 9T
NAFE FAT9 I7 A7 Y g9 99 A
FqTAT ¥ SATET FIAST IST THA § |
% ag & fAaza s=m fo fegaraw
w2W a1 WX gET I F A qUAA
e ¥ graeq & w9 F 99 oyad
& foad i § 37 91 Ay w afwd
gt T ¥ #Y wHY w7 FEAQW W9
wizamzaT ¥ FTeET FAY ¥ fa@

qgT FIIGIAT R F@ §, gk @
AT A aga IEA EA, WO WA
wfigar awr grEsedfes srrwe
TNT AT /L q&FT § o ¥ FT 0-
FIZH FY TATT | ITF 4R N gw
TETEE F WG qUw X §FA § )
gaTe AW ¥ < fawelt &1 v @
AN AT FTL@ET FT A o @A
/T WA F o gafare-arats Y syawr
FI FHA | CHFEAC W Afeed
quad & fod faoet &1 s@um @Y
FFAT | JTT AT AR ATHATH F¢ @
g, T oF w27 ¥ T gHA |

o ¥ § uefr wgem ¥ ﬁ;:iiza
FEm f& fearaw g2 & & Ag=
feae fawret a1 F37 & &, 99 *1
SedT ¥ west ayaAw & arfe agt ¥ Y
w1 &1 far | Ty ¥ fgaraw 9qw &1
TIAT HEA1 A gH gAm Y, "9 g
Ty gre M F Ar  fasrer T mEwr
T HGAT &, q€ W' g FT ATAAT |

SHRI T. A. PAI (Udipi): Madam
Chairman, the Ministry of Energy has
become a Ministry of lack of energy.
We are having power cuts in several
States. I am afraid, the Ministry of
Energy, unfortunately, in this country
has either failed to convince the Plan.
ning Commission or it has always nol
succeeded in that. .

As far as I know, power is one com-
modity which in spite of all your
foreign exchange you will not be able
to import. You can import any manu-
factured article. Today, India repre-
sentg a scene of mismanagement of
power resources. Whenever there is a
power break-down, how power is
managed in this country is also some-
thing about which I do not think we
have got to be proud. As against
25,000 MW installed, if this country
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gencrates only 12,000 MW and takes a
pride in it, T am afraid, the things have
goi 1o improve a great deal. If the
private sector plants like those ot
Birlas can generate' 50 per cent of the
capacity or a private company can
generate 92 per cent of the capacity,
why 1s 1t that only three or four public
secto:r power generators or stalions are
to generate only that much.

Why is it that we want io be so
generous to the Electricity Boards and
allow their mismanagement? They

themselves have contributed 250—
crores of rupees to the loss every
year. And I do not know if in a

poor country like ours, we are not
worried about the huge investment
that we made and fail to get the best
out of it. That is something which
we should not permit to continue,

I had been a member of the Electri-
city Board for six years. I had the
privilege of financing the Electricity
Boards as a bank2r, as the Chairmnan
of the LIC. I had the privilege of
supplying coal to the Electricity Board
as a Minister incharge of coal. [ had
also the privilege of supply.ng power
generators to them as i Minister in-
charge of manufaciuring of power
generators. And unfortunateiy 1 feel
that at every stage, ther= are 18-19
crores of rupees due from the consu-
mers to the Electrici:y Boaids. Some-
timeg all the Electricity Boards are
supposed to owe about Rs. 150 crore
to the BHEL for the supply of plants.
I do not know wWhather ihey are also
getting them financed bty the Coal
Authority by giving credit tn them
because the Coal Authority cannct
possibly give money because some
times they run into loss of 70-80 crores
of rupees.

I do not know how far you would
be able to bring zbout a sense of dis-
cipline in the El=ctricity Boards and
also see that they are managed effi-
pienffly. Unfortunately, apart from
this, there is still, by an international
standard, a higher leakage because
creater attention has not been given to
transmission losses and also distribu-
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tion. We have always a tendency and
taken pleasure in having big installa-
tions but not getting out of them any
return. We should try to concentrate
on preventive maintenance. In fact, I
would like even the instrumentation of
the power plant is taken care of so that
we are always trying to get the maxi-
mum out of it.

It is hardly remembered by the
Electricity Board that a meter which
does not work cannot be charged,
though I know, of course, the tendency
is to raise the minimum for the in-
efficiency because they know full well
that only when the meter works, which
means when the supply is made to the
consumer, then they are able to charge

Apart from what many hon speakers
have pointed out about it. in this coun-
try, we have taken enormous time
even to bring a power station in
existance,’ while in other countries it
has been possible. Today, BHEL has.
committed to complete a power station
in Libya in 36 months and they took
up a challenge. I was glad when they
had taken wup this challenge. Why .
should they not do it in India, it is
because of the vested interest of the
State Government in the contract that
they can give and they give it for the.
civil works. Unless we get away from
these things, it is not possible to do it.
There are many important points of
leakage in this huge construction. Un-
less we become purely business-like
that the same authority which supplies
the power generator is also responsible
for the supply of construction works, it
is not possible to do it. In other coun-
tries, if the civil construction is com-
pleted earlier, if the project is complet-
ed earlier, a bonus is given to the
workers rather tnan you ses the other
way round here where we get the
cost escalated. I would like to say
on thinking of having experience of
all this that I still feel whether we
could go into the other aspect of
financing this project.

In our country, if the Iiuance
Minister says that he is raising re-
sources, he raises resources from the
Government itself when he cnarges.
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[Shri T. A. Pai]

excise on the cement and steel that
the Government uses. What iy the
idea of his saying that he hag raised
resources; resources are raised only
from the public. About the construc-
tion of the civil works, how much ex-
cise is collected from the cement end
steel that goes into the civil works cf
our plant. I would very much wish if
there is a concept of total efficiency.
That js why, I was resisting reduction
of prices of the BHEL Plant. Other-
wise, if you are willing to accepy the
total efficiency concept, BHEL cuuld
also supply plant without proifit at
«cost so that there may be an exercise
in bringing down the cost of the
installation itself because we jn this
country cannot afford to have a high-
cost economy any more. We have
got to see why inefficiency shou.d last
-anywhere in any sector.

16.00 hrs.

The Minister for Energy comes {rom
the south, but it is no substitute {fcr
the deficit or shortage of power that
the south hag been suffering from
.acutely. Therefore, let him not be
accused of parochialism, and I hope,
he will have the courage to tackle this
problem. Karnataka has been sutler-
ing from a severe power-cut, 30 per
cent, for the last few months.
Karnataka's fault was that it went in
for hydko-electric power. When we
have been suffering s» aculely, even
a plea for balancing it with a thermal
plant has been ruled out. Recenlly
the Karnataka Government had ap-
proached the Central Government for
permitting them to ‘import gas fur-
bines. So also Maharashira has done.
In February we had tried to clear it.
I would like to know why they are
sleeping over it even now. In Karna-
taka alone, the loss in producticn is
‘about Rs. 40 crores per month. Today
our industrial economy is gp integrat-
ed that parts have t2 rcrne from
Haryana for a plant workinr in Maha-
rashtra or from WMaharashtra for a
plant working in Karnataka. Take
the caser of even aluminium. What a
iragedy it is that, because of power

{I
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failure this year we will be compel=-
led to Import aluminium from c¢ther
countries, having the largest amount
of bauxite in the country. Is this
something which we should coniinue?
I would very .nuch wish that the
whole House gives all the support
that the Energy Minister requires.
This concept of planning for shortage
of power should go. There is no
harm in having surplus power. I
cannot understang the ifiea that there
is no demand for power, I do not
know how it s worked out in the
Planning Commission or in Delhi,
because, I know thousands of pump-
sets have been installed at a heavy
cost borrowing money from  banks,
but they have nopower. It issuicical
for any industry to ¢ mmit itself.
But, of course, it has been a fashion
for some of the FElectricity Boarce to
cut out power for ihe exiSting units
and give new connecticns io the new
ones. This becomes a corrupting
practice. Whenaver ithere is any
shortage. you cannot expect things to
be all right. Even giving power con-
nection becomes a point for corrup-
tion. T would like the Minister to
see that when there is a shoriage,
there is a clear concept of power
management., who should get power
and who should wait for power.
These guidelines have ta he given
To what extent ycu are able to
dominate the working of the Electri-
city Boards. 1 am nct sure. But your
predecessorg have not succeeded. 1
wish you the best ¢/ luck. But the
whole country must ‘ywaken to this
that we cannot afford to continue in
this manner if bhoth our agrirulture
and our industry have to be provided
with power.....

SHRI M. N. GOVINDAN NAIR
(Trivandrum?}: Dg you agree that the
Minister- for Eneczy should have the

political power to put his line
through?

SHRI T. A. PAI: 1 think so, If he
is lacking in that all of vs, from toth
sides of the Hous=, must strengthen
his armg berause he is not working
for himself but for the country. If
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the industrial producton this year s
cut down severely merely because of
power shortage the answer is not
surplus of foreign exchange 1o import
anything from other countries. Then
why did you have *his irdustry at gl1?
Why are you throwinz out the
workers? Therefore, I would request
the Minister to clear the fille regard-
ing import of gas turbines.

Last year when 1 visited Assam and
the North-East area, I knew that our
planning process was going to sow,
certainly, all the seeds of disintegra-
tion whatever the politicians might
say. The North-Eastern region is
rich in minerals, zoal and oil, it js,
perhaps, richer than many of the
countries in the Far East. If it was
a part of OPEC, al] of us would have
rushed there and asked them how we
should develop that. Because it is a
part of India, the associated gas that
burns in Assam is not beng used for
generating power, and the whole re-
gion is suffering for want of power.
How do you expect the country to
continue like this? The very clject
of nlanning is ‘o create emotional and
economic integration: but I am alraid
as things are workiag out. this does
not happen.

Again, the Energy concept and the
Fuel policy are very, very relevant
to each other. In many parts of the
country forests are being denuded or
cut down and Muel cost: are going up-
Firewood is becoming expepsive.
While we are talking of cheap food,
cheap clothing and cheap housing,
this aspect cannot be forgotten be-
cause, without fuel, the people cannot
live. But, unfortunately, while we
have coal today and while the CME
has also taken up coal now, the Plan-
ning Commission thinks there is no
demand. I would like the Minister to
consider this seriously: is the CME
marketing organisation functioning in
such a way that it creates demand
for coal and creates confldence in the
people that they can commit them-
selves to the change-over? In South
Karnataka, recently, for the modern-
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isation of the tile industry, they want-
ed coal. They started one or two
factories but are regretting it because
they are not getting coil at all. So,
there should be yome assurance in
regard to coal.

And what about soft ccke? In
Uttar Pradesh, Bihar ang even in the
South I am afraid they say they have
plenty of soft coke and can sell it, but
why don't you also produce and trans.
port it? This is the only way a lot of
fuel problems can be solved.

This country is somehow very, very
orthodox. If you go to Berlin you will
find that power generation is made out
of the garbage collected from cities.
They why cannot the garbage collected
from our cities like Calcutta and Bom-
bay used as fuel? We should experi-
ment with all possibilities. As Shri
Venkataraman pointed out, it will be
more useful to have small plants. I do
not want to think of an all-India grid:
it will take another 50 years. If you
want power in all corners of India, it
would be better to have small plants at
various places rather than think of
transmission all along. This cannot
be done unless your transmission
system improves and shows more
efficiency.

I know that, as things stand, Maha-
rashtra, Tamilnadu, and Karnataka
are among those afflicted with power
shortage. ..

SHRI R, VENKATARAMAN: There
ig shortage in all states except Gujarat
and Kerala.

SHRI T. A. PAI: But if all the indus-
tries rush to Gujarat and Kerala be-
cause power is available there, I am
sure that Gujarat and Kerala also will
be short of supply and there will be a
picture of shortages all over the
country.

I very much wish that, having the
capacity to manufacture generators,
we could take advantage of it. Where-
as BHEL can manufacture up to 5000
MW generators, it has orders for not
more than 3000. What a tragedy that.
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we have to go and sell them outside.
Please tell the Planning Commission
that the workers of BHEL are being
paid wages and all that we are asking
of them is to convert those wages into
power plants. Otherwise I am afraid
that wages will be paid but power
generation will not be made and there
will be a period of power shortages all
along. Let us make a determination
at least.

Again, I would like to appeal to you
that hydro-electric resources of the
South and the coal and lignite resources
of the South should be developed for
the benefit of the entire region and not
only for the benefit of Tamil Nadu or
Andhra Pradesh. This has always
been the practice. If you talk of
Ramagundem, somebody says ‘why
not Neyveli’ and if you talk of Ney-
veli, somebody says ‘why not Rama-
gundem'. Ultimately, as a result of
the quarrel between Andhra Pradesh
and Tamil Nadu, neither will have any-
thing. Let us make up our mind that
these belong to the people of one region
and they must be benefitted. If we are
surplus, there is no gbjection to trans-
mitting it even to the Himalayas. But
let the resources be developed, not in
ihe narrow manner that we have done
but with a broader perspective.

Now, we have been talking of
super-stations. We have been talking
about them for about two years now.
The idea was to bring the super-
thermal stations into existence in four
years, but two years have already
been spent only on planning and dis-
cussions, without any decisions, 1
would like to know how long we are
to wait even for these super-thermal
stations. I would rather prefer what
Shri Venkataraman has suggested:
try to do what you can and let all
your dreams be deferred till tomor-
row. Let us manage the small assets
we have efficiently. If you want to
install a power generator of 200 MW
in order to get 100 MW out of it or
if you want to install a generator of
500 MW in order'to get 200 MW out

|
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of it, I think this country is too poor
to afford this luxury at this stage.

= gwre wrgen (II«) - |amafa
TENET, HEAX R FAT FT /A T AN
1 waa< faar & sa% fagd & soer
g7qaTE AT E |

TATO Ag-=gaeqT ¥ AMYF a4qr
sYafrs a1 @ai & faga wfsa &1
qgT T TIIETH W ) W 20
wfama fasst Ieqrew gt § ad
B & AR fasrelt &Y w47 § Ad
&Zrare A WArF IATEA qITA AV
daar & w47 #qr aEr g safed
TATQ wqegaear ¥ X TEw wAT, FAY
Fr FETATX FIX ArAfas IqET I3W
* foa, ag srawas g f& fawer
TgdY g€ Wi &1 QU F@ F 77 aiv
ga fvg sd

"TEY F Fe faAST F omiw
gt w€ | fawdt w1 93y wfas @+
IaWi AT & 1 1951 F 46,250
1y frarare faad a1 gfR, 7o fw
1973—74 ¥ 4% TiM 9% ¥ 3 A
85 gAX fremare SY 7§ & 1 S &
&g ¥ TE a@ 1951 ¥ 6,400 OF7
faasft & w97 4@ f97 9T 125
feataz faadt @ vdt oY ) 579 wwn
2,605 9T® g § it faset g3 fsix
FW@E I 5T 64 IR F O
wa H Yy fas 1 w9 75 gWT 280
wryt A faste ag<t & | wew ww F
70 A & 0T 777 § fqa¥® & fas
10, 12 AT Wi # faorer 3, wa fa
e gaw & faady ofas 6 &
afFr 9ff wer w3 wRER F O
dar adf & safad aiEi 1 fagdiaor
FIA A qST WM FT THT HAGH
W & | TAfET T F7T A7FT BT T
afes ear T =rfed W Ao
fagdfeza & asaw ¥ fred dai #7
M3 fadw sqv 7 =fEgd
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Jurere wgrey, fedy o aw Y
wifas feafa & 2or &Y @ra wvqer #7
TETAYo! AR AT § | gAne qw F
ot ¥y w1 2w Y wifas “feafr w5
458 $X ¥ waafas awE @ g
wifs g qw & wfgwiw faseiuz,
T faF 91 weg FrEE@ TG Fgar
= AT 1 g I Y SO
) FATT T T FAEAT @ETA FIH
aeT # #gas gf 1 wraer @@t
¥ TFAFE F A17 ot wrAw F T4
# weafas 3fg gf § o< T9%7 wH@
wor  wfgwfai g & ad
AOETEY § | [ F A7 oF a3w
wﬁﬁwﬁmﬁ?ﬁtﬂﬁ:m
sias feafa S =& ol e 3w &
qATHATE AT & | W AT F
mnnﬁm%&%mﬁm CECH
gﬁqﬁﬂgﬁmmazﬁm\am
g | SaTgw ¥ {7 wre sfen fafads
F 0@ 500 vy § WX waAT
sﬁ?ﬂ'za'm“'fa 5 e, 6 Wz arg
4 BT ¥ woet oo 2w & ford @
m%\‘ilrzrmﬂﬁ?raﬂﬂuﬂeooto
A T | wAF AT ¥ 5, 5 WIA
& WX T8 qF1T 500 AARH ¥ 2,500
e g § oy S 15 9w %o
@a"rtm‘fmqufafw&!%am
il{ﬂ’rm%mmiﬁrm are Agr
ﬂ?ﬂmmtla%ﬁ:m&
mfm%%hwwniwk
AT AT 78 AT FY WrAEHAT ERAY
¥ 1 TF BT AAT T F1/T 200 To &
250 To AT § AUT IF VAT T Frwa
300 To ¥ 350 To FNN & WX TH
FH A TR SIF qTl qF q9AT q0fgd |
9% AT 4997 7 g1 ¥ FTOT I
6 W 8 wEA ¥ Zz wrar @ AR foa=r
YT qraTEST ArET ¥ w9 § &7 qyfa-
WEg 500 A« § | afg W wEr
g0ar wer @ gfawE 100
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qJad ¥ 1 Fw == gwar
97 R TH AT FoAT FT OF T
20 X &Y wfowg *raey ¥ w9
g awdr

& HdT udew &1 e FrEwn
QAT # qrg sy At sfqfaeamt
T W wIwiSq wIAT Arear g
WA H@ WY ITATEST FHIA AIEA, AT
qeed  w Hies, TEATAT F FeAd
&, ITFY W1 €T ArFTE F AT ATEAT
g1 wama-feafa & Qo wraw w0
gm F & foag Wﬂfﬁﬂ?m
TqT AT, mfwmaﬁ'mm

T gar gt 1 -

TR ¥ wfusifal & game &
gAT WH‘?T"FTITF-HITE!T Tear
ﬁ'ﬁﬁmmﬁaﬁﬂamaﬁ'%uﬁ
m%‘ahamm,uzﬁﬁmm
Waﬁwanamﬂqﬁm
Y, 9Ty S it &Y qTET ®
Y ® arEwE WY, 9w f5 e
m{&mmmm fir qrfer &
for AR smatadt # g2y e s,
I wfasifal ¥ ot qT=ET 870
39 fad wta & 9§ fadea foar war
fF g3 faq #7 gt s A @y A
12 aﬁaa’?q{rw afsa =M
2 Eﬁﬁmmmﬁawt
@ 9 Twq @ dfuw IEJ
qar7  qfcori w1 [@A &K ar{
sra'@aguzarﬁ W s wa
qref #  gTET W @Y q9T FOE
T o @Y § av St €T wWrad &1
ofus gu s & fog adrar v 47,
& O FX ¥ fag g F sfuwfal
¥ w0a 4 gare A wrgen fawzadt
g wwrgR & faar fae a2 e
@t #dg ®7 § frFen AR ¥ ¥ fazw
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[+ qgwre T )

|ra & g9t F Wy feear, fawer s
% T wifea # of Fr¢ ford =g )
qET & 4 BT a1 Fogew fAawrae<
Igsr qfa &1 1 @ f5 I F7T
o= SaTee gar 8, 98 "9 fam
HETA [IOT FT E [T grn g, IAP
AT WY F@T F WiTHT §i9E FE
AATHT TG § 9T G FIF TATHL
I H g HTFAOT 10 797 gfq 27
T 1T glar & | IEF ara9g Wt AN
®IEH TATAT AT § | W {6 weg q3W
faqq wew @t & fagq 9T F
forw Fraar gat oa & == § gara
qeaT 21

st ¥ qeT ST o7 sqr agr & A
S Y FF AT TATT KT TH HTHAT
Fr g 1 agEfefa & Sm
542 W9Z #T AFA ¥ S@@Ed!
ger fear mar a1 | WY aw fasw
100 =gfeadi ®1 A% ¥ fagr war
g1 & o wERw ¥ fAgzw FEAT
f& amwY a9 gu =afedi w1 6 s
¥ oo |iaw 92 agre o s )

Fei Fer ST g fF 90 faT Fa™
TIF AWGL K1 FF9 F7 foar awar
g1 AfFT gz fFAT WY F7gT F 90
e Qu &1 €Y 7Y 39, afew 60, 70, 85
fer ¥ & wag<d w1 faa frar smar
g ¥ fagze § 5 =&t ag=em
wmaw & Fgl & efar 9w #1 fo ag
HSgLl & WG qeUTy F ®L |

g7 ¢ fF @ml & ushaEor F
e W @ wwgd #7 fegfa 7 wrf
gaT< TE gAT WY "@ET F 37 I W
STeed ALY & | AT "ergdt & fag
srare  gfeang o Ay § 1 wwgd
& foq weFEl # wwear w5y ot g
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fegr s 1| qraT@IT W ¥ wW
I Q® dxl safwal & foaw wqAr
HIATH XY qAEAT AG gET UE |
afadl & are WA & foo A 7@
g1 wm-feafs & e qagd
qEHAT St wETATIC uF WX
¥ AT waEr =T & !ﬂ‘oq"ﬂ'
S g Ty q @ agt ¥ wfuwtat ¥
gerf & wfwars & 19 9T gETN
=qfeal 1 \igfeqar ggar &Y 4t arfs
wa w1 ATe-gar fear o

& wWTET FY T FT AWGT FIX
gT w#dY wgrew ¥ gy fedew som
g § 5 swaa-feefa & e
qTATEET F@AT @EHI § gU HOH|
Far sfrafaaamt &1 si= @ =i
#t7 7w F faw o s wfafa Fee
Tifgr 1 & g8 AR ¥ AW I
et WERT FT T IFT g WX I9 F7T
Iax oY qF faswr & 1 AfET &
IH IAT ¥ g AE g, WifF ag
JAT AT IA FIIAT FIA AAT T
fad # g, sixag faE argiagi &
Wt faer @wdr o 1 afx FEeET Y
&Y QA FE FT AT FHT g, AT q@r
ara gr s f& “@at w3 wrEaEr,
A FRFT | FHIT T F@T
2, A 3N & 3@ AT o9 FW F fog
Fga, o qg AT AT FIAT 7 ;A
qgl 4§ g9 § & w93 W yarai
Agaug gqaaaar @arg |1 ame
79T AT AT EATH FIA G
foram Y g% &1 Fowex g fEEr
SHTX EIATH ®T AT FOGT IGT

g

=Hfawi &1 araw faar s T rfeg,
FHife AT qEF A qAT AT TIIT-
9d H T FY AT BT HA ATAT 9T |
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qraT@ET & & Afqwi F1 ATHS
g% fzar 9 | w€ weATsN W
arder §% faar srar 8, Afes agh s
¥ | ATAS T ¢ fEar war § |

srara-feafa & <o fawrer 73
sgfosl $1  wedr AYF ¥ arqw foar
T |

q5q WAM F @AW gATAAtor A
forer 1 ¥ @ver oA, i IW
¥ gaq garfaafar &1 fosr & faw
Qr Fez § S T@A gQ wraAr IAM
1 @I gu wyata §

T faeerr<or arerT & s
qeq w3w & wigs & gfus ag) &
faselt qg=r§ sy =X 3@ F foQ
FFRIG GCHTL GTU AEY A3 HTLHT
wfuwr § sfas wfas  agmar &
Eipd]

fred  sEwrey fafwes &
FATHA-AANL & FEET A4 a0 §
T 1Y | T & @ami 9T faman
A% aW@ & & v |

SHRI TULSIDAS DASAPPA (My-
sore): It is now mostly a debate on
the sources of energy, that of coal,
more than anything else. During the
couple of hours I think we have
rightly devoted, much of our atten-
tion on the advisability of coal, on
the utilisation of coal, and also ther-
mal-power and hydel-power. But
we should understand that energy is
an all-pervading thing. We have to
cut across thinking on conventional
lines and go to the arena or sphere
of unconventional thinking. This is
what ig required for the Energy Min-
istry to consider. It is not that they
have not been able to apply their
minds in recent times but what is
required is an eye to see the sources
of energy. We have the technology
which can come to our help to harness
it and to tap these sources of energy.
Long ago the great statesman of our

ASADHA 23, 1899 (SAKA)

D.G., 1977-78 258

country Dr, M. Visveswarayya said
this with reference to the Jog falle:

What a colossal waste of energy over
millions and millions of year!

\Unless we have that perspective to
tap the new sources of energy, we will
not be able to make a break-through
in this field. It is well known that
the world requires probably not 10
fold but 100 fold of energy. If you go
through the stastistics, it can be said
that to-day, the whole world js suffer-
ing from shortage of power and
energy. The question is: how jt has
to be harnessed. There is need for
technological advancement and, at the
same time, capita] requirement for
this technological application to har-
ness the energy.

India, as we all know, is a poor
nation in so far as our ability to invest
capital is concerned. Therefore, natu-
rally, we have to think of the sources
which are immediately available and,
therefore, it is quite obvious that most
of our Members here are concerned
with the guestion of application or uti-
lisation of coal, coke, lignite and also
hydel-power for the generation of
power and energy.

Then, there was a talk just a few
days ago that this country had not
planned certain things on proper lines.
For instance, Shri George Fernandes.
the other day, was commenting upon
our ability to put 100 k.m. of rail track
in this country per year as against
what the British did. I do not know
with what authority he had been able
to collect that data of 1,000 k.m. per
year during the British Raj.

‘This is a very sweeping comment.
We can understand the purpose behind
the British Raj in laying the rail track
in this country. That was both for
exploitation of the natural resources
in this country like the minerals etc
to transport them to their own countr,
but also at the same time to establisl
certain links between the different
continents and this country. It was
for this reason that they were in a
hurry to lay down the rail track.
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The progress made by this country
during the last thirty years in negligi-
ble and it,is going on at snail’s pace.
1 think it would be more uncharitable
on the part of such persons to remark
in a way which was not responsible.

There is need for a national energy
policy and, as probably, the Minister
for Energy has come to know already,
great strides had been made by the
Ministry of Energy during the days of
Shri K. C. Pant and earlier by Dr. K. L.
Rao. I am sure he will acknowledge
the great foundations laid in this
ccuntry so far as production of energy
end power is concerned.

However, I would eagerly await the
comments of the Minister in this re-
gard as to how his mind is thinking
about or how his Government is think-
ing about in augmenting the sources
of energy for meeting the great need
of our country, especially in view of
the fact that they have repeatedly laid
the importance on rural development
and the rura] development always goes
with rural electrification. Therefore, 1
am eagerly looking forward for spelling
out a national policy in so far as ener-
gy is concerned by the Minister of
Energy, Shri Ramachandran.

Now, I would also like to say, within
ihe limited time, that the conventional
sources of e¢nergy like, for instance,
fossil fuel or what we cail petroleum
and coal, are exhaustible commodities.
Some day or other we are going to fall
short of the same even occasionally for
that matter as years go by. So, the
production of coal becomes costlier and
costlier because the commodity itself
becomes scarce even in earth. There-
fore, it is very necessary that the
Ministry should apply its mind on hydel
power. I am glad that one of the Mem-
bers earlier said that even though the
capital investment on hydel power
would be more, the running expenses
would be much less.

So, Sir, it is a well-established fact
ihat hydel power in the cheapest in the
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world. We have only to take care of
the full generating capacity of the hydel
power stations. If there is no proper
management these things are going to
cost more,

Sir, I give you the example of Shra-
vathi hydel power station in my State.
We were not able to utilise unit No. 10
which went out of production fn June
1976. 'The coils of this unit had got
burnt. Although one year has already
been taken we are still not quite sure
when it is going to be put in order.
Even according to the Annual Report
of the Department this unit will not be
re-commissioned for another year. So,
I would like to urge upon the hon’ble
Minister that repair of this unit must
be undertaken in right earnestness.
Because of bad management the cost
per unit has unnecessarily gone up. In
this connection I would like to suggest
better coordination between the Plan-
ning Commission and the Central Power
Authority on the one hand and the
Planning Commission and the State
Electricity Boards on the other hand.
This is very very necessary. Unless
there is proper coordination among
these three institutions which help in
the generation of power it would be
difficult to achieve the target that we
have placed before ourseives.

Now, Sir, I would like to say a few
words about rural electrification. It
is no mean achievement on the part of
the previous govemme.nt which during
the past 25 years supplied more than
14 times the electricity which used to
be supplied in 1951. In 1951, Sir,
hardly 3,000 villages were being elec-
trified whereas in 1977 more than 2
lakh villages are electrified. It is not
a small achievement. To say that
nothing has been done in this field by
Members from the Janata party ben-
ches would be uncharitable to the
previous govermnment. There was =
great vision in Shri Jawahar Lal
Nehru when he laid the foundation
for many of these big projects. It is
a thing to be acknowledged that to-
day if Janata party is in a position
to think on the lines of rura] electri-
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fication or rural development it is
only because of the ground prepared
by the previous government.

Then the achievements of previous
Governments both at the Centre. and
in the States have all in a cumulative
way contributed to reach a stage of
take-off and from that take-off stage,
development of rural areas can start.
The integrated approach to the rural
.areas also pre-supposes that there
should be infrastructure in the rural
.areas. HNow, you find that most of the
villages are having roads, having
.schools, dispensaries and hospitals in
the cluster of villages, and also rural
-electrification is done to a large extend.
And this infrastructure has already
been built which gives you confidence
to think of setting up all rural indus-
tries and the cottage industries. Mr.
Pai and Mr. Venkataraman have already
:said that the need for power is insatia-
ble and we have to think in terms of
producing power which should be ten-
fold, if not just two-fold. It shouid
be a plan for making power available
to the rural India and that means you
have to make cheap power. You can-
not go in for a costly power. I would
like to plead with the hon. Minister
that of there should be any further
investment on the nuclear power, I am
afraid it would become a coslly affairs.
Not only that. The nuclear power has
also many other inhibitions.

Now, I would like to mention about
the nuclear waste. Can we imagine
that almost Rs.+13 crores are being
spent to keep this nuclear waste which
come out of the nuclear power plants
in safe deposits? It js a very danger-
ous thing. If some day something
happens, it will spoil the whole at-
mosphere. Morever, the money that
is being spent on this is going to be
fantastic,

Regarding the future plan, I would
like to say a few words. In this connec-
tion I would like to refer you to what
Prof, Mesarovic has stated in one of
the seminars which was held in Delhi
sometime ago. He has called for a
Elobal strategy. It is not merely that
we should think on the lines of our
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own country's progress so far as elec-
tricity is concermed or power is con-
cerned, but it is a question of ultimate-
ly as to how we can utilise these re-
sources which the nature has bestowed
on us. There are on the one hand
depleting resources like fossil fuel, etc.
and on the other hand there are a per-
petual power producing things like
hydel, solar, wind, tidal and other
sources of power. Now, as was men-
tioned by one of the hon. Members,
even though it would mean a little
more investment on the part of our
Government, it should be possible for
us to see that these sources of solar
energy and cow-dung energy are utilis-
ed for the purpose of heat as well as
power. All these things have to be
thought of by the Ministry. Unless you
think on those lines, I do not think you
would be making any new contribution
in this field. It would be unwise on
the part of the Ministry to depend
on the conventiona] type of sources of
energy. Even though for practical pur-
poses, today you may think of thermal
stations, super thermal stations, and
so forth, I feel that science and tech-
nology have gone far too ahead for
India to really cope up with. It is not
that we are short of scientists or tech-
nologists. In the most modern tech-
nological advancement they say there
are thermo nuclear sources of energy
where even sea water which contains
dieutrium and tritrium can be used
for power generation and that would
be an inexhaustible source of power
for the next 600 billion years, whereas
the life of earth is only about five
billion years. That is the thinking of
scientists; experiments are going on in
the United States and the USSR, Our
scientists are appraised of this theore-
tically; our scientists have also been
able to understand the magnitude and
the necessity of making a breakthrough
in this field. While that is in the realm
of the future, we should use such of
the sources which are perennial and
perpetual and which could be had in
a decentralised fashion. The hon.
Minister himself said somewhere that
he was keen on decentralisation of
power generation. So he should ask
the ministry to apply its mind to this
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problem. I wish him well in his great
task, it is no small task because ener-
gy is the source of all progress,
whether agricultural or industrial. I
conclude by hoping that whatever con-
tributions or suggestions that were
made here would be accepted by the
hon. Minister in good spirit and that
he would try to implement them as
much as possible.

st Qe we amt  (FreT )
gurafa  #gEaT, AT AT qTAE Srae
& fag aga wTawEs § 7 gw AAfas
wifa & qgn ¥ foasr gouw wEgT
&, SUEr AT & wudT § & g© FEq
qMEAT E | FTAG ATHA A FAAT G
T TS fear | I9F arg S=a
FI @I ATE | T TCAN ¥ T8
graeg ¥ A1 feafa gare ammw sofega
gé, su% fawa § ¥ 3o gFw A
TR |

ATAAAT FIAAT @THT & TLIAF T
F gg g9a =T 97 f§ eE-err
FET WM F 1 Afew § § Fwafa
o wazofa & s § =i gAwr
FATFED F FHTE FA F fag
AH F FAAT AHT F ALAFO
F1 gafadls *I9 IEAT & 1 FaT
smar 9t f& swar & fgg ®q, s&@w
¥ fawg & faw o g # ward
& fag amt &1 o<LEwor g
sfge 1+ wedr g 41, Sgd &
Iaq arg ot | AfHA TEH qTE AT
F@T AT @I & ? w@er & FEl A
@ wdr afg & & waE At
FAT =t Fo "o gqwa St F favrg
ad & aawrar 91 f Fow F S
# myanfaa 3fe g€ &1 1973-74
¥ o FawTr @Er § fAEreT smar ar
gaax w9 13 wfawa wfas, wafqg

-
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o &Y fafage e wfas sgen femn
9T W\ Ag WY & waT fm gawT
gaT 84.7 fafegs =« & 7@ w%
91 fafvas =7 g T & 1 wgr WA
qgT 8386 FTT IT T ®HI1g &7 FAT
9 Fg7 1976 ¥ T FT IEIA 10146
g 9T ¥ FE Fr qE w fa@v
T YHX F IqAfeuIl FT WP T WIHH
fegra feamd faar mar & Sf$w
I Srear 1 ghaut faeey wrfge o saar
gA X IraE T A At &1 S=ar
AT AT By FT qoF wluF [T
9T @I | T FGAT ATEAT Q92T
¥ qIr AT 9T I WA A 28 ®
32 577 wfg za & fegwra & s=av
w1 fasr smar 91 AfFT A7 67 7 85
7T wfd ev & feame & faw @ & 1
qrar dgr & f& wwrafas arar @
2 I9¥ Fgawrzasr 1 amEeardtE
T & Sg F grfwar & w=faar
&1 @@ &Y ywraswa  Avfaai
Ta g1 & =rgar § f& FEwe
TCRTT ZTFT AT qIE ¥ 39, SqHT
gIqasET FL | FgE  gEE
¥ qf UF 97 uF difaax avsfAw ge-
faaT st uwoude Mo 1 fa=T AT |
g9 9@ ® IEA  qIAqd  HEr
sY Fo "o qvay T J1 §TA gy forar
qr | ¥§ 9@ H SgiA wgr a1 fw
FIaa & IWT ¥ ag w9 wfama v w47
FT FFA § A QT FE & faow s7wT
®: g 1 gug fear v =rfge
zq9 wafy ¥ & Fwa 9@F F1 g
fafy ot F@=x a7 FFAT AT ©:
g ¥ zed I @ wfama wer
g A, 5T § quT A F qFT A
A AT oY w97 & & ST FHAY & W
¥ sgwr W & fag d@ E !
TAFT IAH! F}T TEFL fAaAT | T@RT
Ie=! g9 fasr vk Sy wR ¥ e~
argz s fear mar . o far F g
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g @ wrf UF & PN WY uw AT
28 w§, 1977 % fawraT 91 VYT w77
q & IFR @ sOT 97 Faw
AT §F Fwee dAwmfew 1 z®@
~ a0k Wiz & fgaa ¥ waw Fuew
F ®F HO  foQ &Y HUT TqqT
oY T & ¥ wErar war § o
TgY  TAT FIHETT A AET g FRE
F aga SgrT g1 fzar ar 1 wgi
rgat gar 9t ? AR favewda
@l ¥ qar ot g fv ma g s
T FOEC TG T § FJPTAT ATAT @I
3, wqAY T Tefa w = & fag
«ogr  fEar smar @ 8, afeew dwEx
¥ faaa s a9 g, I A TEI FA
T 5§ gHFC F7 & 71 @ § WA
¥ TEIE ¥ qIS I qaAfT FIH
FET W E |

gdY 9FTL Y sTE AT F T AT
F1AAT % & gral o fawar ) @S
Iy gg a0 g fFawR gy ==
F W I YEE F WAL I AR
2FE, @O N g & @ |
7 fofers Qoo ® 2@ ST TGEA
g o guu gaw = § SEw fam oo
Y § $R o§T FF W9 g
AWY FY FTH G AMEHA g WX A=
I FY FH FCAFA ¢ |

. ®ga @ ;g AEW W 0 1
IR E | WO TCEAT F A€ 20-25
WEY T § 1 TEY @ ¥ fawm W
fridg  fory & w9 o rgRaETQ@
87 & Wy aga @ ATEw Wit oY @
T ¥ faAe wAWMT w9 ¥ g
aqaegT oY fF grgge &6 S ST 9T
T W 4 3 WAL WA B 7T B
W @ ) 37wt WY gat wrehE
R FT IFATAT A7AT 4T W IAWT A
T w4 S fY 1 s W
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F@ETA I 9T W TN €q &

sa<  fafasd & sratee omw "9
ATE 9T T JE AR FT T 1 zqET
adraT 73 got & e garrde, sraeTEr,
FOCE WX FA F G F 919 IO
FogT ¥ W waFT @A gaeATge
ag AL ¥ WA gueAT gf & fau¥
FTHN ARMAIE 1 I FAR gHEAT
& @ & 9 fF wrgew A # gfvaden
& fag 38 T ®o & ATHAT ¥ syaEAr
FraE @1 qar wwar g s wfgsrd
4T 43 @A & WX 79N wAT w7
qaT T s &1 wa fFaw g fw
gearg # WX faw I ATET & wea}
AT 9ifgq 1+ Ffew ag agT w@d
g zdfag gdead gt § 91X 39
e8r sre wfasmifal 1, & f&
EY 1A, T T F et A4y wrafagt
#1 s fear smar @ 1+ &t wqagd
gF §dl § Swgid SfEd sgaeqr ®r
aww ear a@r faar

oa & fawelt & a2 & *FgAT IgAT
g | AT §IEHTT F urwor #r § fw
gT &fa & qrY #Y syaedr w41, feary
& wfgs qt &9 7R @rie, |gT aer
Wy fegm & ST & qTE 9 SUT-



67 D.G, 1977-78

[+ Qa=rer wE”® W)

a’&"ﬁt'afr e 'wY qrq @A Ffew
s ¥ faq’ whiafge ) s aw@'y’
WX W aga @ dvrd @ o &
' ww' ¥ WHF ¥ fev
art' ¥ foaer sam B afee ag
fear smar & 1 T @fagfEdas
FRAORTT  F 1A W A FTH Ay
¥ graT ® SER) T G F) @G
WYAT AT & T HTAT 911g aqife
Wz TEadT ¥ wer wiusr ¢y #v
TIATIT  FIHRT IS g |

T @ ¥ 9O 9HE  qmE}
' ¥ 7€ gfae s of foad
faw 15 AT ®e T gAY 9T |
afFT 15FAT AT F 25 FUT To
aw @91 g THT g A FTH A g0 TG,
gOT | TN aTg & FTOAY 9HT 919%
VI § 37FUT & WA 9T 67 FAUT
Te @S g AFT § A it aw gfae
T g g e afw e a1
F weget ¥ w19y dar g3y foar @ 9%
fae® FAT@ ¥ 100 ¥ SUTET AT FAT
FT FAT F T & A9 1 T 9T
FAT I FT FI FEAE T
J1fge  ®X Jgi TgT FEE GHIE AT
dar fasrT & ITEA F F@T § ST
I FEAT F@EIT F @G FET

=ifgg

SHRI P. K. DEO (Kalahandi) :
Madam Chairman, instead of_ dilating
on the various aspects of this import-
ant ministry, I would like to pinpoint
my observations on some very im-
portant points. We are all aware that
we are passing through a power crisis.
This is the phenomenon throughout
the world. If we continue the con-
sumption of power at this rate, more
so fossilised power, that is oil, coak
or lignite, if we convert it into metrie
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tonnes of coal, it is estimated that it
will lest for 400 yemrs. But with the
rise in the standeard of living and the
population explosion, according to the
experts, it will last hardly 40 years.
So, we should realise the gravivy of
the situation and try to tap other
sources of energy. The answer lies
in tapping hydro power, ®* nuclear
energy, solar energy, magneto,hoydro
dynamics, tidal energy and geo-ther-
mal power,

All hydro-electric projects were
frozen because of the inter-State
water disputes, The Godavari Com-
mission, Cauvery Commission and
Narmada Commission took such a long
time. It is only due to the zood
offices of Babu Jagjivan Ram that
some settlement has been mrrived at
and same of the hydro power projects
have been cleared. Because of the
happy settlement of the Krishna-
Godavarij dispute, we would be getting
the Upper Indravati hydro power pro-
ject in western Orissa. It has been
cleared by the Central Water and
Power Commission and js about ‘o be
cleared by the Technical Advisory
Committee of the Planning Commis-
sion: It is a multi-purpose project and
is going to generate 600 MW of hydro
electric power because the Indravati
river will be diverted from’the East-
ern- Ghats to the Hathi Valley and it
will have a drop of 1200 feet. Besides
generating 600 MW of hydro power,
it will irrigate five*lakhs of chroni~
cally drought affected area of a very
backward district and by the side of
it, to our good fortune, we have got
the largest concentration of high
grade bauxite ore with low
cilica and low titanium to the tune of
10,000 million tons. If that has %o be
tapped, a big aluminium complex will
automatically grow and any alum-
inium complex means electro-metal-
lurgical industry and power is one of
the raw material and it will reguire
at least 220 MW of cheap power. And
it is only the Indravati power house
which can fulfil the requirements of
this project. In 1969, it was estimated
at 68 crores. Now prices andFwages

-
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have escalated. It js estimated that
thig Upper Indravati project will cost
Rs. 220 erores. It is beyond the capa-
city of the Orissa Government 12 take
up this preject. So I most respect-
fully submit that this projeet should
be split into two parts: (1) the power
gerreration and (2) the irrigetion.
And the power generation part is
going to cost Rs. 140 crores. That
may be taken up by the Central Elec-
trical Authority as a Central sector
project under the Hydre Eleelric
Power Corporation Ltd. and Rs. 70
crores will be mainly wused for the
construction of the jrrigation channels
to utilise the tail waters of the power
house. That can be taken up by the
Orissa Government and it would be
spread for a period of five years and
it will cost only Rs. 70 crores,

My point js this. ] want the highest
priority should be given tg thig wro-
ject and token provision should
be made in this year’s Budget if not
possible in the supplementary budget
that is to come. My second point is
that so far as our cooperation with
Nepal is concerned, there are ;0 many
common rivers like the Kali, the
Karnali, the Rapti, the Gandak, the
Bagmati and the Kosi. All these
rivers have their eternal source of
water supply from the Himalayas and
if the hydro electric power could be
generated properly, Nepa]l could be
the power house for the entire Asia.

Coming to snuclear energy, though
it is not a part of this Ministry, us
this Department is not going to be
discussed, I would like to point out
and request the Minister to convey
to the Department concerned that
under the nuclear energy there are
two processes. One js fission and the
other is fusion. By fission we split
the radio-active molecules like ura-
nium or thorium and those gres are
very much limited. Now, we are jm-
porting these high grade uranium for
our Tarapore plant. @We have some
ore in Jaduguda. So it is likely to
exhaust whatever little we have gof.
In Ganjam there is Rare Earths. It
is a Centra] Government project and
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it is being taken up. But, Madam,
this sowrce ig also a limited sourees.
By fusion process, as pointed out by
my friend, Mr. Twisidas Dasappa, we
have got the heavy water in the séa,
i.e, H30 which has got the extra
molecule of hydrogen and it can easily
generate energy. So this heavy water
which is mostly available off the
Orissa coast and which is inexhausti-
ble, should be fully tapped.

Another inexhaustible source is our
solar energy and “ndia is situated very
near to the Equator and having so
much of solar energy and sunshine
nearly 8 to 9 months in a year and
that too nearly 8 to 10 hours a day,
we could easily develop the solar
energy and store in batteries, even in
the back-yard of the house. We have
got the sun's rays. Much develop-
ment has been made even in countries
of the temperate zone like the USA
and Canada. I do not understand why
this technology should not be deve-
loped. I am ghad to learn that Dr.
H. N. Sharma of the BHEL has done
some work jn this regard; and there
has been collaboration with a West
German firm. We e¢an tap this eternal
solar energy, because of the perpetual
sunshine which we get here. Anuther
point in thig regard is that there is
no problem of pollution. If we go i»
the thermal plant, we see that even
in a beautiful city like Delhi, the at-
mosphere is polluted because of the
thermal station near the Jamuna.

17.00 hrs.

I would like to say something re-
garding the magnetic hydro-dynamics.
Electricity can be developed by that
method also, if the fluid in constant
motion is utilised and cuts across the
magnetic field spread from the North
Pole to the South Pole. Electricity
can be generated by this method: and
1 think that this source should also
be tapped.

There are so many hot springs in
this country. By geological thermal
method also we should try to gene-
rate power.
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[Shri P. K. Deo]

1 would like now to come to gobur
gas plants, We consume as much as
67 per cent of our total energy poten-
tial, by burning the cow-dung. If
the gobur gas plant can be developed
and popularized, it can be used for
domestic purposes, i.e., for cooking
etc. as also for lighting and even
running a small generator. This way,
we may be able tp conserve encrgy
and utilise it for useful purposes like
fertilizing our fields.

Now about rural electrification. If
You compare the various regions, you
wil] find that the eastern region viz.
Orissa, Bihar and West Bengal are
very backward in this respect. If you
1ake the statistics of energized pumps
and villages that have been electri-
fied, you will find that these 3 States
in the eastern India are lagging be-
‘hind the national average.

Lastly about tariff. It varies from
State to State. I think there should
be some uniformity, so far as electric
tariff is concerned. There should be
uniform development of the area and
uniform industrialization of the wvari-
ous parts of the country. There
should be a Central guideline in this
regard.

Our ambition is to have a natioual

grid. I hope it will be realized very
soon.

I also submit that the Ramagundem
super-thermal plant and the Xorba
super-thermal plant on which much

has been spent, should be given top
priority,

oft sirpen fag (FaT) @ gwmfa
wgrRy, far T Am s s A ot w
uF fade #ge T g, 9% T8 AT9-
fags & =ik =g s=-fama
;W #F  FA NI, TR A
adr mrfy @7 w1 s FAT A Y
freyr & ¥ & g da ¥ w17 O
fear mar &, ax gfraform o0 &
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T8 | x& aws et fear war ) Afe
ow I ¥ wgar argm fe s oF
asgta  Afq F91 FI WA F FH H
foar war ar @ awr Jw v FEgTUw
gar 1 Tegw AOF A F§ F9,
& £ F frar | Fwar § ard <o
Y Nfafess g7 & foar mar 1 W
a1 € 2w uF @ Y Awaw g
& smrer @ WY 2few WY Y ST =A TG
ag o & amar wnfee, W e @
TTE ITACET, IR g1, IR Ifr=m g1
o1 AT fasradt avcdT § 99 F 9 FAAT
a1 gfeqsY 7 § frama &1, ar s gw
A § o1 B8IF I gt aTel FI,
Fg UF & AT FT AT AMEL 1 TH
& &7 &7 = @r wfgg  ur, &few
FE AT qga FH X A wE q@gA

saTaT 1 uF wedg fama difa gy
Trfgw |
fagre s ama F aamar g 1 fagre

#* fegmal a ar 3w o wamEr g
ga< fagre g ar zfaor fage &), @«
g oF ar  faoreft w1 s w9
! ST IT A WAT 100 ¥ AT
gfz wwvww § @ fage &1 aga
F9 4031 457f1= g1 g WY wfawio
zferoiy fagre & a8 a8 wgdl ¥ W
geedy ¥ gadr § 1 afuo, fage Wik
FaT fagre & aEY ¥ wgt fv afewsw
AT AW AET FT AT AFEY TAT I
q9T 19 5t ag @ & faoe &1
Feorrw aga wW & 1 few
Herwre § agagasurar § 1 &
gaad § fe aferor @ a1 gAY, @@
srg & frg aceT< A oF G A
qifeeY T forew & @ w1 ow & T
T faget fToMg | A I F FAT
it fafras M s € wE wEY
ag Wit ¢ 5 S8 e #Y ST W@
AT qEaT § WX A TR Ay wqw
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aRE | gw IuiE w@ § fe ot
gt ¥ g€ W o0 faAe w4
AT TF ATAT AT /KA G Y JWWTH
F&

. WY FIF QAT FHWA  q49T GHT
¢ e af a2 Ixfafuda sk 2e-
dz w1 ®T W@ & WX T e A
@ TR B E 1 AT uF A A
com g f v g & T
- few @ wu, fage @ WY W =C
w3 ot gf @ 7 wmeETd
¥ 6 cofic d3F AN § 115-115
AMTATE F | WAT WY A FFT I A
,fearga & g & 1 @ a®
gaviEr @ § 3 care d5¥ T 4
65—-65 AMTATE & | ST HT §q7 TS
¢ qar A | WAL Frer ¥ i e
7 T 4 80-80 F WX WAEE
Ty I AT FT FH 91, A A
@A MBI MAT | g H 0F
T gAY i 437 AT 9T 1 AT
- T /YT qg WY @ F AT )

g axg O w1 ¥ Sifag
ut, 9 famr agw #g faar {feww wmow
framerdr FTEerw 3 f g 3 A
¥ ogFd ¥ AV A wie AT
AT I/ FES F owie { qgwA H}
faqmar g€ 1+ @1 Fow F AW w
" FraE wox w7 @At §2T Y T TfEC )
7 & FgA 9 e g fwoag &
¥ aw qr W | 99 9§ FAy F
IT QT qAN & coie ¥ qawA ¥ qTQ@
gt Y g &< w19 F) AT Wfgo

e TOAT ¥ giw g & W e
g 15-15%, WX E 50-50 & )
145 Farare €Y HAFEY § T A

ASADHA 23, 1899 (SAKA)

-

DG, 197318 274
vax fagre ¥ dfew 3w w1 sireww
feaar & ?  sirewww ®Wa 50 ArATE
g1 W*m&ﬂﬂmaﬂaw
#fedt 1 25-30 shrww sreww
ﬁhrél:ﬂ’q",ﬂ' armg,;ﬂ'
IT ¥ GHAT & TT TWAT FT 8090
sfr  steaw gt o & 1 &fe
agi 25-30 wfaw @Y TET e dew
oA wHEE ¥ gw IEfir w9 fe
FOFY foasr s1mar 145 -t
&ar EWQW#sTﬁﬁ. FTOT}
T 9@ FAA AT e A o

T Aty gEwg ¥ W eie §
TATH 9@ F | IWH QF & A T
& W AT 110 WA R
WR AFeFaw At FmAE d 1
T9g g f® 67 af maAe T @Wwan
T gaTg F ewrzw ¥ F faoedt
fad 200 AMaE dT RN 8- 7 TR
wias fawam oY ave s #ar &7
g7 am aw 2? VA @ F wow
fegt sgafSag w1 gl ameidee
ﬁ*ﬂ\ﬂ'wm ﬂhﬁﬂ‘ﬂmf*m
T T are ¥ dare o fagre ¥
%fw@a'{ﬁm mqmqu
1950 ¥ 60 & o1 fagr< & 4 &Y 93
wAMT  FaT g AfeT sERr Ifea
feemr aff frar 1 & &t &7 @
=t ot fradt § fgre sy ? wwn
werere & it ft <t X o e
faoreft ariveT &+ ¥ aeard T &
w1 3 &Y Arare faaelt e g+
FagrEEATE FAF fag & ¥
Tevor ag § fr fagre i % mr
1960 ¥ arz fagre &1 iz o
Ao HYo ﬁmrm,n“qa
faerea & o1 @1 W gW Tga 8
LRI LSRR
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[t s Fag)
WIT &7 A | 9% &7 &7 Wi D
q¥ WAT | TX qTEAY FHIHA ¥ AMGAT
T 6 W T avs sqr Ay famr
TN A7 WYX qrey i ' ¥ A
IO IAT AT W wraw fagrd v
wivew wigsreget € 91w 0 g
afF W« @ gwr | wWr  mwY
foorelt & owTe ¥ T ¥ g W WA K

T THARAT TCTAAAIRE

zforr w¥T gav fage # gew T
TAF g

17.12 hrs.
[Mr. DEPUTY-SPEARER in the Chair]

wfegre &Y 9z faa s gReEw
feardd== & o W ¥ G @ STAY
a1 faoeT *7 FHT F TEOA T/ FH
TTIT P AWM | FF a6 W/ oot
F IR ¥ sfedde TOF ¥ Fv T
W, gwra fawmE o S AR
o+ ATl &9 G 9% &1 e 9 |

gavi @7 gEEw N F Al §
gq fopama ¥ qray fear  wan § ooy
9% FL ur g AfET IqFT TF 65
Frare #1 gfac 76 & we@ % =T,
AT Y, wE 77 e @ W A= |
R aF ¥ @ax § & ag e A
AT TvET 9 fagA FF AT OF
wfaaeg zTagA 9Y A WW! TN
gﬁﬂwtmﬂwﬁﬁifﬂ@

|

THT IFTC Tial o7 faser 234 &
fag oY am fagdrer fare &
TATAT FT AL § IEHT FA[ AW gal
¥ qga @reg | wEwTr wfafaai sk
from daxwifaarsr @@ § amaw
s&m‘t%mﬁﬁ‘fmqﬁﬁ%fw@
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afen fagR Tw w1 & W g A
9T AT | W I=R w3y §fe any
fagdreor  frrr fagre & faw ovar
¥ SATIT TAAT @H FAT |

ogi aF wre wfear foo w1 wwy
€, JTAFT STSFEA 9T W@ & 1w
wZT @R ?  EWET HvaT Aawa g fE
fredr &t @&t ¥ WY wwer frsw
W R A FIET T GFEIT @ T Y,
1973-74 WX 1974-75 ¥ wgmw
et frerer mar 1 78 fafags ==
¥ I 7T 3¢ 88 fufagy a7 gr 7ar
w1 IER @z 100 fafsss za a=
9G¥ war | wer faw A wr g
Hifs 9 I 9 T & | EF A«
aral #1 FAf  HAT F T@AT FAfEQ
AMAATERANA GHT Sy A A BT gHT |
YTEAZT §FEL F AW WITE FT IITE
w®e e aferw T ¥ W ¥ arg
w1 TEA qhifacsl  aE Wi, 3w
¥ ®T9 T gWT @ ®TEPN ifE
TTRr A ¢ 6 ART (REH §
A gfag awr SO FTH A e §
fagrt & 8 Todifas AaT KX qF
gfers & wif A A& ATH TG FaaTSAT
AfFT X TF F Ao qro o F—
T ¥ frer T FAA] G Y IAFAT
e fFar afea Y F o TEgaT
X farw oy & gUT €0 THO Fro Ui
#rex  arew fAw X Fmw T [z
AT WY1 TE TEAT AT ¥ 9@
#r g, I@ TR FT AWINAHY ¥
weer faar a7 | 98 9 WA F) A1
g fo oF SR AT 19 F A H
faag gwa1 & f6 a8 Fraer o7 gz a9 7
g a, f 7w %1 afoms Fa1 fasaT—
gam agi ¥ gErfearman,  gwawie
swx & & wadre Sui Far ot 7
gx et g aTET & &1 7
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WET AF TN F IATIA FT FATH
F——T T WTT IW F A GTA K
ITa ALY F4A, oA Al A AT |
Yfrazry FATE? Ao Tz v
& gwgaAn| w1 JwAr wfgg 1 &
& weaew ¥ ag gTE T g g fn
oY CF AL ATy foF N g 7 a1 #
ey w6 qAESANE Y hy Ow
ATAFEAT g | TFa@w W g f®
qTEAT AFT ®F q Ayl wv Fway
g #7 glagr v G X K,
sy afawl & @Y FT gaw, AN F
qY &Y  sgEeqr, IF *r fafEer,
T=a A qarifaar, sfz + F=
gfvear #Y ¥ wa gfaad T o9 §
Ta feau I &1 @3t agar camarfas
aT |

% arq ¥ agt 9T FEAT  ATEAT
g——at 7% 3T ¥ X F o= w71 AP
g7 A€ & 9T §—uAarg, afar
¥ qreT Y agd wHr § | Afa@r arex
TR FqE T AR Fag T F
qrY 1 8 ag ¥ Tw™ Y A )
I, AU 9T IT ¥ wrElEd Ty
¥ oot a8 9 & g1 &7 U=
TR 8 WA A fawdr dv 1 gEA
FIAT JAW FT ALEF g@f@g o
fra fe wraem IO & wogdd #¥ g
T AT & §F, AfHA AW aF I &
Y &F qT FT TAATH TG F TH F,
g fFax s frara 1 & sk
ey st ¥ fRagw v&m fv 3 magd
& I F qIET T TFAATH T F2 |

wgerdr wfafaar aar sT 37 &
T F FEAWTE FY Y qeqQ §, AN
W1, T, AN, T A€W ®1 If=a
At qx  fawary Y sgaedr & 0
WA IT F ¥ NS qgT wEA I W
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faseht €, dfeq agwmdr afafaxi &
BT IHTA GHAT FX &7 A2l & Iowey
FAX  FT qIEAT FX A €7 ¥ T K
Tga e faw wwd 0

TR WY e W, 9 T,
dred W Wi gfew v £,
T ¥ JATHE FT g qgoAT STfRU ot
A oY mfsad s anr FIA FQ@
T g Aifer & F19 7@ &, SedwT
T W CRSAAE WY FH A FY
gfer & At ar=a & 1 gardr amr foey
¥ UF g OF WIRET AT ATH &
9, & Tgd §ATTRIX WX FTH A AW
WRAT 4, I &1 Igi & 2T F T
ge-urfeg & giewT Far faar mar o+
forgi™ gt Y waT gfrae # wag
#,md g qarfemm @ g 1
# St w7t § f6 s welr off Tw
aTH eaTT 0 W A §HTARTT A g,
FIX FIA  JIT AT §, AT GIET Y
qWIAT  ATEd Q¥ SR w1 WE
§Ed | @gi 9T w0 &1 giAma
fammsse gfaw R, safeg sas
FEH ¥ AHEU FT AT § IuT Fwgr o
W wHEA ®1 sAw-Aw fwar or
w & & g war g, s wav
ST T ATH ST AT | €T qOgew &
g e &, ST 1 S 3T,
sare fear o, @@y d faaea &,
Ta% a1y & 9T, =faw s g, afeas
W1 F g & fag oF ey Aifa
1T Efew Aifa ot aa =nfge o

T WeR| & AT § §F WG T qWAT
FW@ g\
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71.20 hrs.

STATEMENT RE. AGREEMENT

ARRIVED AT BETWEEN THE PURT

AND DOCK WORKERS AND THE
MANAGEMENT

MR. DEPUTY-SPEAKER: Before I
ask the Minister of Energy to reply
to the debate, Shri Ravindra Varma
to make a statement.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Deputy-Speaker, Sir, I am glad to in-
form the House that as a result of de-
tailed discussions that were held with
the representatives of the All India
Port & Dock Workers Federation, In-
dian National Port & Dock Workers
Federation, Port, Dock and Watler-
front Workers Federation and Woater
Transport Workers Federation of India
on the implementation of the recom-
‘mendations of the Wage Revision
‘Committee for Port and Dock Work-
ers, an agreement has been reached
today. Such of the Federations es
had served strike notices have also
agreed tp withdraw the strike no-
tices served by them and their affilia-
tes on different Port authorities and
other employers.

1 would like to place on record
my deep sense of gratitude to the re-
presentatives of the Federations for
their cordial and cooperative attitude
which enabled us to reach an agree-
ment and thereby avert a strike in
this vital sector of the national eco-
nomy. I am sure, the House will
join me in expressing satisfaction at
the fact that an agreement has been
reached with the Federations.

17.22 hrs

DEMANDS FOR GRANTS, 1977-78—
contd.

MINISTRY oF ENERGY—contd,

THE MINISTER OF ENGREY
(SHRL P. RAMACHANDRAN): Mr.
Deputy-Speaker, Sir, I am indeed
grateful to all the hon. Members of
thig august House for the keen inte-
rest they have taken in the debate on
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the Demands for Grants of the Min-
istry of Energy and also for the per-
ceptive and constructive suggestions
that have been made in the course of
the debate. Before I respond to the
observations made by the hon. Mem-
bers, I would like to place before the
House a few thoughts that occur-ed
to me with regard to the functioning
of this Ministry.

The interest that has been evinced
in this debate underlines the im-
portance of the energy sector and
of power development in particular.
Power is one commodity, as the hon.
Member, IIr. T. A. Pai, remarked,
which we cannot import at will. It
is also a basic infra-structure which
is upstream of all development and
an essential pre-requisite of the sche-
mes of integrated rural development
that we intend to promote.

There has been understandable con-
cern expressed in the House about
the power availability position in the
country. After all, what is important
is that the consumer must get power
when he needs it most to fulfil his
minimum demands. Despite consi-
derable investments which have gone
into the power sector, we have today
a situation where there are deficits
in some States, surpluses in a few and
suppressed demand in others. We
have to see the situation in the cur-
rent perspective as well gs from the
point of view of future planning. In
the three months that I have been in
office, I have undertaken a detailed
study to see what short-term as well
as long-term measures are required to
meet the growing need for power.
The construction of power projects
is a long-gestation activity and there-
fore, while pre-planning to meet the
future load demanqd is required, the
immediate problem is how to maxi-
mise generation from the existing in-
stalled capacity.

Here, we have to reduce the num-
ber of forced oputages that plague
power pknts in the country and cut
down on the time taken for main-
tenance as well as rectification of
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faults, The health of a power plant
requires continuous and careful super-
vision. It is dependent on a number
ol factors which require constant at-
tention. While we are fortunate to
have large coal reserves in this coun-
try, the bulk of it has high ash con-
tent and also abrasive characteristics
which make efficient power genera-
tion difficult. Yet this is the coal
which we must use and our equip-
ment manufacturers must try and
adapt the design progressively for
improved performance even with this
quality of coal.

Whenever an outage occurs we have
found that the time taken in rectifi-
cation, whether on the shop floor
or on site, is far too long. This cau-
ses loss of revenue to the Electricity
Board as wel] as loss of power pro-
duction. All efforts will have to be
made to see that the time taken for
repairg is reduced wherever possible.
Generation again js affected by the
pattern of load in the different re-
gions. Where high peak demands
occur in certain parts of the day and
lowv demand at night or there are
seasonal peaks and troughs, the opti-
mum utilisation of thermal capacity
is adversely affected. Here the deve-
lopment of a proper hydro-thermal
mix helps in optimum utilisation of
therma] plants, An effective inte-
gration of the regional grids also
will assist in making available a bal-
anced mix of hydro and thermal ca-
pacity. I intend to see that the tech-
nical problems that act as a constraing
for effective Mmtegration of the re-
gional grids are removed, that inter-
state lines are completed expeditious-
ly, and that a framework of high
vaoltage transmission lines js develop-
ed in course of time tp form a base
for eventually allowing the operation
of a national grid.

The problem of generation from
existing installed capacity is so im-
portant that I have directed that a
plant-by-plant review be undertaken
of the forced out ages, partial outages
and the constraints on output of the
plant by the technical experts to diag-
nose the problems and find urgent
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technical solutions. We also face the-
problem of stabilisation of new sets
which have been commissioned, from
which full output is not available for
long periods of time. It will be ne-
cessary for all suppliers of plant and
equipment to gear up their organisa-
tions to ensure not only delivery on
schedule, but a satisfactory perform-
ance of the sets which are being com-
missioned in the country. We can-
not reconcile to a lower gutput than
what is possible, when vast regions
starve for power. The same js true
for ensuring the quality of instrumen-
tation and control arrangements which
is the brain in any power station.
We must constantly try to improve
the quality and performance of our
equipment to enable maximum out-
put from existing capacity.

While we have the best technical
expertise for pperating our power
system, where necessary we would be
willing to utilise assistance from
professional institutions and groups
outside the country to supplement and
further improve our own efforts,. We
have some contacts already with an
association of power plant owners
and operators in West Germany, and
the Central Electricity Generation
Board of Great Britain hag offered
assistance in training our instructors
and trainers to enable an intensive
programme of training in maintenance
and gperation to be organised in the
country. Training, as will be appre-
ciated, has to be a continuous pro-
cess to catch up with improved tech-
nology in modern methods of main-
tenance and operation. As it is I
am happy to note that already the
therma] plant utilisation in the coun-
try has increased to 56 per cent in
recent months from 52 per cent in
1975-76. As the House would prob-
ably be aware, a 100 per cent utili-
sation js never possible, as a certain
part of the installed capacity is mnot
available at all times due to the re-
quirements of maintenance and oOn
account of forced outages.

While, as a short-term measure, im-
proved generation is bound to help
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the power position we must also en-
sure that the time taken for cons-
truction of pnojects, is, as far as
possible, reduced. This requires or-
ganisational re-structuring, coordina-
tion and also the application of man-
agement technigques for monitoring
and supervision. We have set up a
monitoring organisation to review the
progress of projects under construc-
tion and to see that as far ag possible
there is no slippage in the construc-
tion schedule drawn up. I have also
reqgested the Chief Ministers to en-
sure that the projects in the pipeline
do not suffer for lack of funds or
due to organisational deficiencies.

As I see jt, the major reason for
the current power shortage in most
of the States is due to lack of pre-
planning and starting on projects in
time with adequate funds and with
a proper organisation for implemen-
tation. We have recently conclud-
ed an exercise to estimate the anti-
cipated load growth in different
States and Regions by the end of the
Sixth Plan, and is estimated that
there will be annual growth of at
least 10 per cent in the power de-
mand during the Sixth Plan period.
I have therefore instructed the Cen-
tral Electricity Authority to ensure
the expeditious technica] clearance of
economically viable projects keeping
in view the deficits that are likely
to arise in particular regions. We
will also see that new projects are
cleared and the construction organisa-
tions are geared to the task of im-
plementing them on time. Here, we
will need the cooperation of the States
to ensure that the funds, ag program-
med, are made available for project
construction and that the organisation
is strengtheneq to meet the challenge
of installing new generating capa-
city of an order far larger than what
has been done in the past.

We are preparing an action Llan
for adding to installed capacity with
a view to achievirig self-sufficiency
in meeting the power demands at
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least by the end of the Sixth Plan.
Meanwhile, even with our best efforts,
there may remaijn shortages here~and
there. This will call for prudent uti-
lisation of power and avoidance of
waste. Our effort should be to en-
sure that at least the priority re-
quirements of development, both in
agriculture and in industry, as well
as the requirements of essential ser-
vices are fully met. We will need
the fullest cooperation of all sections
of the country engaged in production,
namely, labour, meanagement, our
engineers and operators as well as
State Governments to see that the
available power is utilised in the most
efficient and orderly manner. We will
need to create a climate of public
opinion which will condemn waste of
power and which can, with some
effort, stagger the demand in a way
that the available power ig put tg the
maximum use.

The capital intensiveness of the
power sector requires large invest-
ment of funds. We are conscious of
this difficulty and of the strain that
the requirement of power sector pla-
ces on other c¢laimants for resources
from the State Plans, While the
bulk of additions to new installed ca-
pacity will have to continue to be in
the State sector as before, we are
helping the States, to supplement their
efforts, by considerable Central in-
vestments. The three most difficult
hydro-electric projects in the coun-
try in the Himalayan and sub-Hima-
Jayan regions have ebeen taken up
in the Central sector. Apart from
the high cost of these projects, they
require technical expertise of great
sophistication and competence to be
able to tackle the_ complex geological
problems which are encountered in
these regions. We also intend to go
ahead with the programme of instal-
lation of large thermal complexes at
the pitheads of coal for making power
available on a regional basis. Primz
facie feasibility of locating such
thermal complexes, popularly known
as super thermal stations, has been
established for five locations in the
Northern, Western, Southern and
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Eastern Regions. We intend to ex-
pedite the investigations for all these
sites and obtain early clearances So
that work could be taken up in a
phased manner for all these loca-
tions. Last year work:on the Sing-
rauli super thermal station for the
Northern Region has started, and this
year we hope to be able to sanction
at least two new super thermal sta-
tions.

Improvement in power availability
is dependent not only on the genera-
tion capacity but also on the trans-
mission and distribution network.
Unfortunately transmission has so far
lagged behind generation not only in
terms of flnancial gutlays but also
in terms of programmes and physical
progress. Even in the Fifth Plan,
the financial provision for transmis-
sion and distribution is about 40 per
cent of the provision for generation.
We have not only to expand the
transmission and distribution network
but also to ensure that transmission
losses are reduced to the extent tech-
nically possible.

I am also concerned that, apart
[rom shortage of power some areas
and the constraints of the transmis-
sion and distribution systems, the
quality of power supply, especially
to the rural consulners, is so unreliable
and erratic. We have received
complaints of agricultural pumpsets
burning out due Yo low voltage, power
not being available at the time when
the agriculturists need it most, and
of rectification of faults taking an
unconscionably long time. I have re-
quested the Chief Ministers of the
States to neview the power problems
in their Stateg with special attention
to ensuring stable power supply, and
I will be discussing these matters fur-
ther with the Power Ministers of the
States in the very near future. We
have also introduced, through the
Rural Electrification Corporation, a
scheme for systems improvement to
ensure that the quality of power sup-
ply is made stable and reliable.
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The efficiency and improvement of
the power sector is dependent very
much on the efficient management of
the State Electricity Boards. We have
proposals under consideration for suit-
able amendments under the Electri-
city (Supply) Act for improving the
financial working of the State Elec-
tricity Boards. While further pro-
fessionalisation and specialisation
would be needed to ensure that the
various techmical funetions of State
Electricity Boards are performed with
a modern approach to problems and
in line with the appropriate techno-
logy required, the adaptation of the
effective management  techniques
would also be necessary for success-
fully discharging the heavy respon-
sibilities which these organisations
have to shoulder now. The Electri-
city Boards together form the largest
public sector enterprise in the coun-
try dealing in this essential utility.
Their management and financial via-
bility is therefore a matter of imme-
diate concern to all of us. Keeping
in view the need for having organi-
sations which can construct and ope-
rate power projects with a ¢commer-
cial bias in a financially viable man-
ner, we have get up two Central
Corporations the National Thermal
Power Corporation and the National
Hydro-electric Power Corporation to
execute and operate Central sector
projects, Similarly, for constructing
and operating a regional hydro-elec-
tric project jn the North-eastern re-
gion, the North-eastern Electric Cor-
poration has been set up.

While we have to give high prio-
rity to the efficient performance of
the power sector today, we have alsa
to plan our strategy taking note rf
the developments in utilisation of
alternative sources of energy, based
on an over-all Energy policy. I have
already sliared with the House th=
information that our objective is
oriented to meet the energy require-
ments of the country in the most
economical manner, and give priority
to meet the rura]l energy needs, We
have to take note of the resources
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available in the country for pursuing
the objective of mcquiring maximum
self-sufficiency in respect of our
energy needs. Apgainst this back-
ground, coal will continue ¢o be the
major fuel and source_of energy for
a long period nf time.

As regards unconventiona] sources
of energy, I see 3 great future tor
bio-gas development which is a pro-
gramme we want to promote actively
and with speed. Research has been
undertaken to ensure economy in de-
sign so that the use of bio-gas be-
comes commercially a better propc-
sition through the adoption of com-
munity type bio-gas projects.

Harmessing of solar energy is anciher
field which offers pcssibilities. R&D
is being pursued in this fleld to er-
able solar energy to be adapted main-
ly for agricultural uses suitable for
Indian conditions. But, by and large,
our energy policy has to take nonte
of the situation prevailing in this
country in the context of our resource
potential,

Sir, whatever be the futuristic
options, one thing stands out and
that is the crucial role of coal in the
energy economy of the nation. I know
that in the short time available ‘o
me, I cannot do justice to the com-
plexities and commitments of an in-
dustry gpread over many States from
Assam to Andhra Pradesh, which
employs 6 lakh workmen and whose
turn-over is nearly Rs. 700 crores
per annum. But I do wish to take
this opportunity to indicate the prin-
rities of Government with regard to
this vital industry. I am aware of
the sordid legacies which the cozl
industry inherited at the time of na-
tionalisation. I am also aware of
some pof the achievements since then,
especially the siznificant increase in
the level of production from below
80 million tonnes to a little over 10C
million tonnes per annum accompanicd
by increaseg in the productivity mani-
fested in the output per man-shiit.

'Jn
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Similarly, some advances have been,
made in the direction of better labour
welfare. All this, no doubt, re-
dounds to the credit of the workers
and the management of the coal in-
dustry. But with nry brief acquain-
tance with this industry, 1 have come
to realise that there are several tasks
which are unfinisbed and several
more which have not been “aken up
at all.

First of all, it is the duty of the
nationalised industry to ensure that
there are adeguate supplies of the
grade and kind that \he consumers re-
quire. For reasons more than one,
there is today a sizable stock at the
pitheads. As most of you would b2
aware, a target of 135 million tonnes
had been projected to be achieved
by the coal industry by 1978-79. This,
ag the first two years passed, had to
be brought down to 124 million ton-
nes. Even during the year 1976-
77, the origina]l target was 109 mil-
lion tonnes and thern it was brought
down to 103.5 million tonnes and
finally the industry had to rest con-
tent with 101 million tonnes. The
demand for coal iz a derived demand.
It was because of the actual demant
falling short of the proj=ctions in
the different sectors of the economy
in the last two years that coal pro-
duction had to be pegged down.

There had been a general deceleca-
tion of the economy, notwithstanding
the tremendous pride taken by some
of my friends opposite in the ‘ga‘as
of emergency’. ‘We have been able ‘0
effect a reduction of nearly 2 millios
tonnes in the pitheads stocks in the
last three months but the situation is
still far from satlisfactory, What
struck me was that in the midst of
this plenty I have heen confronted by
grievances from specific quarters that
the supply of coal has not been up tv
their requirements. On a closer ana=
lysis, it came to notice that the avail-
ability of steam coal specifically re-
quired by the Railways and some of
the industries has to be augmented.
Apparently, there has not been ¥
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sound harmonising of the produciton
efforts with the precise qualitative re-
quirements of the different sectors.
It has now been impressed upon_ the
coal industry that unless it has tle
requisite resilience and responsive-
ness, one of the basic objeclive of
nationalisation would not be fulfii-
led. Steps have already been initia-
ted to reclaim steam ccal from the
stocks of appropriale grades of ccal
to launch gpecial nroduction drive of
the required tynpe of coal, to regulate
the crushing of steam coal in selec-
tive collieries and to strictly enfrce
separation of steam from slack ¢91l
during loading. 1 am sure =all these
measures will hav? a salutary effect.

Another area of priority is the sup-
ply of adequate coking coal for the
steel plants. The paucity of coking
and good quality coal resources have
been highlighted in wvarious forums
from: time to time. This has been a
cause of anxiety to those planning for
large tonnages of steel to be pro-
duced in the coming years. Ome of
the basic objectives of nationalising
the coking coal mines was to intro-
duce scientific development of the
coking coal reserves and ensure con-
servation. It has been estimated that
large tonnages of prime coking coal
are locked up in barriers underlying
rivulets, railway lines, colliery boun-
daries and surface structures. I am
told many of the barrier zones are
not even approachable. Millions of
tonnes of coal are lying in collapsed
areas and in abandoned pillars. In
the total plan of reconstruction of the
Jharia coalfield, the pocssibility of adop-
ting opencast mining techniques
to extract coal from considerably
deeper horizons than attempted so
far, is under serious consideration.
Should this be feasible, it would help
in achieving a much higher rate of
extraction from the coal reserves.
Added to this is the possibility of sal-
vaging coal locked up in the upper
horizons, which was all along consi-
dered irrecoverable. These will aug-
ment our coking coal reserves to a
significant extent apart from improv-
ing the safety standards and reducing
1489 Ls—10.
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the dependence on sand for stowing.
In fact, the inadequacy of stowing ma-
terials 1s in itself a matter of serious
concern for maintaining the present
level of coal output in the Jharia
coa'field. Ultimately, opencast min-
ing might also provide a vomplete
answer to the numberous fires raging
in the coalfield.

One of the complaints generally re-
lates to the increase in the price of
coal since nationalisation. I have
gone into this aspect. It is a fact that
the major element in the price in-
crease is relatable to the increase in
the emoluments of the workers which
has been mearly two times. There
has also been the effect of inflation
on the various other inputs that come
into the coal industry. In spite of
the price increase, the coal industry
has been incurring losses partly be-
cause of the belated implementation
of the price increase and the lack of
provision for depreciation ang return
on capital. But I have impressed up-
on the Coal India management that it
should be their ceaseless endeavour to
devise ways and means to cut down
costs at all levels. There can be no
alibi for inefficiency and extrava-
gance.

I would also like to take the House
into confidence on this occasion about
the organizational set up of the Coal
India. At the outset having regard
to the diverse ownership with widely
varying terms of employment that
prevaileq on the eve of nationalisa-
tion, it was necessary to bring about
a unified control under one single
company. This resulted in the for-
mation of Bharat Coking Coal Ltd,
to cover the coking coal mines and
the Coal Mines Authority which took
over the ownership of the subsequen-
tly nationalised coal mines. Even
then, it was recognised that a single
monolithic set-up would not be con-
ducive to efficient administration. As
soon as conditions pormitted these
two companies were merged into a
Holding Company under the name
Coal India Ltd., the erstwhile divi-
sions getting converted into subsidiary
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companies, with their respective
Boards of Management. To bring
about the required measure of coordi-
nation, the Chairman of Coal India
was made the Chairman of the Subsi-
diary Companies also. We have now
decided as a further measure of de-
centralization and delegation of autho-
rity that the subsidiary companies
should be headed by full-time Chair-
man cum Managing Directors. This
will strengthen the subsidiary com-
panies who will assume more respon-
sibility and become squarely accoun-
table for their performance. ‘They
will not have to look up to the hold-
ing company for resolving their day-
to-day problems. 1 expect that the
faith reposed in them: will be amply
justified ang I also expect that thig
reorganization will bring about eco-
nomies in overhead expenditure and
improve the efficiencies of their work-
ing.

The development of ancillaries in
the medium and small scale sector,
both to provide materials to the coal
industry and to utilise coal, has not
made any significant progress. Hon.
Members will appreciate that these
ancillaries can provide employment
in a large way.

An expert committee has been set
up to go into the question cf develop-
ment of ancillaries by the coal indus-
try. On the buasis of the recommen-
dations of this committee, the coal
companies have been girected to iden-
tity the components needed by
them and to make an assessment of
the available manufacturing capacity
of these comporents. After identify-
ing the areas in which development
of manufacturing capacity for these
ancillaries is required, the companies
will act as promoters of ancillary in-
dustries in consultation with the State
Governments concerned. The State
Governmpents will be requested to
provide the recessary infrastructural
facilities and Cual India will provide
assistance in determining design and
specifications for these itetts, We
shall work in close co-ordination with
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the State Governments so as to ensure
that the manufacturing carpacity for
such components where it is inade-
quate at present is developed in and
around the coalflelds with the assis-
tance of the State Governments.

We have also taken up the diversi-
fication of wrilization of coul A
number of prccesses are at different
stages of (levelooment and we have
set up 3 Stopnding Committee for
continuous review of the progress in
this field so as to ensure that use of
coal as a source of energy in this
country gradually increases,

=

I am deeply conscious of the need
to bring about improvements in the
safety standards in the coal industry.
A reduction in the accident rate comes
about as a result of improved safety
consciousness among officers and work-
ers, improved equipment and higher
levels of skills. We are giving high
priority to al! these aspects. Training
arrangements for those employed in
the coal industry are being streng-
thened and better and safer equip-
ment is being purchased for use in
the mihes. Although the fatality rate
has shown only a slight improvement
during this year, there has been a
substantial reduction in the injury
rate every year since nationalisation.
1 do believe that statistics are irrele-
vant where even the loss of one hu-
man life is concerned and 1 would
like to assure the Houce that gafety
will receive the highest priority from
me,

I am aware that the efficient per-
formance of any industry depends on
the health ang contentment of its
workers. While no miracles are pos-
sible overnight, I would like to say
that the welfare of the workers in
the coal industry shall occupy an im-
portant place on our aganda. The
magnitude of the task in physical
and filnancial terms is stupendous.
But we ghall undertake the welfare
programmes in 3 determined and pha-
sed manner. This will include pro-
vislon of houses, water supply, medi-
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cal and educational facilities and eli-
mination of the evil of moneylending
in the colliery areas.

After makng these general obser-
vations, I will try to just respond to
certain remarks made by some of the
hon. Members of this House.

- Hon. Shri ‘Govindan Nair, hailing
from Kerala, was very particular in
his speech that the Silent Valley Pro-
ject is being neglected of late. I do
realise the importance of power gene-
ration in the State of Kerala. Even
though it is in surplus, still there is
a lot of potential in that State. Un-
fortunately, power generation 1s in the
State sector depending on the recom-
mendations not only of the State Elec-
tricity Boards but also the State
Governments and also other agencies
that come in the way. Particularly,
with regard to the Silent Valley, as
he himself pointed out, the Ecological
Team that visited advised against a
big project there which will spoil the
topography as well as the flora and
fauna that are available there in
plenty. That is why it is getting de-
layed. In fact the recommendation
was that the Silent Valley Project
should not be developed in the inter-
ests of preservation of the forest re-
gion in that State. However, a re-
view will be made and if further re-
commendationg are f{orthcoming, we
will try to do whatever is possible in
that direction....

SHRI N. SREEKANTAN NAIR:
What about the vast resources of Mo-
nazite in Kerala and Tamil Nadu and
a fast breeder reactor there?

SHRI P. RAMACHANDRAN: Un-
fortunately, that subject is with the
Prime Minister.

’

So I will not be in a posifion to
answer that. I do appreciate the an-
Xiety of the hon. Members for deve-
loping power generation in the south-
ern region which js chronically defi-
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cit in power. Enough attention will
tre vevoted to power generation in
tnat region also,

With regard to the various sugges-
tions made by my esteemed friend
Mr. R, Venkataraman in his speech.
1 would say, I am very grateful to
him for the very construciive sugges-
tions made by him highlighting the
necessity of certain technical methods
that should go along with electri-
city generation as well as conserva-
tion of energy. He suggested various
methods by which different forms of
energy can be cdeveloped in various
parts of the country. He has made
those observations with his wide
knowledge in regard to the power
sector and these observations will re-
ceive due consideration from my
ministry.

Tamil Nadu, Karnataka and other
States in the South are chronically
deficit in power. That is why the
hon. Members from that region even
cautioneq me.

Wt IURA: TACTIW F AT
FTE?

SHRI P. RAMACHANDRAN: So
far as the Ministry of Energy is con-
cerned I can assure this House that
no parochial considerations will be
taken into account. At the same
time no region will be neglected. All
the areas will receive due considera-
tion from this Ministry,

My hon. friend Mr, T. A. Pai was
eloquent in his observations about
the management of the Ministry.
Many of the ills which I am con-
fronteq with today are because of the
equipments and also the instrumen-
tation which has gone into these
power generation projects. I* wish
he had devoted enough attention
when he wag Minister of Industry
to see that these industries are
streamlined and equipment is sup-
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.plied with high-rated capacity. But
whatever might have hiopened in
the past, I am not going to cast any
aspersion on the previeus Govern-
ment for the simple reason that there
were deficiencies, but I would assure
you that this Ministry will endeavour
to see that these defects are rectified
as early as possible and that the
fullest utilisation is brought about in
the power generation sector.

TFThen, Mr., Venkataraman was
splpking about the large thermal
plants that we are trying to plan in
this country. I would assure him
that it is not because we want mas-
sive power generation units for the
sake of prestige that we are planning
these big power units. It is because
we are now aiming at a growth rate
higher than what it was to meet thLe
deficit in power. In that direction
when we plan, small power plants
may be all right to a certain extent.
But, at the same time to keep pace
with the gorwth in demand we have
also to plan for larger units.

It is not that we are going to plan
for the larger power units idiscrimi-
nately without going into technical
aspect of it. But, at the same time,
we should not also reject the sugges-
tions or any recommendations that
might be made by the technical ex-
perts in that direction, So, we shall
keep in mind both the growth rate
that has to be met and also the reli-
ability of power units that we are
going to instal. So, it is not a ques-
tion of prestige; it is not a question
of our going in for bigger projects/

units just for the sake of bigger
units. I do not think we think in
that way. We only think in the

way. of electrifiying the entire coun-
try, particularly, the rural parts of
the country. That is why we are
going in that direction.

Sir, with regarg to the bigger ther-
mal] stations that we are planning, as
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I said in my general statement we are
trying to undertake five thermal
stations out of which already
Singarauli in the northern region is
being implemenied. The othen four
stations on our list are;: Ramagundam,
Korba, Farakka and then Neyveli
With regard to Neyveli, it is an inte-
grated project covering the ' Neyveli
lignite second cut mine and also the
power station. All these projects
are under consideration and,
of course, resources permitting, we
will definitely take up these projects
as quickly as possible as soon as we
receive the techno-economic feasi-
bility report.

One more thing which 1 wanted to
bring in here about the grievances of
the employees in the Electricity
Boards. In fact, it was brought to
our notice. 1 would like to impress
upon this House that this is a problem
which is mostly at the State level
And  Electricity Boards are bodies
that are run uynd:a:r the aegies of the
State Governments. So, we have
done very little in that direction ex-
cepting to advise the State Electricity
Boards with regard to the wages and
other facilities to the workers,

Now, some hon. Members had
raised the question of revision of
wages of workes in the Electricity in-
dustry. While we are conscious of
the need for maintaining industrial
peace and for ensuring fair working
conditions in the eléctric supply in-
dustry, the House will appreciate that
the question of revision of wages
and the deterioration in the conditions
of services of the electricity workers
are essentially matters for bilateral
negotiations between the electricity
workers and the respective Electricity
Boards concerned. I shall, however,
draw the attention of the Chief
Ministers &0 the problems of the
electricity workers in the Sates and
request them to see that these receive
their urgent attention. I think this
shoulq satisfy the hon. Members who
who raised this question both through

their letters and through representa-
tions.

’
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Then, with regard to coal industry
also, the hon. Member Shri Rao was
very critical about it as the same is
being manned by the present Govern-
ment. I do not have information to
give excepting that all those grie-
vancegs will be looked into. As re-
gards the workers who have been re-
ternched because of emergency, we
will take every step to reinstate them.
But, at the same time, if the workers
had been employed by the private
unauthorised coal mine authorities,
then it will be very difficult for us
to reinstate them also unless they are
legally employed before nationali-
sation. That is the problem that has
to be gone into in detail and all those
problems will be gone into. Even
though we have taken over this mini-
stry just three months back, what had
been done in the past has to be look-
ed into. I think I shall come to this
House again (Interruptions).

MR. DEPUTY-MINISTER:
do not interrupt him.

Please

SHRI P. RAMACHANDRAN: Sir,
I would like to assure this House
that on another occasion, I would like
to answer all the points raised by
hon, Members for which I am not
able to reply because of paucity of
time.

18.00 hrs.

About DVC, the other coal mines
and the electricity projects in Bihar
and Bengal, I would like to say, they
are receiving the attention of the
Energy Ministry. As far as DVC is
concerned it is performing to the best
possible manner in the power sector
and it is distributing power both to
Bihar and Bengal.

As regards the other points, Sir, on
another occasion I will try to satisfy
the hon'ble Members.

AN HON, MEMBER: Please say &
Word about rural electrification,
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SHRI P. RAMACHANDRAN: Sir,
as I have already said the endeavour
of thig government would be to cater
to the needs of the rural people. Al-
ready we are moving in that direction,
The Rural Electrification Corporation
is looking after this aspect and help-
ing the State Governments.

With these few words, Sir, I once-
again thank all the hon'ble MemlLers
who have participated in the debate
and made valuable and constructive
suggestions.

MR. DEPUTY-SPEAKER: I shall
now put all the Cut Motions except
Cut Motions 38 and 40 of Mr. A. K.
Roy to the vote of the House.

Cut motions Nos. 15 to 25, 35, 45 to
48, 51, 53 and 55 to 58 were put and
negatived,

MR. DEPUTY-SPEAKER: 1 shall
now Put Cut Motions 38 and 40 of Mr.

A. K. Roy to the vote of the House.

Cut motions Nos, 38 and 40 were put
and negatived,

MR. DEPUTY-SPEAKER: The
question is:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sumg neces-
sary to defray the charges that will
come in course of payment during
the year ending the 3Ist day of
March, 1978, in respect of the heads
of demands entered in the second
column thereof against Demands

Nos. 31 to 33 relating to the Ministry
of Energy.”

The motion was adopted,
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MR. DEPUTY-SPEAKER: Now, as
regardg the other Demands for Grants,
1 ghall put them together.

I

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Sir, I want to
say a word. We knew that the other
Demands for Grants were not coming
up for discussion. Normally, it ig the
practice, Sir, we could—if we wish—
send certain cut motions on these De-
mands. Unfortunately, the Report of
the Ministry of Health has not so far
been received by us. I would like to
suggest that at least in future we
should be given a little more time ana

- the Report should be made available
to us in time. Health js a very im-
portant subject.

MR. DEPUTY-SPEAKER: The

question js:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that will
come in course of payment during
the year ending the 3l1st day of
March, 1978, in respect of the heads
of demands entered in the second
column thereof against:—

(1) Demandg Nos. 17 to 21 re-
lating to the Ministry of Com-
munications;

(2) Demands Nos. 35 to 47 re-
lating to the Ministry of Finance;

(3) Demands Nos, 48 to 50 je-
lating to the Ministry of Health
and Family Welfare;

(4) Demands Nos. 85 to 67 re-
lating to the Ministry of Informa-
tion wnd Broadcasting;

L}
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(6) Demands Nos, 70 and 71 re-
lating to the Ministry of Law,
Justice and Company Affairs;

(6) Demands Nos. 74 to 79 re-
lating to the Ministry of Planning

(7) Demandg Nos, 80 ;.o 83 re-
lating to the Ministry of Shipping
and Transport;

(8) Demandg Nos. 87 to 89 re-
lating to the Ministry of Supply
and Rehabilitation;

(9) Demandg Nos, 90 to 83 re-
lating to the Ministry of Tourism
and Civil Aviation;

(10) Demands Nos. 94 to 98 re-
lating to the Ministry of Works
and Housing;

(11) Demandg Nos, 99 to 101 re-
lating to ‘he Department of Ato-
mic Energy;

(12) Demand No. 104 relating
to the Department of Electronics;

(13) D'emand No. 105 relating to
the Department of Space;

[ ]
(14) Demand No, 108 relating to
Lok Sabha;

(15) Demand No. 107 relating to
Rajya Sabha;

(16) Demang No. 108 relating to
the Department of Parliamentary
Affairs; and

(17) Demang No. 109 relating to
the Secretariat of the Vice-Presi-
dent.”

A
The motion was adopted.
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Demands for Grants, 1977-78 which were voted by Lok Sabha.
No. of Amount of Demand for Grant Amount of Demand for
e- Nameof Demand , onaccountvotedby the Grent voted by the
mand House on 30-3-1977 House
1 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. . Rs.
MINISTRY OF COMMUNI-
CATIONS
17. Mmlstry of Communica-
tions B . . 54;34,000 4,27,33,000 1,08,68,c00 7:54,67,cco
18. Overseas Communications
Service . . . 3,59,10,000  2,83,45,cC0 7,18,21,cC0 5,€6.90,cco
19. Posts and Telegraphs—
Working Expenses . 203,52,45,C00 407,54,88,000 .
20. Posts and Telegraphs—
Dividend to Gengral Re-
venues, Appropriations
to Reserve Funds and
Repayment of Lcans
from General Revenues  54,56,43,000 .. 109,12,23,0C0 e
21, Capital Outlay on Posts
and Telegraphs " 115,02,67,000 s 231,55,33,C00
MINISTRY OF FINANCE
35. Ministryof Finance 10,28,04,000 .. 20,56,c9,ccO ..
36, Stamps . . 7,82,67,c00 38,26,000 15,65,33,CC0 76,51,000
37. Audit 19,75,00,000 . 39,50,00,000 .
38. Currency, Coinage and
Mint . " . 16,11,77,000  B,35,12,0C0 32,23,54,cc0  16,70,23,CC0
39. Pensions . . . 17,78,50,000 e 27,28,50,cC0 ...
40. Trl.nsf;n to State and
Union Tem&‘ry Go-
vernments . 182,48,33,000 ‘- 362,60,94,cco s
41. Other Expenditure cf
the Ministry of Finance [ 59,81,33,0c0 155,32,73,ccO  112,59,75.cco0  2f9.58,f3,cco
42. Loasns to Government
Servemts, etc. . -1 19,33,33,000 - 38,66,67,000
43. Department of Revenue .
llnd Banking . 2,22,19,000 : 38,33,49,cc0 5,47,75,CC0 76,€6.98,cco
44. Customs ., . . 8,92,94,000 18,57,86,co0 -
45. Union Excise Duties 15,89,20,000 31,78,39,000 e
46, Taxeson Income, Estate
Duty, Wealth Tax and
Gift Tax ., . . 14,77,60,000 . 29,55,21,cC0 ..
47. Opium and Alkaloid
Factories , . . 24,69,87,0c0 24,50,cC0 5:42,€8,cco 48.99,cco

e .

\
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1 2 4
MINISTRY OF HEALTH !
AND FAMILY WELFARE
48. Ministry of Health and
Family Welfare . . 28,17,000 56,34,000 .
49. Medical and Public *
Health . " . 38,85,35,000 19,31,41,cCO0  76,40,14,ccO0  38,62,82,cco
50. Family Welfare . . 43,38,28,cco 4,67,cco €4,15,c6,cco 9,33;C0
MINISTRY OF INFORMATION
AND BROADCASTING
65. Ministry of Intermation
and Broadcasting 27,95,000 . 54,91,000 .
65. Information and Publi
citv . . . 6,62,44,000 27,57,000 11,84,87,000 55,13,C00
6,. Broadcssting . 19,55,04,000 R,53,59,000 3R,33,09,000 14,85,17,000
MINISTRY OF LAW JUSTICE
AND COMPANY AFFAIRS
70. Ministry of Law, Tustice
and Company Affairs . 4,43,60,000 8,87,20,000 i
71. Administration of Justice 12,56,000 25,11,000 .
MINISTRY OF PLANNING
74. Ministry of Planning . 2,70,000 5,40,000 e
75. Statistics . . 4,48,70,000 8,56,89,000 s
76. Planning Commission . 2,25,75,000 . 2,89,60,000 .
77. Department of Science
and Technology . 6,92,55,000 5§5,00,000  13,28,54,000 1,13,00,040
78. Survey of India . 6,24,57,000 12,43,43,000
79. Grants t» Council of
Scientific and Industrial
Research . . . 17,17,09,000 33,09,19,000 .e
MINISTRY OF SHIPPING N
AND TRANSPORT
80. Ministry of Shipping
and Transport . . 99,24,000 1,98,47,000 -
81. Roads . . - 30,80,99,000 32,68,04,000 §7,61,97,000 §7,86,08,000
82. Ports, Lighthouses, and
Shipping . . 10,58,01,000  72,72,88,000 21,16,03,000 139,13,75,000
83. Road and Inland ‘Water
Transport . . 20,78,000 2,85,53,000 41,57,000 2,98,30 000
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1 2 3 4
L
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF SUPPLY
AND REHABILITATION
87. Department of Supply. 8,14,000 - 16,28,000 e
88. Supplies and Disposals 2,54,58,000 5,06,15,000 .
89. Department of R.ehnbi-
litation 8,41,75,000 3,17,76,000 16,71,00,000 6,25,53,000
MINISTRY OF TOURISM
AND CIVIL AVIATION
g0. Ministry of Tourism md
Civil Aviation 18,70,000 37,40,000 e
91. Meteorology . 5,75,05,000 1,23,45,000  II,05,73,000 2,31,55,C00
9z. Aviation . = . 8,28,34,000 12,60,52,000 14,82,69,000 19,84,04,000
93. Tourism 1,54,82,000 2,61,67,000 3,09,63,000 2,73,35,000
MINISTRY OF WORKS
AND HOUSING
94. Mm!utryofWOtks and
Hou .ing 41,80,000 . 53,61,000 vh
95. Public Works 21,49,55,000 9,80,26,000 42,99,11,000  15,57,23,000
96. Water Supply and
Sewerage . . . 1,00,37,000 42,00,74,000 -
97. Housing and Urban
Development . . 4,39,22,000  I1,10,7§,000 8,78,44,000  20,3I1,49,000
98. Stationery and Printing. 10,51,73,000 . 21,03,46,000 .
DEPARTMENT OF ATOMIC
ENERGY
99. Department of Atomic
Energy . . 16,96,000 . 33,91,000
100. Atromic Re-
search Development and
Industrial ects 21,95,70,000  3I,71,41,000  43,91,41,000 61,92,81,000
101. Nuclear Power Schemes  13,92,89,000 19,34,68,000 26,52,77,000 33,76,00,0C0
DEPARTMENT OF ELEC-
TRONICS
104. Dcpartment of Electro—
nics 2,82,33,000 1,48,43,000 5,64,67,000  2,96,85,000
DEPARTMENT OF SPACE
105. Department of Space 12,99,72,000 2,91,61,000  25,99,45,000 4,12,22,00,

1489 LS—I1
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1 2
. Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs
PARLIAMENT, DEPART- v o ot
MENT OF P - ke TRINE -
TARY AFFAIRS, SEC-
RETARIATS OF THE Lar
PRESIDENT AND VICE-
PRESIDENT AND UNION
PUBLIC SERVICE COM-
MISSION ‘
106. Lok Sabha ) 1,54,10,000 3,02,35,000 .
107. Rajya Sabha 65,45,000 1,30,91,000
108. Department of Parlia-
mentary Affairs . 6,43,000 12,87,000
109. Secretariat of the Vice-
Prasident : 1,88,000 3,75,000 ..
18.06 hrs.

APPROPRIATION (NO. 2) BILL,*
1977

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): I beg to move
for leave to introduce a Bill to autho-
rise payment and appropriation of
certain gumg from and out of the Con-
solidated Fund of India for the ser-
vices of the financial year 1977-78.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fung of India for the services of the
financial year 1977-78."

The motion was adopted.

SHRI H. M. PATEL: 1 introducet
the Bill.

I beg to movet:

“That the Bill to authorise pay-
ment and appropriation of certain
sumg from and out of the Consoli-
dated Fund of India for the services

of the financial year 1977-78 be
taken into consideration.”

o~
MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services

of the financial year 1977-78 be
taken into consideration”,

The motion was adopted. ¥

*Published
dateg 14-7-1977.

tintroduced / moved with
acting as President.

in Gazette of India Extraordinary,

Part TI, section 2
"

the recommendation of the Vice-President
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MR, DEPUTY-SPEAKER: The
question is:

“That Clauseg 2 to 4, the Schedule,
Clause 1, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.
Clauses 2 to 4, the Schedule Clause 1,

the Enacting Formula and the Title
were added to the Bill.

SHRI H. M, PATEL:
move:

I beg to

“That the Bill be passed".

(No. 2) Bill, 1977 3I0

MR, DEPUTY-SPEAKER: The
question is:

“That the Bill be passed".

The motion was adopted, |

18.08 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, July
15, 1977/Asadha 24, 1899 (Saka).
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